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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
Xrg the Committee, do ?resent on their behalf this Eighty-third Report 
a Excesses over Voted GrantsJCharged Appropriations as  disclosed 
in the Appropriation Accounts (Railways), (Posts & Telegraphs), (De- 
fence Services) and (Civil) for the year 1967-68. These accounts were 
laid on th eTable of the House on the 21st February, 12th March, 31st 
?darch and 18th April, 1969 respectively. 

2. The Committee examined the Excesses in the light of the ex- 
planations furnished by the Ministries'Departments concerned 
(Appendices I to XXII) at their sitting held on 16-7-1969. 

3. Action Taken Notes furnished by Government pursuant to the 
recommendations contained i n  the 31st Report of the Public Accounts 
Committee (1968-69) on Excesses over Voted Grants Charged Appro- 
priations disclosed in the Account, for the year 1966-67 were consi- 
dered by t h r  Action Taken S~lbCommlttee at their sltting held on 
the 15th July, 1969. The Report of the Sub-Committee was approved 
by the Committee on the 16th July, 1969 and forms Chapter 111 of 
this Report. 

4. The Committee would like to place on record their appreciation 
of the assistance rendcrcd to them by the Comptroller and Aucbtor 
General of India. 

ATAL BIH.4RI VAJPAYEE, 
Chaiman, 

Y?rOlic Ac,caunts Committee. 



CAAPTEiLx 
GENERAL OBSERVATIONS 

This Eighty-third Report deals with Ex- over Vuted Grants/ 
Charged Appropriations as dfsclosed in the Appropriation AccouPb 
(Railways), (Posts & Telegraphs), (Defence Services) and (Civil) for 
the year 1967-68. These Accounts were laid on the Table of the 
House on the 21st February, 12th March, 31st March and 18th April, 
1969 respectively. 

1.2. The Committee have examined the Exceases in the light of 
the explanations furnished by the Ministries/Departmenta cdncern- 
ed (Appendices I to XXII). 

1.3. Commenting upon the Excesses for the year 1986-67, the Pub- 
lic Accounts Committee (1968-69) in paragraph 1.4 of their 31e Re- 
port (Fourth Lok Sabha), had desired that the Ministry of Finance 
should take suitable measures to ensure that excesses over expendi- 
ture were reduced to the bare minimum. 

1.4. In a note furnished to the Committee pummnt to the ahove 
recommendation, the Ministry of Finance (Department of Expendi- 
ture) have stated: 

1.5. "The task of framing budget estimates realistically and exer- 
c i s q  proper control over expenditure devolves primarily on #e 
administratwe Ministrles/I)epartments. Various procedures ham 
been laid down by this Ministry in this connection in the General 
Financial Rules which intw dia include mn1nt:nance of exper;&ture 
control registers, liability register, reconcil~ation of departmtntal 
figures of expenditure with the Accounts Oface f i g ~ r e ~  etc. The Ad- 
ministrative Ministries/Departments are rcqutred to conduct a @o- 
dical review of the progress of expentliture ageinst sanctoned grants 
so that Supplementary Demands can be presented to Parliament, 
where excesses are anticipated. Further instructions have been 
issued recently (on 5th February, 1969) for the proper maintenance of 
Control Register, reconciliation of departmental figures of expendi- 
ture with the Accounts OWce figures etc. F i n a n d  Mvisen in the 
Department of Expendfture are also required to undertake r review 
of the progress of expenditure under the Grants cantrolled by their 
associahd MinisMes/Deputmentr early in Jmuuy ctnrp year with 
a view to maldng r realistic rawrsment of Utly  exm#/r- 
under tach mtw 



EXCESS GRANl'S!APPROPRIATIONS 

2- r During the year ended 31st hlarch. I@$ the ~cru.d cupcnditurc exceeded the Voted Grants/ Charged Approp- 
i a t & ~ c o w r :  

S. Ministry ' Final Grant ' A c w l  Excess Date of 
N,,. No. rrad Nam~ of Grant i k p a  nment .lppropriation Expenditure d p t  of 

mnccmed m e  

Appropriation Accounts (Civil), 1967-68 00 

'due date x 8 J  -1%) 



jt-Tribal A m  . . Home Affnirs 2249+35,000 23,43.71,374 
40-Mfdtstry of Information & Information& ~0970,000 21,00414* 

Broedcestinp Rroudcastinp 
7 1 - M i n i  of Law . . Luw 52,34,0o0 63,26,584 - - .  
83-Roads . . Transport& 43%~ 1,000 ~7630,994.  

Shipping / b  "I 11, $ J ?  
1oo4kpat~matt of PurIinnlcntary Parliamentary 6,00,000 ' d,02,ojt 

Affairs. Affairs. 
r 17-Ccrmmutnl Value of Pensions Finnncc 4,1649,000 4,2947,710 
~ a ~ - ( h h a  Capital Outlay of the Home Affairs 71r61,0~o 7Ua365 

Miistry of Home Affnirs. 
t z 7 0 p i u l  Outlay of the Ministry Information 747,55,oaO * I 
of Irrformation & Broadcasting & Broadcasting 

128-Capital Outlay on hluulti-pur- Irrigation and 24~50,18,ooo 24,~,63,330* 
poec River Schemes Power 

--- ~ ---A- . .- - - -. ----. . - .. -----A . - .- --- 
.Thsst f i p a  r e p r c s ~ t  the finally verified ac.tuals and vary somewhat from those published in the Audit Report dut 

m mis-drsribcati~~~ subsequently detected. 
**This docs not require rcguloriwtion in tmns of para 7 of the 16th Report of the PAC.  (First Lok SabbP). 





2.2 The Cammittee will now proceed to deal with some individual 
cases of excesses. 

Appropriation Accounts (Civil), 1967-88 
MINISTRY OF FINANCE 

( a )  Grant No. 21-Stamps (Excess Rs. 14,04,444) 

2.3. In a note furnished to the Committee, the Ministry of Finance 
have stated: 

"The actual expenditure against the Grant 'No. 21--Stsmps' ex- 
ceeded the sanctirned grant by Rs. 14,04,444 as indicated in the Table 
below: 

(In Rupees) 

T;.? t s e w  oxar r rd  mamly under th?  group head 'B.1(1)-Pmss 
Cl-.arr:>'-Rs. 15.17 lab%. This ivas ch~efly due to thi' provisional 
assessment of duty by the Customs authorities in respect of imported 
stores in the absence of invoices. The provision in the Budget Esti- 
m3tc.s wa:, ~~ 'u 'c- \ .L: - .  ci;rrectly made on the cost of the gollds, as 
know? a1 the t.:ne of framing the estimates. These cstimnt.s wctre 
not rev:ctd. as t h t  bills In respect of the duty asses& were r. .ceitlrd 
with the vouchers for debits raised by thc Accountant General htaha- 
rashtra in March. 1968-1 and I1 Supplementary Accounts, i.e.. alter 
31st March. !968 when no provision could he made for ad4itionel 
funds. 

The Customs auth~r i t ies  charged d u : ~  arn~unting to Fb 31. TI 
lakhs, as against the correct assessment of Rs. 16.37 lakhs. Irnmc- 
diately after the adjustments In reswct of asseased customs duty 
wme earned out :n the cash a c m n t s ,  chlrns were preferred far the 
refund of the excess duty. Out of a total of 16 items, 14 clalms to  
the extent of Rs. 14.31 lakhs have since been settled and cmly two 
clafrns involving RI; 1.09 lakhs are pending 

But for the excess adjustment of Rb. 15.40 l a b  during 1067-68 
referred to above, there would have been actmlly a infm saving of 
about Rs. 0.23 lakh under this group head. Taking into amount 
mlnor excesses and savings under other group heads, the net nxccrr 
under this Grant, however, works out to h. 14,M,444. . . . . . . , . . . * 



~ 4 ,  The Committee note that the excess in this Grnat wu Chi* 
due to over-ssllesrm-t of mW duty on importsd stores h the 

of h v 0 i m .  I)arinq the year 196566 8b0, there wu 8B 
acess  of Rs. 26 Wthr under tbis G m t  for the same rerrson. Com- 
menting upon that excess, the P~bl ie  AccouPt, CommSttes (1967-68) 
had in paras 2.16 and 2.17 of their Twelfth Beport (Fomth J A  
Sobha), e x p d  S- that there was an ova--t d 
duty to the extent of h. 42.44 1 8 s  on imported paper, whicb was 
not a new item. in t b  Baport the W t t e e  hsve & a m  
attention to an o v e r - e w e  of mt- duty on car* O ~ C C ,  .nd 
MT stores which pcsu1ted in an exce6s of Be. 4.33 crores mPdsr Grant 
No. 5-Defeace Services, Eltective-Army. The Canunittee trod 
that the Ministry of F ' i i c c  will cxlrmine how beat the system of 
provisional asssssments could be streamlined to avoid grou over- 
assessments of this kind. In particular, it might be worthwhile axa- 
mining whether in the intarests of accuracy of assessment, it w d d  
be p-ible to besc provisional assessments on the value of importad 
stores as evidenced by contracts or other form of cohbrrr l  doco- 
ments available with Government Departments. 

MINISTBY OF ROME AFFAIEIS 
2.5. ( b )  Grant No. 51-Andaman & Ntcobar I S M .  

2.6. In o note furnished to the Cammittee, the Ministry of Home 
Affalrs hove, tnter alia, given the following reasons for the Excess: 

C:. 2-Medical--(: -2 t z ,-Hospitds nd I?ispcnsaics 
Rs. 

Tbe e x c ~  war due to drawal of arrears of pay .ntf rUowrneerr of 
certain olhxm, f i U g  up of vrcrat pmU, mhrncrmsat the raw 
of Dearncrrr Allmmcc, rdjwtmQat of ~(ccovay claiuw &tint? to 
p m o w  yeur, plymcmt rmda taw- -- of tmdi- 01 
t b r s s A m b u l u r o d ~ u , m d ~ t ~ t h s c a r t ~ ~  
Indent for which wem pl.osd during tbr prrvlour m'' 



E. 1 (5) (1) (i) - -Chwges: 

0. Rs. 6 0 , 0 0 , ~  
R. (+I Rs. 7,00,000 Rs. bl4Woo R9.92499669 b 3549,0"9 
The cost of stores actually received during the year is initially 

adjusted under the 'Suspense' head and subsequently recovered from 
the works to which the stores are actually issued. Against the origi- 
nal budget of Rs. 60,00,000, an additional amount of Rs. 7,00,000 wee 
provided by reapprapriation to accomrn&te more adjustment under 
this head than anticipated earlier. However, the actual amount book- 
ed under this head exceeded the final grant by Rs. 25,49,669 due to 
the following reasons: 

(i) Receipt of more stores than anticipated during the closing 
stages of the yeer for which indents hati been placed dur- 
ing 1963 onwards; 

( i i )  More interdivisional movement of s t o m  at the end of the 
year than anticipated; 

(iii) Taking over of Stoms viz. Petrol, H.S.D. Oil, Cement and 
other building material etc. from Army by Andaman 
P.W.D. in March, 1968 consequent upon winding up of 
work services by M.E.S. at  Car Nicobar. Tbe liability on 
this account (about Rs. 10 lakhs) was not known when 
the final r c q u i m e n t s  of funds were assessed owins t,) 
slow mean; of cummunkation with Car Nicobar." 

"E. l ( 5 )  (2) --Orher Suspast! Accounts: 
E .  1 (5) (2) (i) -Chatges: 

This is also a suspense head through which transactions are pas- 
sed on to other final heads of expend~ture. At the time of h l  re- 
view of the grant during March, 1Sg8, on the b l s  of actual adjust- 
menta upto the end of January, 1968 and mtidpatsd adjwbmmbr 
during the remaining months, the total expenditure under thb head 
was estimated at  Rs. 38,39,00[). An amaunt af Rs. 2661,000 wor, 
thefore, reapproprtated from this head bringing down tbt dnrt 
grant to Rs. 38,39,000. But due to adjustment of old A.G.'s Mmnr 
and cleatancc of cuh settlement suspense rccountr rcprenntfng tr- 
aue ot stores and truck hire chargea, ek., the artual mpendilum 



0. Rs. 27,00,000 
R. (-1 Rs. 5,56900 %* 21,43800, Rs.~,49,77% Rs. 37~9978 
Out uf the original grant of Rs. 27,00,000, an amount of Rs. 5,56204 

was withdrawn on account of non-execution of certain plan work# 
pending selection of sit-. However, the actual expenditure amount- 
ed to Re. 24,49,778 resulting in an excess of Rs. 3,05,978. Excess of 
Rs. 2.00 lakhs (a?prox.) was due to the assumption of slow progress 
of works made in the h a 1  grant proving partly incorrect. Balance 
was due to adjustmcnt of unforeseen old hire charges, bills of trucks 
etc. used in the works." 

"F. Transport & Communications: (OEM thdn Roads F 1- 
Ports & Pilotage: 

"' The original budget grant was enhanced by obtaining a Supple- 
mentary Grant of Rs. 476,900 under this head to meet additional ex- 
penditure on the purchase of stores as well as for meeting the cost of 
stores received during the year in respect of the indents placed during 
past years. At the time of Anal review of the grant during March, 
1968, the existing grant was found insudacient end an additiaael 
amount d RS. 5,63,400 was providetl by reappropriation due ta 
increase in the rates of Dearness Allowance and payment of Over- 
time Allowance to mom &tf! than originally entkipated, adjuament 
of more works vouchers relating to past years and increw in the coat 
of fuel and other stores. The actual expenditure, however, exceeded 
the flnal grant by Rk 4,00,589 under this head mai4y due to adjust- 
ment of OM debit vouchera towards the c l w  of the p r  in respect 
of purchase of H.S.D. Oil and Motor spirit for which fndcnb were 
placed during 196!M3 and 1968-87." 



A provision of Rs. Q1,40,000, was made to meet tbe cost of depart 
mmtal extraction of timber. The expenditure under this head, how- 
tver, exceeded the sanctioned grant partly due to inuVase in the 
mtes and adjustment of arrears of freight charges fat ca- of 
timber (Rs. 2.45 lakhs) which had been enhanced with gect from 
15.67 and partly due to adjustment of expenditure dating to past 
year during 1967-68 (Rs. 4.98 lakhs)." 

2.7. The Ministry have further stated: 'The excesses under the 
above heads were counter-balanced to some extent by savings under 
other groupheads, bringing down the net excess under the G m t  IU 
a whole to Rs. 6450,698.'' 

28. The Committee are c o n c e d  over the lack of ~mtrol 0- 
expenditure reveclled in this r- The aliotnrent d a r  the bmd 
'El (5)(2)(1)--0tber Suspense Accounts--Chargess was r e d d  by 
Bs. 26.61 i d s  by re-.ppropriation, bat e v a n W y  thtn wm an ex- 
cess ab Rs. a19 kbhs under this head Liewh, the .Uotmsnt under 
the head 'EZ(1)--Capital Oothg on ntblic Worka--OrighaI WO- 
--Wildings' was redaced by Ib. 5.56 kUu; d tben snr ra -cam 
of Rs. 3.06 kLhs. 

In the opinioa the Committee, the bdk d tho d B.. U S 1  
hkhs-which colnsr to d y  18 par ccst of the bd @--- b 
b fdwt to anticipate properly tbe re&* of rLorss and d e b b  m- 
wing thento md to make deqlute I w o d s h  far dj- of p.rt 
IhMlitii. A p r o p c r ~ o v e t t b s p r ~ ~ ~ r s r r d w W ' h n u d % e ~  
kept. T b + ~ t r a d C b t ~ r b p r h r d ~ a a t f f b ,  
laant of tbe d m  urd imbwths dating to mtrd over sxpaJC 
b ~ l l b e t a ) t a a ~ C b c M ' * o f a o m c A m r r u d ~ w -  . . 
.ba ummhmd with tbe Amman& Odksrr sa that it may have em- 
raet advane infonartion about the debits t b t  a m  - (o muteria- 
b e  and codd Wtc steps to podde for t h .  PYWeolu attask 
will b y e  to be paid to tLc propor maintenance d W l t g  
h Lssp a watcb on adjustanent d p u t  lirWitkr 
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(c) Grant No. 52-Triba: Area 
Original Grant . Rs, 2!,73t3,ocr, 
Supplementary Grant Rs. 76,73poo 
Final Grant . EL. s49rg6A=t 
Actual Exr enditurt Its. a 3 4 7 1  374 
Excess - RK 93,75374 

2.11. In a note furnished to the Committee, the Minfstry hros 
mven the fullowing reasons for the Excess: 

p- 
- - - --.- 

A . ~ P O !  ice 
A. 2 (I )--Frontiff Constabulary 

& Militia 
A.  2(1 XI )-A-ssam Rifles 
0. 1001 56 
R. 3 . 4  0. C 7  1032 I 9  

1042.57 (+) 10.38 --- .- - -- 
The excess wae due to certain adjustments in March, 1968 (Scrg 

plementary) accounts on account of cost of supplies received through 
Army sources at the fiag end of the year as also in the earlier years. 
The adjustments were unexpected and hence necessary provision 
could not be made in time." 

(Figures in  lakhs of Rupees) 
"A. 2 (3) -Miscellaneous Final Grant Expenditure Excess 

- - - -  

0. 95' 00 121 43 I 66- 36 ( +'ha 93 
S. 30.00 
R 3-57 ---- - 

, An amount of Rs, 3.57 lakhs was reappropriated from this Group 
sub-head due to non-implementation of the Scheme for Civil Police. 
The excess, however, occurred mainly due to adjustment of bmk 
debits of over Rs. 41.00 lakhs on account of past years' liabilities .itkP 
the ckme of the financial year when no Supplementary Grant m 
advance from the Contingency Fund of India could be taken to 
cover the excess expenditure." 

(Figure m Wrhj of Rz.) 
"Moj r Hctd '28' F~nal Or at Bxpeadimrr Burr -- 

B. 1~duccrti6ft  
8.1 (1) -General 
8. 1 (1) (I ) - M f r c r U o ~ o w  

9' 68 
' 4 + )  5-67 58*3s 6j.Q (+,S-"+7 
T h e c r u m r c ( n r m d n l y d u e t O l p ~ n t u f ~ U l ~ a t  

hcreasd raw +hi41 cwld not be urttcfpted e d e r  and rlro dam 



to grant of advance increments to  some g~sduate teachers, wha corn 
pleted B.T. training." 
..- (Figures in lakh~ r.f R.. 

ecM&r He .d 'qf Fim' Grant Bveoditure 8xcaw 
.--- - - 

B. M e d i c a l  

The excess was meinly due to discharge of certain liabilities of 
the previous year, drawal of arrears of pay by certain personnel ir, 
the revised scales, payment of Dearness Allowance at enhanced r a t e  
and increased expenditure under travelling allomnce owing to ex- 
tensive touring by the National Smallwx Eradication Programme 
sta£f." 

0. 19. ?8 
R e ( j l  03.3 ro 33.37 ( c ' 1 3 . 2 7  - 
The excess is mainly due to urgent repairs heving been under- 

taken to avoid collapse of ordinary Basha type buildmgs during the 
monsoon." 

on clearance of landslips and renewal cf bg bridges that hpd been 
washed away during the rains. Such works had to be underlaken to - 
avoid dislocation in communjcations in pcditically i m p o m  Ar~as.' 

(F~gurc in lakh of R8 1 - -  -- -- --- .- --.-- " 

- --- Fi a1 Gra t Expmditurc Errcca 
- - -- ---- -- - -- - ,--- --I- I_--- 

,'D . I-Public Worh 
D .1(4)-Toulr and Plant 
Ow 20-00 
R. (+I 3-00 25.m we (+we* -. - - .  



The excess was zWJ?~,~ dye to qpnt ic ipa tq  w p t  of one T.MB. 
Truck and purchase of more l i d s  a plants than anticipated for 
proper maintenance of Road works in NEFA." 

-_____ -_- _&__ 

(Fgures m lakhs of Rs.) 
-- 

Fk. 1 G r m  Expe-dinuc Excc;s 
-- . --- . -.- - -- - 
"D ,-Public Works 
D. I (6)-Suspense 

-- - -  

The exem was due partly to recelipt of some indented materialr 
which were not anticipated earlier (Rs. 20.89 lakhs) and partly to 
unanticipated adjustment of advance payments for materials s u p  
plied (Rs. 12.94 lakhs) ." 

2.12. The Ministry have further stated: 
"Extra expenditure was inticipbted under some group heads in 

the grant [including the groupheads B.2(1), D . 1 W  (1) and D.1W 
(2)]  at the time of the ten-monthly review of the Grant. However, 
it was noticed that against the total final Grant of Rs 2240.96 lakhs, 
NEFA Administration had been able to s p n d  Rs. 1,33852 lakhs only 
during the first ten months of the year leaving a balance of Rs. 911.44 
lakhs which was considered sufRcient to  meet the expenditure during 
the remainipg two months of the year including the anticipated excess 
expenditure under these heads. This expectation, however, did not 
materialise. 

The above excesses amounting to Rs. 181.67 lakho as well ar 
miner excesses under some other heads were partly counter-balanced 
by savings under some heads of the Grant, bringing dawn the net 
excess ia the Grant os a whole to RS. 93,75,374." 



1 .- (d) Grant No. 8SRoads  

2.15. According to the Ministry of Shipping and Transport, the 
excess of Rs. 18,48,544, which was the net result of excesses and sev- 
ings under the various sub-heads in the Grant, occurred mainly 
under GroupHead 'D.1-Maintenance of National Highmys'. 

2.16. The hfmistry have furnished the following details regarding 
this excess: I 

"A prollsion of Rs. 700 lakhs was made under this Group-head 
in the Budget Estimates and the allotments to the States were res- 
tricted to this amount. The expenditure booked under the Grant, 
however, amounted to Rs. 7,35,80,583, revealing an excess of 
Rs. 35,80,583 under t h ~ ~  Grouphead. There was excess expenditure 
totalling Rs. 3923,155 in certain States, as shown below: 

Andhra Pradesh (Rs. 1,44,738) , Assam (Rs. 8,09,57l) , Nagaland 
(Rs. 67,514), Manipur (Rs. 5,56,635), C.P.W.D. (Rs. 2,940). 
Bihar (Rs. 39,QSl), Gujarat (Rs. l,X"i'5), Mahamshtra 
(Rs. l,l3,515), Nadhya Pradesh (Rs. l?,48,586), Mysore 
(Rs. 40.696), Orissa (Rs. 2,97,326), Rajasthen (Rs. 39,145), 
U.P. (Rs. 3,88,480), West Bmgal (Rs. 37,012) and Delhi 
(Rs. 591). 

As a result of savings amounting to Rs. 3.42.572 in other States, net 
excess under this Grouphead wws reduced to Rs. 35,80,583. EWendl- 
ture to the tune of Rs. 13,246' correctly adjustable under Grant No. 
135--Capital Outlay an Roads (voted) in which there ig an overall 
saving of Rs. 29493,718 as per the Appropriation Accounts. was mi& 
classified and wrongly adjusted under this Grant in Aasam md 
Nagal and (Manipur) Circle of Account. Likewise an expenditure of 
Rs. 17212 was wrongly adjusted under this Grant in the Mymrc 
Circle of Account. This expenditure was correctly adjustable under 
Grant No. 15-External M a i n ,  in which also there is a raving af 
b. 16,52,615 as per the Appropriation Accounts. In coaionnity wltb 
the recommendation contained in paragraph 7 of Sixteenth Report af 
the Public Accounts Committee (First Lok Sabha), these amountr 
may be excludcd from the scope of regularisation by Pullanunt. --- - - - - -  -I-I___ 

The vrwl umnormr m b d m f i t d  it Rs. hst.338 In rh+ Idorlw prmqpb. 



This position has also been accepted by the Accountant General, 
Central Revenues, New Delhi. The remaining excess of Re. 34,30,125 
was mainly due to  the fact that the States had to incur extra expen- 
diture on unavoidable repairs in order to keep the lines of communi- 
cations in tact." 

217. The Ministry however informed subsequently. 
'The Accountant General, Assam and Nagaland, Shillong, has.. . . 

intimated that, in ell, a sum of Rs. 2,51,338 was rnis-classified and 
wrongly adjusted under this Grant in his Circle of Account. The 
rnisclassified amount was correctly adjustable under Grant No. '1% 
Ca1,ital Outlay on Roads' (Voted) in which there is an overall sav- 
ing of Rs. 2,94,93,718 as per the Appropriation Accounts. 

[n conformity with the recommendetions contained in paragraph 
7 o f  Sixteenth Report of the htblic Accounts Committee (First h k  
Saljha), the amounts of Rs. 17212 and Rs. 2,51338 wrongly adjusted 
under this Grant in M y m e  and Assam and Nagaland (Manipur) Cir- 
cle; of Account, respectively, may be excluded from the scope of re- 
gularisation by Parliament. The net overall excess under this Grant 
requiring regularisation, therefore, works out to Rs. 15 ,79 ,99~hich  
map kindly be recommended by the Committee for regularisation 
under Article 115 of the Constitution." 

2.18. The Ministry have added: 
"The road works under the adrninistratlve control of this Ministry 

are executed through the agencies of the State Public Works Depan- 
ments and the Central Public Works Department. Pmvision in the 
butlget is made on the basis of estimates received from the various 
executmg agencies. The Government of India invariablv imorem 

. - " 



.i .a (d) Grant No. 83--Roads 

2-14. Total Grant Actual Expmditure Excsts 
Rs. Rs. Rs. 

r 4,60,5 1 ,000 14,78,99,544 ( +) 1843,544 
Amount surrendered during the year Rs. 17,37,ooo 

2.15. According to the Ministry of Shipping and Transport, the 
excess of Rs. 18,48,544, which was the net result of excesses and sav- 
ings under the various sub-heads in the Grant, occurred mainly 
under GroupHead 'D.1-Maintenance of National Highweys'. 

2.16. The Ministry have furnished the following details regarding 
this excess: I 

"A provision of Rs. 700 lakhs was made under this Grouphend 
in the Budget Estimates and the allotments to the States were res- 
tricted to this amount. The expenditure booked under the Grant, 
however. amounted to Rs. 7,35,80,583, revealing an excess of 
Rs. 35,80,583 under this Groupheatl. There was excess expenditure 
totalling Rs. 3933,155 in certain States, as shown below: 

Andhra Pradesh (Rs. 1,44,738), Assam (Rs. 8,09,571), Nagaland 
(Rs. 67,514), Manipur (Rs. 5,56,635), C.P.W.D. (Rs. 2,940), 
Bihar (Rs. 39,05l), Gujarat (Rs. l,3?,355), Maharashtra 
(Rs. 1,13,515), Madhya Pradesh (Rs. 12,48,586), Mysore 
(Rs. 40,696), Orissa (Rs. 2,97,326), Rajasthan (Rs. 39,145), 
U.P. (Rs. 3,88,480), West Bengal (Rs. 37,012) and Delhi 
(Fts. 591). 

As a result of savings amounting to Rs. 3,42,572 in other States, net 
excess under this Grouphead wlas reduced to Rs. 35,80,583. Expendl- 
ture to the tune of Rs. 133,246. correctly adjustable under Grant No. 
135-Capital Outlay on Roads (voted) in which there is an overall 
saving of Rs. 2,9493,718 as per the Appropriation Accounts, was mis- 
classifled and wrongly adjusted under this Grant in Assam and 
Nagal and (Manipur) Circle of Account. Likewise an expenditure of 
Rs. 17212 was wrongly adjusted under this Grant in the Mysore 
Circle of Account. This expenditure was correctly adjustable under 
Grant No. 15-External M a i m  in which also there is a mving of 
b. 16,52,615 as per the Appropriation Accounb. In conf~rmfty with 
the recommendation contained in paragraph 7 of Sixteenth Report of 
the Public Accounts Committee (First Lok Sobha), these amount+ 
may be excluded from the scope of regularhation by Parliament. - -- -- --- 

Tht wtwl mnmount mlcdrtmficd Is Ib. 2,jr.M in the folorrit)g pmLnph* 



I 
(1) A sum of Rs. 1,62,561 w u  adjuted by m k  Accoanuna 32 M.T .F. in the 
a c c o w  for Match, 1968 on account of raUm rccdved from rtatt AccoudM 
36 MTP tmda lmtmctiorrr from Tuk Farce allhodti6 in mdclpallon of rscdp of 
debit horn the latter, On rscdpt of deblt , the adjusmeot a lrcrdy =led aU r.C 
not llakcd and the r a m  amount w u  again adjuaed la Manrh 1968 (W) ramfs 
resulting in double adJutanent of &. l, 6&56L 



 his position has also been accepted by the Accountant General, 
Central Revenues, New Delbi. The remaining excess of Rs, 34,30,125 
was mainly due to the fact that the States had to incur extra expen- 
diture on unavoidable repairs in order to keep the lines of communi- 
cations in tact." 

217. The Ministry however informed subsequently. 9 

"The Accountant General, Assam and Nagaland, Shillong, has.. . . 
intimated that, in d l ,  a sum of Rs. 2,51338 was rnis-classified and 
wrongly adjusted under this Grant in his Circle of Account. The 
misclassified amount was correctly adjustable under Grant No. '135- 
Capital Outlay an Roads' (Voted) in which there is an overall sav- 
ing of Rs. 2,94,93,718 as per the Appropriation Accounts. 

[n conformity with the recommendretions contained in paragraph 
7 Sixteenth Report of the Public Accounts Committee (First Lok 
Saibha), the amounts of Rs. 17,212 and Rs. 2,51338 wrongly adjusted 
un(ler this Grant in Mysure and Assam and Nagaland (Manipur) Cir- 
cle~; of Account, respectively, may be excluded from the scope of re- 
gularisation by Parliament. The net overall excess under this G m t  
requiring regularisation, therefore, works out to Rs. 15,79,994%vhich 
may kindly be recommended by the Committee for regularisation 
under Article 115 of the Constitution." 

5.18. The Ministry have added: 
"The road works under the admlmstratlve control of this M~nistry 

are executed through the agencies of the State Publ~c  Works Depart- 
ments and the Central Publlc Works Department. Provision in the 
butiget 1s made on the basis of estimates rece~ved from the various 
executmg agencies. The Government of India mvariably mpress 
upon the States the need for restricting the expenditure to tbe 
amount of the allotment and this sbpulation is also made in letters 
sanctioning the allotment of funds. In view of these instructions, it 

r was not expected that the p n t  would be exceeded. In the absence 
of any Arm indwation f m  the States about the likelihood of sddi- 
tional expenditure being incurred by them upto the end of January, 
196U no steps cwld be taken to obtain Supplementary Grant. For 
the  same reason, an advance from the Contingency Fund of In& 
could also not be obtained. Same of the States, however, failed to 
restrict the expenditure to the allotment made to them." 

2.10. In regard to remedial measures taken to avoid e- the 
M h s t r y  have rtated: 

"In accordance with the exiilting Lnan,ctfona, the State Govern- 
ments are requlred to fur&& monthly return of expenditure qphet 



me grants saxtctfoncd by the Gowrnment af India. These retrrm, 
are Scheduled to  be received by the 20th of the month following tha 
o m  to which they relate. Experience has, however, shown that the 
sttbmfssion of these returns by the States is not v e v  regular. In 
pursuance of the recommendations of the Public A c m n t s  Commit- 
tee in para 2.35 of their Twelfth Report (Fourth Lok Sabha) neces- 
smy follow-up instructions were issued to the States in April, 1968, 
and the imperative need for the prompt submission of monthly re- 
turns of expenditure against the allotment was once again impressed 
upon them. A further attempt to restrict expenditure to the amount 
of the sanctioned grant is also being made through the Regional 
Ofiices set up in the various regions and it is hoped that the position 
would improve in future. In the light of the abservations rmde by 
the Public Account. Committee (Fourth Lok Sabha) in their Thirty- 
ftrst Report, certain additional measures to tighten the contml further 
are also under the active con.;.deration of the Government of India." 

2.20. Excesses in the grants relating to 'Communications' m d  
-ds' have become an annual phenomenon. The Committee had 
in pragraph 2 s  of their Twelfth Report (Fourth b k  Sabha), while 
commenting on ex- under Grant No 91-'Commttnications' that 
occur4 in 1965-66 stressed the need for better co-ordinatitm between 
the Ministry of T r ~ s p o r i  on the one hand and the State Governments 
on the other, so that surh excesses could be avoided. In para 2.27 of 
thtir Thirty-Pirst Report (Fourth Lnk Sabha), the Committee again 
ttrew atteatha to this matter when an excess u d e r  thls Grant during 
1-67 rune to their notice. Mostly t b t  excesses are due to the fafl- 
me of the Covu!mment af In& to obtain monfhlg returns of oxpen- 
d i m  from the State Governments. Tbe Committee would Hke 
Government to take effective steps to ensure that expenditure figures 
d e r  this and other connected Grants are mkctcd from the State 
Govermnmts in time and that the expardttme is limited strictly to  
the amounts voted by Parl~ammt. The Committee hope that the 
artablutrment of aegConal Oacers of the MinSstry of Tmnsport would 
h l p  to -list these objectives. The Committee atso note that OOv- 
ernment are contemplating "certain additional rn-tea" to ti&- 
control over expenditure under these p n b .  Tbe Committoe woclld 
like a decision an this paint to be qmdilg  Man. 

Minttry of Home A@& 

(e) Demand No. 1 2 V O t h e r  Capital Outlay of the Minirt~g of Home 
Affairs'. 
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2.21. Finn1 Grant Actual Expeniinrc Excess 
oriyinal Grant 
Rs. 36261,m 
Suppieumntarj Grant RP. 78,8~,365 Rb. (+) 7,19,365 
Rs. 35,00,00" ____ - -- ---- - 

2.22. In a note furnished to the Committee, the Ministry have 
stated: 

"The excess which is the net result of excesses and savings 
under the various sub-hezds in the Grant occurred mainly 
under the subhead 'C.1(1)--Purchase and Distribution of 
Tear Smoke Material'. The actual excess under this sub- 
head was Rs. 12,90,475 and was due to adjustment in 
March, 1968 (Supplementary) Accounts of debits for tear 
smoke material raised bv the Chlef Accounts OPBcer, 
India Supply Mission, Washington, in his accounts for 
May-August. 1966. The funds for meeting bulk of this 
expenditure were provided in the year 1966-67 but 
remained largely unu!ilised, as indicated below, owing to 
non-adjustment of the debits in that year: 

I 9 6 6 7  Expenditure Variation 
Finai Pro! ision (C'?uti i?td 

provision) 

Rs Rs Rr. 
Original 5 . O a , m  
Rt-approprmion I 1 ,3 - .m 8.58,16, <--I \ - ., - --- -- -- ---- - . - , 8,839 - -- -- ---- - 

"Eflorts were made to iocste the miming d e b ~ t s  in the omcc 
of thc Accounts Offtccr concerned after ascertaining the 
partlcuiars thereof from the India Supply Missfon, 
Washington and the Pay and Accounts OfPLcer, Department 
of Supply. As a result of these enqulrles ~t transpired 
in March, 1968 that the debits In qucstmn were pending 
w ~ t h  the Accounts Ofticcr concerned smce August-Nov- 
ember, 1966. Meanwhile these had been referred by the 
Accounts Oflicer to the Minlstry In December, 196'7 ,for 
class] ficaction and acceptance of the adjustment in the 
accounts for 1967-68. The classifkation was cornmudcat- 
ed to the Accounts Weer in January, IW but the 
adjustments were not carried out by him till the md of 
March, 1968. As the debits were pending witb the 
Accounts o f h e r  since 1966, the Ministry of Home A&ks 
were under the impression that these might not k 



adjusted during the remaining few months of the year 
and thus no provision was made for the purpose. The 
Accounts Officer was, however, requested on the 3rd 
April, 1968 to carry out the adjustments to the extent of 
funds available in the Grant and intimate the remaining 
amount required to be adjusted in the accounts for 
1968-69 for arranging necessary funds in that year. The 
adjustments were carried out by the Accounts OfRcer for 
the full m o u n t  of debits in March, 1968 (Supplementary) 
Accounts. It was in these circumstances that the excess 
occurred and could not be covered by provision of 
additional funds in time by the Ministry." 

2.23. The Ministry have further stated: 

"The excess of Rs. 12,90,475 under the sub-head 'C.1(1)' was 
o i k t  to the extent of Rs. 5,71,110 by the savings under 
other Sub-heads of the Grant leaving a net excess of 
Rs. 7,19,365." 

224. The Committee observe from the srplumtioa given for the 
nrra &at the debits, the adjustment of which c a d  an excess, 
ran referred by the Accounts Officer to the Ministry of Home Affairs 
h December, 1967 for acceptance of the adjustment in the Actounb 

1967-68 Thii war duly communicated by the Ministry to the 
Attoants OfEcer in January, 1968 but a t  that stage the Ministry did 
mot make a provision for the adjustment of the debits, The Commit- 
tee ue hardly convinced by the Ministry's expllnatioa that the debits 
were pending with the Accounts Ofecer since 1966 m d  that, t h e m  
foam, they were under the imprersion that these might not be adjust- 
ed drving the remaining few months of tht yew. Th Comdttsb 
traPt tbat the M i  will maintain a clowr bison with the Ac- 
amntr Olfker in fatare and make due provision for all debits accept- 
4 by tbem. 

(0 Grant No. 120-hns and Advances by the Cenfral G o m t l t e n l -  
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336. b a note furniehed to the Commit*, the b b i h y  bave 
-. 

'The Grant 'Loans and Advances by the Central Government' 
is a composite Grant covering the requirements of all 
Administrative Minietries and Union Territory Adminis- 
trations for giving loans and advances, whether to State 
and Union Territory Governments with Legislatures or 
to other parties. While the loans to State Governments 
are 'Charged' on the Consolidated Fund of India under 
&tide 293 (2) of the Constitution, the other loans ar;d 
advances are subject to the Vote of the Lok Sabha in 
t e r n  of Article 113 (2) ibid. Further, though the Demand 
is presented on behalf of the Ministry of Finance, provi- 
sions for inclusion therein are proposed by almost all the 
Administrative Ministries and other authorities who 
operate on and control the respectwe allotments placed 
at their disposal, subject to reappropriations, where 
necessary, being made by Finance Ministry." 

T h e  excess occurred under the Subhead 'A.Z-Other Ways 
and Means advances' because the ways and means 
advances made to two States (wz. Maharashtra and Rajas- 
than) during the year for Plan Scheme exceeded the 
amounts formally sanctioned by the ~nis t r ies /Depar t -  
ments by way of Loans Grants to those States for Plan 
Schemes as explained below:- 

Central asslstancc for State Pinn and Centrally-sponsored 
schemes (excludrng assistance for Irrigation & Power 
Projects and ass~stanrc released through the Natronal Co- 
operative Development Cor+ration) ts released in the 
form of monthly ways and means advances to the State 
Cavernmcnts on the baas of the ceilings of assistance 
eommunicatcd to them at the commencement of each 
year. These advances am initially debited entirely to the 
Loan Head but are written back before the close of the 
year to the relevant Heads (Loans or Grants-inaid as the 
ca8c may be) on the boris of formal sanctions igliled by the 
MtnistriedDeparbncnts concerned. To the extent the 
PIrsl Ways and Means advancer remain uncleared, thabe 
uc tmkd as toam to the State Governments md mvt- 
d r in the case of other owrprymcnh" 



hi the State Pians and for the Centrally-spk3mmrd 
Schemes. If the approved outlays materialise, the.- 
Central assistance allocated to the States has to be paid 
to them. It  was on this basis that Plan advances were 
released to the State Governments with reference to the 
ceilings of Central assistance communicated to them, 
However, due to shortfalls ih performance in two States 
under certain sectors, e.g., Agricultural Production, 
Medical and Public Health, Housing, etc., wavs and 
means advances to the extent of Rs. 5,01,65,698 sanctioned' 
to them remained ~nc lca red  after adjustments on the 
basis of formal sanctions issued by the administrative 
hfinistrieslDepartments had been carried out by the 
Accounts Officer. Immediate action was, however, 
initiated in the following year to effect the recovery af 
uncleared advances and interest thereon, as soon as these 
were brought to the notice of the Ministry of rinance by 
the State Accountants General and the Coverliments of 
hlaharashtra and Rajacthan repaid the uncleared advances 
together with interest thereon during the year 1968-69." 

"The total excess of Rs. 5.01,65.698 was partly counter- 
balanced by saving of Rs. 2.60.57.455 under other p d -  
sions for loans to States leav~ng an uncovered exccss of 
Rs. 2,41,08.243. The excess came to light after the claw 
of the year when it was not possible to rxovide additional 
funds." 

2.27. The f i n i s t ~  have further stated: 

"The payments of Central assistance to States for implement  
ing the schemes included ir; the State Plans will. with 
effect from 1969-70. be in the form of block grants and 
loans and will not be bed to individual Heads of Deve- 
lopment. Moreover, formal sanctions except in the case 
of assistance released through the National Coopcretiw 
Development Corporation will be issued only by ths 
Ministry of Finance and not by other hfiniszric?s. Thir 
would enable the Ministry of Finance to keep e better 
watch over the releases to the State Governments uJd 
would help in minimising the chances of wayn and means 
advance  remaining uncleared at the end of the year." 



where such exc- have OC- b inlialtre d 8 

able lack of co-ordimtion between the Minbtry of FInurcs and the 
~dmin i s t ra the  Mhbtdes. 

2.29. The Committee note that with effect from 1969-70, p.ymenb 
of Cmtral assistance to the States for i m p l e m e n t i ~  the schema in- 
cluded in the State Plans will be in tBe form d block grcrnts .ad 
loam aud will not be tied to individual Heads of Development. m, 
fo-l sanctions except in the case of assistance released throaqh the 
National Co-operative Development Corporation w i U  be issued only 
by the Ministry of Finrmce and not by the other MintstA* 
& m i t t =  trust that the proposed changes will enable the Miinistry 
of Finance to keep a better watch over the micanes to the St.tc C o w -  
ernmats  and help in minimising the chances of waya aad ~s ad- 
vances remaining uncleared at tbe end of the year. Tbe Committee 
would like to watch the results t h r o q h  future Ap~roprirrdoa 
Accounts. 

Ministry of Commrmicationn 

(P & T. Board) 

(g) Grant No. 95-Posts & Telegraphs-Working Erpemea. 
2 30 In a note furnished to the Committee. the Min i s tn  of Com- 

municat~ons (P 8. T Board) have stated as follows 

"The final accounts for the year 1967-68 disclosed an excess 
of Rs 1.24.24.596 over the Voted C r m t  N o  %-Posts and 
Telegraphs--Wor~ing Expenses" as detailed below: 

Amount o f  \'c)Ic,! Grant . . Rs. r S7$o,76,000 
Actual Expercf~turc . . k. I .89.05,00,596 
Excess , xer  the q a n t  I244+396 

The budget grant for 1967-68 was Rs. 1,75,64,51.000 A supple- 
mentary grant of Rs 12,16.25.000 was obtained In the February, 1968 
Session of Parliament to meet additional expcndlture due mkmly 
to (1) increase In the rates o f  d e a r n e s  allowance. sanctioned after 
the framing of budget cstrmates. to whole-time emplovet?~ with 
effect from 1st February, 19gi, 1st June, 1967 and 1st N o v e m h ,  1961 
and c o n ~ u e n t i a l  i n c r e a ~ s  In the rates af consoltdated allowan- 
to extra Departmental Pasta1 employees ( 1 1 )  mticlpet& l q p r  
expenditure on Maintenance of Assets and Petty and other w b  md 
(111) larger transfer of eallectiona of advance Rentals under OyT 
and other rchemett. 

A t t b e ~ w o i A x f n g t 9 w , P t n r l O r a E t , t b e ~ i o t * ~ l O  
months w m  avallrble a d  thom cmmpuM with the Irtr#b fm the 



previous two years as given below: 

Year 
Actuals Actuals Total 
t3rst 10 last2 Bxpendi- 
months months are 

Against the sanctioned grant of Rs. 187.81 crores, the expenditure 
upto January, 1968 amounted to Rs. 130.30 crores leaving a balance 
of Rs. 57.51 crores which on the trend of actuals of the previous years 
was considered sufficient to meet the expenditure for the last two 
months of 1967-68. The actual expenditure during the last two 
months. however, amounted to Rs. 58.75 crores resulting in an cx- 
cess of Rs. 1.24 crores (i.e. 0.66 per cent of the sanctioned grant).  

The above excess of Rs. 1.24 crores over the voted grant was the  
net result of excesses and savings as indicated below: 

Excess Saving 
Head - 

'Eigura in lakhq of Rs.) 
P q  and other works 2.36 
Cunmbution to Telephone Dcvcloprnent Fund . 1,61 
Othahnds  . 49 

2.85 t ,61 

k Excors . l*Y 

The reasons for the excesses and mvlngs arc explained below: 

(A) Petty and other works. 

This head accommodates erprnQture on petty works al r Chpl- 
tal nature met from Reveaue. The actual expenditure unckr thtr 
hegd upto January, 1968 mounted to 1226 mrsr This gm- 



pared with the corresponding expenditure of the preview years as 
under: 

Actual AcnJals Total 
first 10 last2 EXPQLdi- 
months momha nur - 

(Figures in Crom of Rs.) 

The sanctioned grant under this head ( i n c l u b g  the supplementary 
grant of Rs. 1.35 crores) was Rs. 16.50 crores. Actual expenditure 
for the first 10 months amounted to Rs. 12.26 crores. The expendi- 
ture of the last two months of 196667 was Rs. 5.74 crores but this 
was rather high. It was estimated that the expenditure in the last 
two months of 1967-68 would be Ra. 4.63 crores. The Final Estimate 
was, therefore, raised to Rs. 16.89 crores by reappropriating to this 
head savings of Rs. 39 lakhs from other heads. Instructions were 
also issued to  the Heads of Circles etc. to exercise economy in cx- 
penditure and to keep the expenditure within the grant. The actual 
expenditure in the last 2 months of 196188. however, was Re. 6.99 
crores involving a net excess of Rs. 2.36 lakhs. 

This excess of Rs. 2,36 Iakhs was the result of the excesses and 
savings under the following units of petty and other works 

- - - -- 
(Figures in lakhs d Rr) 

II-A-Expenditure on Ann& open Estimates 
and petty works. 
Apparatus & Plam 5 

II-B--Fxpcnditurc on o t k  Rcvmue worb. 
Lurd . 
Telegraph & Telcphoac Linas & Radio 
Commuaicaciant . 144 
Appannu & Plant . . la0 

Net other d u  9 

s49 '3 
Nct Erccrr . . . 236 



The ex- u n h  ' E w d i t u r e  on 0th- &venue W0rks-W~- 
graph and Telephone, Lines and Radio communication and A m -  
tus & Plant' was mainly due to (i) incre~ae in issue pcica of T& 
coplmunication line stores and apparatus and plant received for 
W Q I ~  and (ii) carrying out of more urgent revenue earning works 
such as meeting demands for providing telephone facilities and tele- 
prink and telex connections. The cumulative effect of these was 
known after the close of the year when the Anal accounts were 
dosed, by which time it was too late to make reappropriation or ob- 

supplementar?. grant or apply for an advance from the Contin- 
gency Fund of India 

(B) Other heads 
The excess of Rs. 49 lakhs was made up of the following excesses 

and savings: 
-- - - - .-- -- -- 

Subheads and units Excess Savinp 

CI.4 -Establishment an3 other charges 
paid to other Gt-ivrnrnent, I)c 
pnmerns etc. 

CCIIB -&tiage?cics 
CC I\' -h l ix  s t m  and Workshop Ex- 

pendlturc . 
I -.\laintenance of .4ss(iers . 

r .  Repairs of Buildings 
2 .  Repaire of -rckgrdph urd 

Telcphonc Llna and Radro 
Gbmmwucar ~onc 

J-I1 -Post Offica . 
CC 1.4 -Gmcrd Store Depot 

'E' Fmght cm D t p ~  Transfers 
and issue of store 

H-II -Sratlcmer) & Prmrryr 
Net other heacts 

(In lakhs of Rs.) 

I ,38 89 
Hu - 

h'cc Excess ---- - - - -  -. -- .. . 49 - -- ". - 
The excess under wntenance of assets w u  mainly due b Lrwrttme 
in cost of labour and matenals, and undertaking of more meb- 
knance and repalr works. The exceur under J-11-Port Ollllca #u 
mainly d w  to Increase in rates of dearneat ellnv~ance. 
in the charges payable to the Central Bureau of InvestigaUon 



resulted in the increaae vaulclr CU-Xibblishment and Other 
&ges paid to other Govemment/Department,a etc. Larger adjust  
ments for unserviceable stores and for rate revision increased the 
expenditure under CC-TN-Mh, Stom and Workshop Expenditure. 
T h e  small excess of Ra. 6 l a b s  under CCII-B-Contingencies was 
due to more labour charges and overthne payments. 

(C) Savings 

(i) There was a saving of Rs. 1,61 l a b  under 'Contribution to 
Telephone Development Fund'. This head provides for transfer of 
.an amount equivalent to the receipts of Advance Rentals under 
Q.Y.T. and other Schemes to the Telephone Development Fund. 
T h e  savings were due to lesser receipts of these advaaee Rentals 
.than anticipated. 

(g) CCU-General Store &pot- 

@) Reight on Depot transfers and issue of stores. 

The savings of Rf. 14 l a k h  were due to non-adjustment of Rail- 
way credit notes. 

(iii) H 111-Stationery and printing. 

The savmg of Rf. 22 lakhs wns due to leas printing work done 
at Government and Private Presses than anticipated. 

(tv) The balance of other svings  was made up of small amounts 
.under various other units." 

2.81. Tbt Committee are not convinced by the explrnrlion given 
%y tbc Department for the excess under this Grant. Tho Depart- 
larrot b v o  stated that increase in the issue price of tel~ommaaic* 
tioa Une stores, apparatus and p h s t  received for works .ad ex- 
-tiom d "mare uqpat ravanue tuning 1IYOl(ts*' were xanhly rmpmd- 
bk for the excess. Both these fadon should have corns to tbe 
notice of the D.putrnent well befora the elarc of tho h..d.l year. 
Tbe isme prim of storm is kcd by tb Departmicat and tba -- 
rioa,af  such increased hue W e o a  t J m H  d w a b  rmld B.tm 
bsas antldp.b#l by the Department .ad b e s t  p r w i d v  mub, 
t&awfor. Likewise, the Department rhoold hrvr weW 
at bnureial Impllcatiosr w h h  ~~ qlaat - 
mrlu nl e a w d  t h  by w ) w C . r S t  #rank, m -. lh 
C r a r r r i t t , ~ W t t b e P & T & u * d U 4 c d u r b p r 4 , m ( i r t  
wtf rUt - tb&war lu#p l l rd i lnab  rnrPdtrwl ..I aul. 
mecumb, 



Appropriation Accounts ~. 
(Defence Services--1967-68) . , 

Ministry of Defence 

( R )  Grant No. &Defence Serwices, Effective-Army 

3 
. . 

2.32 Voted Grmr-0 R2. 6 7 3 . 9 1 , 0 0 , ~  
Rs. 691,95,99,- 

S Rs. 18,04,99,ooo 
Actual Expenditure Rn. 71 0.81 , I  4,570 
Nn Exms Rc. I~,~S,IS,S?O 

2.33. In a note furnished to the Committee, the Ministry haV8,. 
inter-alia, given the following reasons for the Excess: 

"S&HtUij 'A' .--' RS I 16 .14  lakhc 
The excess of Rs. 116 lakhs over the final grant is mrtnfy 

due to the per capita rates for 'Pay & AUowaacd of 
officers and other ranks adopted at  the Anal e s t i r ~ t e ~ ~  
stage having proved inadequate. The variation is only 
0.5 per cent in this case." 

The excess of Rs 94 lakhs over the final grant is due te 
larger expendture on movement of personnel by rrfl 
(Rs. 186 lakhs) partly counter-balanced by minor amhag# 
under movement of stores (Rs. 2 lakhs). hired trPlrqrort 
due to non-submissionlnon-payment of bills (Rs. 41 &), 
printing of statlonen due to less material~sation d up- 
phes (Rs 14 lakhs) and telephone trunk calls (& IF 
lakhs.)" 

"Sub-Head 'F :-) Rs 6 -  46 bkhr 

(i)  Pay & Allowances of the S u f i  . . R*. 69 U h a  
(ii) Purchase of raw materials and rmmumablc 

smrui dw to larger nutembation than and- 
cipatcd. . . &. 396hLhr 



reduced purchase of dairy nroduced and non- 
receipt of debits from P.A.O. Ministry of Food 
0: Agriculture for suqplirs etc. . . . (-1 Rs. ga lakhs 

R3. 568 l W t  

crSuh-Head 'F' ( +) Ks. 962 65 lakhs 
The evxss of Rs. 963 lakhs over the final grant is mainly due to the 

foll wing factors : 
( i )  Larger expenditure on provision due t o  materi- 

alisation of more supplics than anticipated and 
arrear pnvments mrtaininp to thc previous 
ve lr. Durinq 1967-68, the anticipation of SUF 
plics, cspr .i ills ricc which was h a d  on 
the the.1 cvis t in~ clrnueht conditions was sub- 
stantiailv upset rh- larpc relcasc~, of rice 
quota crc. ty I:~o,j .\linistn on account of 
humpcr crop. '.llrlst d th,:sr sunplicz actual- 
1y materialiscd in March. r ~ 6 R  and to  some 
exrcnt in Fchruary .r&q. Evcn in respect of 
thcsc s i : ~ l i w  i t  w;1$ not anticipated that the 
cnt i re  nrniluzt wnul~i hc paid hefirc the end 
ot' thc vcar. Since the supplies :~nd :idjust- 
mcnts c.lmc to light subsequent t t r  thc  finalisa- 
tion of' rnn~lificd .ipprnpriations :~~ldi t ional  
funcis ctiulJ not hc providcll' . RF. 776 hkhs 

iii': 0:iiinnce storcs ~ l u c  mainly to li~rgrr pay- 
mcnv on cusrvm dutv than ;tnti<ipatcd. 
T h e  c~wcsrness of thc im:idencC 171' cuqnrnS 
dulv u n k r  d-tailed invcsrig ition Rs. tj Lakhs - - 

RP. ~ , r p  lnkhs 

'I%- c w s r  of' Hk. 157 llalrhr w c r  thc final grant IS mm!. due to larger 
e v e 7  hturc nn r t lc following: 



( ii) Rent of buildings due to payment of :wrears of 
rent hy AlLC Dte and ediustment of rental 
charges on account of' d-'1i:s raised by the 
Director of Estate in rc\;p~~.: 14 CPWD huild- 
ings occupied by thc Dcfinic Services,tow~rds 
the end of t t ~  year t c w  l d t ~  h r  making o pro- 
vision of funds in 1967-68 . Rs. 63 lakhs 

2 34 'The .Uinistn. haye further stated : Rs. 15: I ~ k h s  

"I: w l l  thus  be seen that most part of the exccss arose out of 
cause.; beyond control and could not be ant~cipnted accurately for 
reasons stated abllve The tu.0 majcar factors for the exccss dre 
matc- ah~atlcsn of stdres and adjustment of custonls duty. Thuugh 
et.cri effort :S made to assess and antlclpate accurate ?. the store3 
t h a t  would 5~ pd!d for ln t hc  year ,  unforeseen factors upset the 
antmpatlon lo some estent  In the caw of customs duty. thrrc 
has been sornt over-charge In the Lcnsr that ccrtaln stores ordrnnrilv 
non-a::::ctbit - : j \  e ~c.essc*i! a s u  ::,id !cr )H- p a d  for prcn.!>Il . ,iIi\ 

‘Taking ~ n t o  account the  l e y  of customs on Ordnance and hIT strwcvs 
alone, the to:c! \ .c~-c i . iar~c ha.. hiLen cst~rnatetf 31 R s  433 crorc-.;' 
The questlon of obtainrng refunds where due and of tying up the  
procedure to y s u r c  a\otdanct. of such payments i n  futt~rct and n : ~ w :  
related issues IS under the act \.e mnwdcration af t h e  Gavernment " 

235. The Committee observe that out of a total rxcm* of h. 1 8 s  
crom undc- this Grant. err- to the tune of ahout Rs 12 rrarm* 
was caustd by supplies of <tore-+ rnntcrialiain~ on a lsrgcr ncnk than 
anticipated and a m r  payments pertaining to the previaur war .  
The Ministry of Dcfeace have s t a t 4  that tbcir anticipation of sup- 
plies especiall? of rice "was subaiantiallv upsel h5 the hrlpc m i n m  
of rice quota etc. by Food Ministv  on account of bumper crop." 
Tbesc releases a m  made bp tbt Ikpsrtment aft- prior Wkr and 

by tbc hfcncc Authoritw* ~ n d  it  h not c k u  la the Cam- 
mi- why the Ministry of Dcftmt failed to provide for tbe iorras- 
ed liability arising out of larger rekaur o( q- aa tbr! barb d ir- 
timations received tram the Ikpartmmt of Fod. la m y  tam. w 



tary settlement for supplies is made by the Pay & Accounts Offkem 
attached to the Department of Food before the close of the fleaadal 
year and a proper watch over the pace of settlement in F e b v  
and March would have helped the Ministry to anticipate the erm* 
and prwide for it. 

2.36. Another factor which contributed to the excm was over- 

charge of customs duty on provisional assessment. T&ng w n a n t .  
and MT stores a l e ,  the over-charge according to the Minism'r 
estimate amounted to Rs. 4.33 crores. In an earlier part of this R+ 
port, the Committee have e r n p h s k d  the seed for utmo~t care 08 

4h.e part of customs authorities in makbg provisional -nt. 
The Committee note that the question of obtaining refunds and Qiq 
up the procedure to ensure avoidance of such over-payments of crts- 
toms duty in future is under the active masideration of Govern- 
ment. The Committee would like to be informed of tbe remedial 
meaqurw taken by Government to avoid recurrence of excess kvy 
of customs duty on defence stores. 

2.37 The Committee note that a n  csccss to the t u w  of Us. I.# 
crores was on account of paymcnt of pay and allowance of thc A ~ J .  
the staff in Manufacturing and Research establishments and Military 
Farms. That there should have been such a substantial exmn in 
respect of an item. the expenditure on which in capable of a mason- 
ably accurate assessment, daes not speak we11 of the standards of 
budgeting in the Ministry. The Committee would like the 3linistv 
to take steps to see that budgeting is toned up. 

2.38. An exceso of Rb 63 lakhs has been attributed to payment d 
arrears of rent b y  the Military Lands & Cantonment Diractomte a d  
adjustment of rcntal charges on account of debits r a i d  by the Mr- 
ector of Estatcs in respect of C.P.W.D baildinm occupied by the 
Defence Sarvices towards the close of the fio.aci.1 year wbca the 
above debits could not be covered. Tbc Committ~c .rr unable to 
accept this explanation. Tbcg feel  that as tbo rent in respect ei 
C.P.W.D. buildinus under the omupation of thc Dcfcwc Forces w n  a 
known factor, payments on account themof could hare b m ~  .a*& 
pated and provided for. The Committaw dm d d m  t h t  tbs Dime- 
tor of Patalm &add wold rurh of debits town& t h t  fag & at tk 
year. 



ACTION TAKEN ON OUTSTANDING RECOMMENDATIONS OP 
THE PUBLIC ACCOUNTS COMMITTEE CONTAINED IN THEIR 

31ST REPORT (FOURTH LOK SABHA). 

3.1. The 31st Report (Fourth Lok Slbha) on Excesses over Voted 
Grants and Charged Appropriations df sclosecl in the Appropriation 
Accounts (Civil). (Posts & Telegraphs). (Railways) and (Defence 
Services) for the year 1 9 W  was presented to the House on the 
11th November. 1968. Out of 32 recommendations contained in tha 
Report. replies of Government have been rccei\.ed in respect o f  26 
recommendations. These are reproduced in the Appendix SXII  I 
Replies are still awaited in respect of recommendations at S Nos 5.  
6. 7 .  1 1 .  12 and 13. 

3.1. Replies of Got.crnmcnt have been categoriscd under the  
following heads: - 

( i )  Recommendatwns, Obsemartms rhat hare beon acce~ f  ed 
by Goremment.-S. Nos. 1 ,  2, 3. 8. 10. 16, 17, 18. 19. 20. 2 ; .  2. 
23. 24. 25. 26. 27. 28, 29. 30, 31 and 32. 

( ~ i )  Recommendotum~ 'Obsettult~ons which the Cmnmttace do 
not denre to pursw tn rrew of repltcs of Gotwnrntn?.- 
S No 4, 14 & 15 

(iii) Recommmciutt~s 10bsertmt+on~ rn re.Tpect of trhtr4 Cot*- 
ernman! hatee !tcvtshed tntmm teplws --S No 9 

NEW DCLNI: ATAL BIHARI VAJPAYEE 
July 16, 1969 Chaihnan, 
~rcdG3iK 11191 (SI Pu hhr Arrount, Cammittre 
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APPENDIX I 

MINISTRY OF FOREIGN TRADE AND SUPPLY 

(DEPARTMENT OF FOREIGN TRADE) 

Note for the Public Accounts Committee for regularisation of excesr 
over Voted Grant in respect of Grant No. l-Ministty of Cam- 
merce a? disclosed in the Appropricrtion Accounts (Civil) 196748. 

-- . - 
Original Gran! . Rs.e),15,ooo 
Supplementary ( i r . t ; ~ r  . . . Rs. S,II,OOO 
Final Grant . Its. 49.z6,mo 

The origmal provision of Rs. 44,15,000 under the Grant was aug- 
mented by I is .  5,11.000 by obtaining a supplementary Grant in the 
February, 1968 session of Parliament. The details of the fmal grant 
and actual expenditure under different subheads under Grant No. 1. 
which relates to  the Secretariat of the erstwhile Ministry of Com- 
merce, are as follows:- 

Sub-heads 

Acnral =- (+) 
Find Grant F v d i -  Sow (=) 

rurc 

Rs. Rs. Rs. 



2. The excess expenditure of Rs. 2,272 under the sub-head 'Pay of 
ORicers' is not significant. Under the sub-head 'Pay of Establish- 
ment', there is a negligible saving. Reasons for excess under the 
other three sub-heads are given below:- 

Allow, Honoraricr etc.: The excess of Rs. 28,801 is mainly due to: 

(a) Increase in expenditure under Travelling Allowance 
due to payment of arrear bills of the Indian Airlines Cor- 
poration and general increase in T.A. claims on account 
of more tours undertaken by Officers during the last few 
months of the year, and 

(b) Increased expenditure under overtime allowance during 
the closing months of the year. 

Other Charges: The excess of Rs. 22,281 is due to increased ex- 
penditure under Postage and Telegrams and other items of office 
contingencies such as Furniture, Typewriters. Stationery and Re- 
freshments during the last few months of the year than anticipated. 
The expenditure on Postage and Telegrams is of an inevitable cha- 
racter. Actual expenditure on other items could not be foreseen 
precisely in spite of best of efforts and excess expenditure had to 
be incurred to meet unavoidable requirements. 

Delegations going abroad: It is generally not found possible to 
anticipate expenditure under this sub-head with a reasonable degree 
of accx::.cy as details of Delegations including their composition arc 
decided a t  a very late stage. Even at the time of the finalisation of 
the Revised Estimates. details of delegations to  be sent during the 
later months of the year are not completely available. The requirc- 
ment of funds is, therefore. decided with reference to past actuals 
and future foreseeable expenditure. The provision of Rs. 3.00 
lakhs in the Budget Grant was reduced to Rs. 2.00 lakhs in the Re- 
vised Estimates, on the basis of actual expenditure during the pre- 
vious two years (Rs. 1,55,902 during 1965-66 and Rs. 2J4.555 during 
1966-67). The expenditure booked up to February. 1968 being only 
Rs. 1.84.540. i t  was felt that the provision of Rs. 2.00 lakhs would ht. 
sufficient. But after taking into account the expenditure in March 
1968 and adjustments amounting to &. 31.936 made in March, 1968 
Final and Supplementary accounts on account of Dhily Allowanc~ 
and Hotel Accommodation charges paid by Missions abroad, the total 
expenditure came to Rs. 2.46.335. resulting in an excess of &. 46.335 
over Final Grant. 



3. The excess expenditure of Rs. 99,592 in the Grant aa a whole 
could not, in the circumstances explained above, be anticipated. It 
is requested that the same may be recommended for regularisation 
by Parliament in accordance with Artick 115 of the Constitution. 

4. This note has been vetted by Audit. 

Dated New Delhi, 
the 5th April, 1969. 
(F. NO. 2/12/68-E.111) 



MINISTRY OF DEFENCE 

Note for segulatisatiOn of Excess over Grant No. '&Ministry Of 

Ddence', ar disclosed in  the Appropriation A c m n t s  ( C i t ~ l )  fOT the 
year 1967-68. 

The amount expended in excess of voted Grant 'No. 4--Ministry 
of Defence' for 1967-68 was Rs. 18.448'- as shown below:- 

Rs. 
P1,21,030 

The Appropriation Accounts reveal an excess of Fb. 5.13.450 under 
the Grouphead 'A-1-Department of Defence', whch  1s partly coun- 
terbalanced by sanngs of Rs 4,13.?38, Rs. 8 1,670 and RS 9.1 under 
the heads 'A.2-Department of Defence Production'. 'A 3--Depart- 
ment of Defence Supplies' and 'Charges In Enk$and' respe!:vcly' 
leavlng an uncovered express of Rs. 18,448 which rcqulres to he rrru- 
larised by ParLament. 

The following factors account for the excess of Rs. 5 , l J . W  under 
the head 'A. 1-Department of L)cfcnce' and also for thca sai'lngs 
under the heads ' A 2  and 'A.3' 

The following factors account for the excess of Rs 5,13.450 unticr 
allowances of officers and staff adjustable under the heads 'A-2' and 
'A-3' respectively were by and large classified and accounted for 
under the head 'Al'. The expenditure could not bc. classified cor- 
rectly owing to frequent transfers of officers and stag from one 
Department to another within the Lhls t rp ,  on promotion, etc. The 
excess of Ra. 3,64,934 on tius account was, howwer, offset by savings 
to the extent of Rs. 65,759 within the head itself, mainly due to 
non-receipt of debits for leave salary contribution payable on behalf 
uf d l h r s  and stafl  on deputation to the Ministry, non-drawal of 
pay and alhwances by m e  officers within the financial year an& 
vacancies. 



(ii) Adjustment under the head 'A-1' of expenditure on c e m -  
common items of contingencies like liveries for Class IV s m ,  gene+ 

; ral stores, furniture, typewriters, etc., which could not be split up 
department-wise as bulk indents were placed, resulted in an erceso 
of Rs. 1,29,974 under this head with corresponding savings of Ra 
1,16,371 and Rs. 13,603 under the heads 'A-2' and 'A-3' resmvely .  

(iii) Unanticipated increase in telephone charges and payment, 
]ate in the year, of certain hills relating to past years (Rs. 84,301). 

The excess expenditure of Rs. 18,448 in the Grant aa a whole am- 
stltutes only 0.23 per cent of the Final Grant. It is requested that 
the same may be recommended for regularisation by Parliament in 
accordance with Article 115 of the Constitution. 

(Audit has e n ) .  



APPENDIX In 

MINISTRY OF DEFENCE 
D (BUDGET) 

-Note for regulansatlon of excess o t ~  Voted Grant N O .  5-Dejeuce 
Serm-es E$ect~ve--A r m y  as dlscIosed In the Approprtnt.o.: .4c- 
counts of Defence Services fm the year 1967-68. 

Grant No. S D e f e n c e  Services Effectit-e-Army. 
Rs. Rs . 

Voted Grant . 0 6-  j.91.05.0~ 
S 1 

lS.0~.99,335 J 691,95,93,0W 

Actual Expenditure . 
Nu Excess . . 

The details of the excess bv varicru, S u i l - h c ~ J <  ,>j th r  Grmr arc I n J l c ~ t c J  
below:- 

In t h u s ~ n d ~  of R u p m '  



"(In th urn& of IL.) 

E-Expend!- 0 r 4 1  ,yS,38 I ,) i. ~ 3 ~ 3 4  I , 5 9 7 8  ( +,5,67,46 
ture on Manu- S I .oo,m? 
facrur~ng K: R I 4 3 , #  
Research 1:stts 



3. It would be noticed from the above statement that the net 
excess of Rs. 18.85 crores which is 2.7 per cent of the final Grant, is 
mainly under Sub-heads 'E' and 'F' due to larger meterialisation of 
supplies and to some extent due to larger payments on customs duty. 
The main factors responsibh for the excess under the various Sub- 
heads are  briefly indicated below: - 
SUB H E A D  'A'-(+) Rs.  116.14 lakhs 

The excess of Rs. 116 lakhs over the final grant is mainly due to 
the per capifs rates for 'Pay & Allowances' of officers and other ranks 
adopted at the final estimates stage having proved inadequate. The 
variation is on!. 0.5 per cezt in !his case. 

SUB H E A D  'B'-(-) Rs. 24.22 lnkhs 

The saving of Rs 24 lakhs con-yred  uvth the final grant 1s due to 
less expcnd~turc of Rs 43 lakhs or! Xotional Cadet Corps due mainly 
to non-acceptance of debit for Camp expendlturc raised by State 
Governments for want of certain audit requirements partl? offset by 
excess espendlture of Rs 20 lakhs on Territorial Army due mainly 
to larger number of trainees havlng turned up for training !ban 
an t ic lp  ted 

SUB H E A D  'C'-(-) Rs. 11.98 lakhs 

The excess under this Head is . 2  per cent and is negligible. 

SUB H E A D  ' D '  - ( - )  R r .  93.71 lakhs 

The escr-5 clf Rs 94 lakhs  o\-.r the final grant 15 dur. to larger 
expenditure on movement of personnt,: by rail (Rs. 186 lakhs) partly 
counter-balancd by m m c r  savlngs xnder movement of storty (Rs. 21 
lakhs). h red  transpclrt duc to nun-suSmlsslan non-payment of bllls 
(Rs. 41 lakhs), printlng of stationer\ d u ~  to l e ~ s  rnateriallsntion of 
suppl le  (Rs 14 lakhs) and telephone trunk ralls (Ra. 16 lakhs) 

The excess of Rs. 568 lakhs over the final grant was mainly due 
to larger expenditure than anticipated on- 

(i') Pay& .4llowznces of the Staff. . . Ha. @ lakhs. 



(ii) Purchase of raw material and cokurnable stores Rs. 390 b h .  
due to larger materialisation than anticipated. 

(iii) Customs duty due to erratic adjustment of p m  
carryover and delays In the final adjustment 
which could ,n.bt be properly~gaugd. . . Rs. r8glakhs. 

(iv) Pay of staff of Military Farms. . . Ib. to 1akhs.l 
i'~rrly counter-balanced by less expenditure on 
1'roduc:lon charges of M~litary Fdrms due to 
rcduccd purchase of dairy produced and non-re- 
receipt of deb~ts  from I' A . 0  h h i s t r y  of I.ooJ 
Sr .4~r1culture ;or Suppl~es. etc '-+)o lakhs 

Rs. c68 lakhs 

The excess of Hs. 963 lakhs o v u  the final grant  is n-minly duc  to 
thc fol lm~ing factoi s -- 

I L,.~rpcr expenditure on'provicicrn).luc t;\ m.rtcrm- I<. --5 I ~ k %  
iisation of- mtre supplies than a n t ~ ~ ~ y . i r c ~ f  ~ - , f  
arrcar p:r!.rnents pert;~i .inp r c j  thc prcvicrus ycur 
Ijuring I 96--68. the n11; ipatiyn of su ry l i c~  
csyccially ricc which H a .  h a ~ c d  i n thc) rk,cn 
existing drirught contiirions u a s  qubs1anti;dly 
upset by thcllarpe re1casr.i of rice q u o u  err by 
I:cwd hiinistry Lon :iccount of bumper crop. 
"hiost of these supplies actually mnteridiscd 
in htarch I*K and to somc extent in 1;ehruan 
1968. liven in respect of thesc supplics it wick 
not anticip:~tcd thnt ~ h c  cntirc amount would 
hc paid before the end of'thc Since the 
supplies and adiustmcnt wme to light subsc- 
quent to the finalisation of' .\ioSfieJ App:,,p:ia- 
lions, rtdditio 31 tlnds:coulri not 11: providd." 

(ii) b r g e r  materidisation of POL duriag thc hat 
two months t h m  nnr ic ip~rd.  - . . Rs. 143 Mhs. 

(iii) Ordnance stores due mainly to:larger payments 
on customs duty than anticipated. T h e  c o r n -  
ness of the incidence of Customs duty is under 
detailed investigation.: .; . p ~ .  . Rs. 2-54 LB)thS. 



This was partly offset by savings under 'Engi- 
neering Stores' due mainly to delay in adiust- 
ment in respect of supplies actually irnprted. . (-) Rs. 153 Wdrs. 
Under MT Vehicles and connected stores. . (-)h. 56 lakhs. - 

(-) Rs. 209 lakhs. - 
S E ~  EXCESS . . Rs. 963 lakhs. 

SLTB-HEAD 'G' (t) Rs. 157.21 Iakh:; 

The excess of Rs. 157 lakhs over the final grant is mainly due to 
larger expenditure on the  fo,llowing: - 

:i' Works nor forming Capital assets due to 
increased expendrture on Operational works . Rs. 25 lakhs 

\ii\ K'orks formi-g Capital assets but not chargeable 
to Capital. . . Rs. 50 lakhs 

(iii) Kent of buildings due to payment of'arrears of 
rent by MIC Dte and adiustment of rental 
charges on account of debits raised by the 
Director of Estate in respect of' CPWD build- 
ings oscq ie l  by the Defence Sxvices, towards 
the end of the year too lare for making a pro- 
vision of funds in I 96748 . . 1x3. 63 hkhs  

(ir) Stbres-due to larger materidisation of stores for 
engineer parks anJ divisional stnck than antici- 
pated and adiustment of vouchers pertaining 
to previous y a r s  . . Rs. 35 lakhs 

Panl! ofset by less c~pendlture on mlnt)r works 
'Rs. 1 I lakhs) and Maintenance of roads 
Rs 5 lakhs' . . !-J% 16tkh.s 

4. I t  w d l  thus be seen that  most part of the excess arose out of 
causes beyond control and could not be antxipateti  accurately for 
reesons stated abwe.  The two m a p r  factors f o r  the excess are 
materialisaticrn of stores and adjustment of customs duty. Though 



~q &ort is made to assess and anticipate accurately the stores 
ahat would be paid for in the year, unforeseen factors upset the anti- 
cipation to same extent. In the case of customs duty, there bes been 
some over-charge in the sense that certain stores ordinarily non- 
dutiable have been assessed and had to be paid for provisionally. 
#'Taking into account the levy of customs on Ordnance and MT stores 
alone, the total over cherged has been estimated at Rs. 4-33 crores." 
The quest~on of obtaining refunds where due and of tying up the 
procedure to ensure avoidance of such payments in future and other 
related issues is under the active consideration of Government 

5. The excess of Rs. 18.85.15,570 in the final grant works out to 
2 . 7  per cent. In the circumstances explained above, it is requested 
that the excess may be recommended for regularisetion by the Par- 
liament under Article 115 of the C d i t u t i o n .  

6. DADS has seen 



D (Budget) 

S m ~ c ~ : - - R e g u l a ~ i s ( l t i o n  of excess over Voted Grant No. 8-Defenm 
Services: Nan-Effectice-for 1967-68. 

lkfence Services 
Son-Effective. 

Supplementary . 7 ~.OO,OOO 

Actual Expenditure. 

Excess. . -5,93.436 

As the above figures would show. the actual cxpr.nditurc o n  Non- 
Effective charges during the year 1W-ti8 was 111 excess uof the s m c -  
tioned budget, by Rs. 75,03,436. 

2. The requlrcment of funds was wvlewcd durmg Ihc course of 
the year end as the pace of cxpendlturc was fughcr than that origl- 
nally estimated a supplerr~entary Grant of Rs 7 5  Iakhs was obtained 
in the February. 1968 sess:on of Parliam(.nt In  the anxvty  ncn to  
obtain addltlonal funds whlch might ult~mately prove to tx* supcrflu- 
ous, the amount of the Supplementary Demand was restricted to the 
minimum possible. However, i t  transpired that the sanctioned grant 
fell short of actual requirements by about BB. 75 lakhs. 



3. In explaining the excess, i t  may be mentioned that due to the 
bllowing factors it is not possible to make a precise estimate of the 

of the Non-effective charges in edvance. The actual pay- 
ment of pensions etc. is effected by numerous offices like Penjion 
Disbursing Officers, Post Offices, Treasuries, etc. spread all over the 
country and it takes time before the debits for the actual expenditure 
reach the accounts authorities who are concerned with preparing the 
estimates, with the result that they are not aware of the letest data 
about the actual expenditure which is an important basis for esti- 
mating the requirement of funds. The estimates may also be upset 
~f the number of pensioners drawing their pensions in the closing 
months of the year is significantly different from that anticipated on 
thr basis of the figures for the preceding period. Some pensioners 
depending upon their convcnience may or may nut draw pension 
during March. Another contributory factor is the issue of orders 
during the year liberalising the rules or quantum of pension and gra- 
tuity etc. to specified categories of pensioners. It is difficult to pre- 
c~sely  estimate the financial effect of such arders. All these factors 
contributed to thc excess over the provision mede for 196'3-68. A list 
of orders liberalising the pensionary entitlements which had their 
cffcct on the estimatrs for 1967-68. is enclosed. I t  is also seen that 
the adjustments in March. 1968 and the subsequent months till the 
closing of the account f o r  1967-68 were much more as compared with 
those fnr the corresponding period in the preceding years. -4 state- 
ment showing the adjustments made towards the close of the ec- 
counts during the three years 1W5-66 to 1967-68 in respect of CDA 
(Pension) is enclosed. Having regard to the nature of thc cspendi- 
ture, the expenditure for the preced~rig years has to be takvn as a 
guide for estimating the requirement. It was found that the actual 
expenditure in 1967-68 as compared with actuals for the preceding 
\.'ear showed a much larger increase than the average annul increase 
for some preceding yrnrs. An excess of a b u t  Rs. 7 lakhs was caused 
by devaluation of thv rupw which uwu omittctl 111 bt taken inta ac- 
count at the timr of fr:rrning budgvt estimateu. 

4 In the circumstancrs explained above, the csccss (4 
Rs 75.03,436 which is 2.86 per cent of the sanctioned b u d p t  may be 
recommended for rcpularisation by Pnrlianrent under Article 115 of 
the Constitution. 

5. The Dimtor of Audit, &fence Services has wen. 



List of orders liberalking the pensionary entitlements affecting the 
estimates for  1967-68. 

Serial No. & date of Army Instruction 
No. or Government letter etc. Brief Parricu,ars 

I A m y  Instruction 68\67 Air Force Grant of colour   ens ion to Other 
Instruction 70-67. Ranks Reservists recalled to 

colours during emergency and 
re-transferred to reserve after 
completion of maximum quali- 
fying service. 

2 Ann. Instruction 6'Si67 Air Benefit of Paid .\drip rank for 
Force Instruction 2 6  '67 N a y  assessment of Sen-ic&Invalid 
Instruction 2 #'S ?67. (3ratuity in respect of Junior 

(hmrnissiond CHfictrs!Orher 
Ranks, etc. and corrcspnding 
ranks o f S a ~ y  and Air 1;orcc. 

3 Government of Inda, Afinistn. of Grant of increased pension to cer- 
Defence No. A'I 5266 '.4G 'PSq tain Naih Subedan r ~ i ~ l l d  to 
(a),4227 D (PenslSenicesl dt. ,olours during the recent o m -  
15-6-1966. tions agaimt 'PAKISTAN' 

4 Government of India. Ministry Extending the bmefir.; of .4rrnv 
of Defence letter No. .4 'I 5 n q  ' Instructron I 2 'S '64 to Lou 
AG'PS4(a):493 (Pens 'Servi- Medical Category prrscmnd of 
ces) dated I 8-4-67. .4R.MY. 

5 Civernment of India, N i n i s q  Extending the henfits of SJ 
of Defence letter No. PN '0830 Instrucrion 6 S '&q to Low hie- 
@94'D(Pens 'Senices'i dated d i a l  Category personnel of 
7 6 1 9 6 7 .  X.4\3'. 

6 Government of India, Ministry Extending thc h ~ n d ~ i s  01' Air 
of Defence letter No. .4IR HQ' Fom 1nstru;tion 6 S 64 tn 
24227iqqiPP&R/q232 'D (Pen- L w  M e J i ,  I! t :  41cg 1t-y person- 
sions'Services) dated 6-6- 1967 nel of A I R  I : : W  :I: 

7 Army Instruction go 67 Naby Revlrji .n of the rata of dmblliry 
Instruction 55/67 -4ir Force element of di.whilit y pensicwr 
Instruction qq '67 

8 Government of India, .mitry Grdnt of temporary increase and 
of Defence letter SO. 92528: ad hoc inmow in m~ion to 
AG/PSq(a):qqoz1D (Pensions State Foms pensionen st 
Services) dated 66-67. indim A m y  ratsu. 

9 Covannunt of India, Mmistry P a y m a t  of temporary inaeDIt 
of Defence later No. 8 I 026 and ud hoc increfac in p d o a  
CBiAG, PSq(aj 2157 'D(Pm- to EX-SU~C Forces r m a  
sims/kices; dated 2 1-3-1967 d C00(31-BEHAR c e .  - -I- -___.-_. _ _ , - .  



Statement showing the adjustments made in March, March (Final) 
and March (Supplementary) Accounts during 196566, 1966.87 and 

1967-68. 
- -- _ ---- -- - - --. - - . -- ---- 

March March March T d  
(Final) (Supple- 

m e n t ~ )  - 
Rs . Rs. Rs . Rs. 

Navy . 2,050 12,11,14y 

Navy . 11,39,66j t3,56J06 i1,353 ' 1497-3 



APPENDIX V 

Note fm regulnfiSation of Excess expenditure over Grant No. "21- 
Stamps" as disclosed in the Appropriation Accounts (Civil). 1967-68. 

The actual expenditure against the Grant "No. 21-Stamps" 
exceeded the sanctioned grant by Rs. 14,04,444 as indicated in the 
Table below: - 

The excess occurred mainly under the group head 'B. l ( l ) -Press  
Charges'-Rs. 15.17 lakhs. This was chiefly due to the provis~onal 
assessment of duty by the Customs authorities in respect of imported 
stores in the absence of invoices. The provision in the Budget Esti- 
mates was, however, correctly made on the ~ 0 5 t  of the goods, a5 
known a t  the time of framing the estimates. These estimates were 
not revised, as the bills in respect of the duty assessed were received 
with the vouchers for debits raised by the Accountant GenvraI. 
Maharashtra in March, 1968-1 and 11 Supplementary Accounts. 1.c. 
after 31st March, 1968 when no pro\.ision could be made for addi- 
tional funds. 

The Customs authorities charged duty amounting to Hs. 31.77 
lakhs, as against the correct assessment of Rs. 16.37 lakhs. Imme- 
diately after the adjustments jn respect of assessed customs duty 
were carried out in the cash accounts, claims were preferred for 
the refund of the excess duty. Out of a total of 16 items. 14 claims 
to the extent of Rs. 14.31 lakhs have since been settled and only two 
claims involving Rs. 1.09 lakhs are pending. 

But for the excess adjustment of RF 1540 iakh5 d u r ~ n g  1967-68 
referred to above, there would have b c c ~  actually a rnlm)r sa\.ing 
c t f  about Rs. 0.23 lakh under this group 5pad. T a k : q  ;?to ercnur:! 



d n o r  excesses and savings under other group heads, the net excess 
under this Grant, however, works out to Rs. 14,04,444. 

It is requested that this uncoverd .excess of Rs. 14,04,444 under 
~e Grant be now recommended far regularisation under Article 115 
laf the Constitution of India. 

*This .mtr has .heen .uctted by Audit. 



APPENDIX VI 

GOVERNMENT OF INDIA 
MINISTRY O F  FINANCE 

DEPARTMENT O F  ECONOMIC AFFAIRS 
SUBJECT:-NO~~ for Regulation of Excess in Voted portion of GruW 

No. 26-Pensions and Other Retirement Benefits tn A p  
pl.opriation Accounts (Civil) 1967-68. 

- - - . -- - - - .  -. 
Rs. 

- - - - -- -- - - - - - - - - - - -- 
The excess whlch is the net result of excesses and s a ~ ~ l n g s  under 

the  various sub-heads of the grant occurred mainly under the 'Voted' 
portion of the suh-heads 'A--Superannuation and &tired Allow- 
ances' (Rs 19.81 lakhs) and 'G -Family Pensions' (Rs 5 11 lakhs) 
counter-balanced by savings chiefly under the  sub-heads 'D --Gratu- 
ities' IF.-Contribution for Pensions and Gratuities'. 'I-Prn.;~ons. 
etc. under War Risk Compensation Scheme' and 'J.-Donations to 
Provident Funds' leaving an o\,erall excess of Rs. 2126,534 In t h e  
grant. 

2. The expenditure under this grant is somewhat of an unprcdlct- 
able nature since it is not possible to anticipate precisely t h e  pay- 
ments of pensions and family pensions to be made during the year. 
The estimates and final grant are fixed generally on the basis of the  
information furnished by the various Accounts Officers who in turn 
base them on the trend of past and current actuals and such other 
information as may he available with them. The pxcess he.; been 
caused by more drawal of pensions, family p e n s i ~ n s ,  etc than anti- 
cipated. In the circumstances, the excc5s may kindly be rccom- 
mended for regularisation under Article 115 of the Constitutinn. 

3. This has been seen by Audit. 



MINISTRY OF HEALTH AND FAMILY PLANNING 

Note for reguhrisation of excess over Grant No. '38-ManidCty of 
Health & Family Planning', cra disclosed in the Appropiation 

Accounts (Civil) for 1967-68. 

The amount expended in excess of the Grant was Rs. 7,973 as 
shown below: - 

Voted Grant 0. . 
S. 

The details of the excess by groups-heads are Indicated below:- 
- " .  . 

A 3 4jr.antr-in-aid, C i ~ n ~ r h u t i o n ~  
etc. 1 2 , m  - 1 2 , m  

'I'OTAI . ( ?-) 7,973 



'I'he reasons for the excess under the group-heads 'A.1-Depart- 
ment of Health' and 'A.2-Department of Family Planning' are 
given below: - 
Group-head 'A.1-Department of Health' 

The excess expenditure is mainly attributable to receipt late in 
-the year, of arrear telephone bills from Delhi Telephone authorities. 
-The expenditure was not anticipated earlier. 

Grouphead 'A.2-Department of Family Planning' 

The excess is mainly due to the payment of additional Dearness 
Allowance sanctioned during the year. No supplementary grant 
was asked for that purpose. as it was anticipated that this would 
be met from within the sanctioned budget provision. 

The total excess of Rs. 20.673 under the group-headj 'A.1- 
Department of Health' and 'A.2-Department of Family Planning' 
was partly counterbalanced by a saving of Rs. 12.700 under the ' 

head 'A.3-Grant-in-aid etc. leaving a net excess of Rs. 7.973 which 
requires to be regularised. 

I t  is requested that the overall excess of Rs. 7.973 which is only 
0.22 per cent of Final Grant, may be recommended for regularisa- 
.tion under article 115 of the Constitution. 

This note has been vetted by the Audit. 



COVEBNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

Mote showing the amount expended in excess of the Grant for the 
year ended 31st March, 1968 in  respect of Grant No. W D e l h i  for 

1967-68 in the "Charged Section". 

Rs. 
Original Grant . . . 9 9 5 6 , ~  

Supplementary (;rant . 2,?3,000 

Final Grant (Charged'! . IZ ,Z~ ,OOO 

Actual Expenditure (ChargA). . . 14,67,ro6 
Excess (Charged) . 2.38.1OC, 
hrnount surrendered durtnp thr vcdr . 9200 

- - 

l 'he  excess ~ ) c c u r ~ ~ d  mainly unJer thc followtnp heds :- 

B. z(I).- lI*k Courts 
H. 2( I )( I ).-liiglt COYPIS a d  

(,'hid C;ourrb 



2. The above excesses are attributable to the following:- 
(i) The Delhl H ~ g h  Court came mto ex~stence on the 31st 

October, 1966 and its lurisdiction was extended to H~machal Pra- 
desh with effect from 1-5-1967, resulting m the abol:t~on of the 
Court of Judicial Comm~ssioner at S~rnla from that date 

To start the funct~oning of a C~rcuit  Bench of thc DrIhl High 
Court at Slrnla with effect from 1-5-1967. the staff of thc Judlc~al 
Commissioner's Court was taken oier  b> the H~gh Court How- 
ever, the prov~sion for these posts which was made in thc r c . \ . ~ d  
estimates for 1967-68 on an ad-hoc a n w  prowd ~nrrdequatc. d m  to 
the incumbents drawing higher ratcs of pay than assumed The 
inadequacy of the provlslon came 1.1 not~cc after Ihc close of the 
financial year when no act~on to augmcnt thc provlaton cuuld be 
taken. Further. certain post; were conwrtcd mto gaxt-ttcd on-, 
leadlng to larger expend~turc. under 'Pay of CMhrs'. off-wt bs ii 
corresponding savmg (Rs ! 1.300) under 'Pay of &!ab1uhment8. 
The expend~ture under 'Pay of CMkrrs' t.xccudfd the ~~nct ioncd 
grant by Rs 60.700 and under 'Allouanccs, Hon cbtr ' bv RB 57,800 

(ii) In Ju ly ,  1967 ssnc!lon was accorded tn the I h l h :  Ibgh Court 
incumng expenditure (In Cont~ngenrres amounting Irr Rx 2,07,OQO. 
Under some rnis-apprehenrwn, t h r ~  ha nrtron was ranrtrurd as rutho- 
rising an additional a:!olrntnt of funds amounting to Rn 2.07.060 



,over the original budget grant of Rs. 1,00,000, that is to say, a total 
allotment of Rs. 3.07 lakhs, and contingent expenditure to this 
extent was incurred without asking for additional funds, thus 
resulting in an excess expenditure of Rs. 1 lakh under 'Other 
charges'. Thc balance excess of Rs. 44,088 under this sub-head was 
mainly due to the following:- 

(a) Adjustment of past liabilities viz. payment of Rs. 36,080 
to the Hindustan Housing Factory; and 

(b) Unanticipated book adjustments relating to the purchase 
of bicycles, steel cup-boards and electricai fittings during 
1966-67 (Rs. 7,780). 

3. The aforesa~d excesses of Rs. 2,62,588 were set off to the extent 
*of Rs. 24.482 by savings under other sub-heads of thc Grant leaving 
a net excess of Rs. 2,38.106. 

4 I t  1s requested that the excess of Rs. 2.38.106 may be recom- 
mended for regularization under Article 115 of the Constitution. 

.5 Audit has vetted this note. 



APPENDIX IX 

MINISTRY OF HOME AFFAIRS 

Note regarding the amount expended in excess of the Grant for the 
yeal. ended March, 1968 in respect of Cmnt No. 51-Andaman an& 

Nicobar Islands (Voted) .  

Original Grant . . 6.32,49,033 

Supplementary Grant . 46,87.w3 
Final Grant . 6,79136,000 
.Actual expenditure . . 7.43J36697 
Excess . . 64,1;0,@7 

-- - -- - -- - - -- - - - .- 

The excess occurred under the following heads and for ~he, 
reasons given below: - 

Final Gmnt Espenil~ture lisccss --- ---A ---- 

Rs. Ks. Ks. 

C. Social and I Z f i  elopnin~rol 
SPI*L~CCS . 

The excess was due to drawal of arrears of pay and allowances 
of certain officers. fillmg up of vacant posts, enhancement in the 
rates of Dearness Allowance, adjustment of recovery claims relat- 
ing to previous years. pavment made towards construction of bodies 



of three Ambulance Cars and payment towards the cost of medicines 
indents for which were placed during the previous yean .  

E. Public Works (Includirrg Roads) 
and Schemes of Mist. Public 
Impl.alenments : 

E. 1(2)(1) . -Buikl i r l~s  : 
Hs. 

0. . ~ ,co,cm 

The original provision of Rs. 8,00,000 under the above head was 
enhanced to Rs. 11,00,000 by reappropriation due to more expenai- 
ture anticipated on repairs to buildings. The actual expendlture, 
however, amounted to Rs. 12.89.015 resulting in a n  excess of 
Rs. 1,89,015 over the final grant of Rs. 11.00,000. This excess was 
moinly due to extensive repairs to buildings caused by unprece- 
dented heavy rains during the year 1967. 

In the orig~nal budget for 1967-68. a provlslon of Rs. 4.50.000 
was made f o ~  cxpcnd~lurc on rcpalrs to roads in the Islands. At 
the tlmc of final revlcw of the grant, the hanct~oned budget was 
found lnsuffic~ent and an additional amount of R s  4.50.000 wds pro- 
\.cIed by reapplupr~atiun due to nwre expenditurr ant~cipatcd on 
repairs to the roadb. Thc actual expcnd~ture. howrvcr, csceedcd h c  
the final grant by Rs. 1,97,947 due to unprecedented heavy rains 
and frequent land-shps necessitating essential r epem so as to kcep 
the roads At for vehicular trrlRc. Had these repairs been postponed 
to next year, there would have been further deterioration in  the 
condition of the already damaged roads thus making the roads risky 
for vehicular trafllc and enkil ing even more expenditure on the 
repairs. 



8. 1(5).-Suspense : 
E. I(s)(I).--Srock : 
E. ~(sX~)(~) . -Char~es  : 

Ks. Rs. Rs. Rs 
0. . . . 6o.oo.00~ 

The cost of Stores actually received during the year is initially 
adjusted under the 'Suspense' head and subsequently recovered 
from the works to which the stores are actually issued. Against the 
original budget of Rs. 60.00,000, an additional amount of Rs. 7,00,000 
was provided by reappropriation to accommodate more adjustment 
under this head than anticipated earlier. However, the actual amount 
booked under this head exceeded the final grant by Rs. 25.49.669 due 
t o  the following reasons: 

(i) Receipt of more stores than anticipated during the closing 
stages of the year for which indents had been placed dur- 
ing 1963 onwards; 

(ii) More inter-divisional movement of stores at the end of the 
year than anticipated: 

(iii) Taking otyer of Stores viz. Petrol, H.S.D. Oil. Cement and 
other building material etc. from Army by Andaman 
P.W.D. in March, 1968 consequent upon winding up of 
work services by M.E.S. at Car Nicobar The liability 
on this account (about Rs. 10 lakhs) was not known when 
the final requirements of funds were assessed owing to 
slow means of communication with Car Nicobar 

E. 1 (5) (2) -Other Suspense Accotcnts: 

This is also a suspense head through which transactions are p a w  
d on to other final heads of expenditure. At ?he time of Anal review 
of the grant during March, 1968, on the basis of actual adjudmenta 
upto the end of January. 1988 and anticipated adjustments during 
t h e  remaining months. the total expenditure under this h e ~ d  was 
estimated at Rs. 38,39,000 An amount of Ra. 26.61,000 wor, there. 



tore, reappropriated from this head bringing down the final grant 
of Rs. 38,39,000. But due to adjustment of old A.G's Memos and 
clearance of cash settlement suspense accounts representing issue of 
stores and truck hire charges, etc., the actual expenditure booked 
under this head exceeded the final grant by Rs. 22,40,455. 
E.  2-Capital Outlay on Public Works: 
E .  2 (1) -07iginal Works-Buildings: 

1L 
0 2 7 ,00,033 
I<. (--'I 5,56 239 2 ,439800 24499n8 3905.978 

Out of the original grant of Rs. 27,00.000. an amount of Rs. 5,56,200 
was withdrawn on account of non-execution of certain plan works 
pending selection of sites. However, the actual expenditure amount- 
ed to Rs. 24,49.778 resulting in an excess of Rs. 3,05.978. Excess of 
Rs. 2.00 iakhs (approx.) was due to the assumption of slow progress 
of works made in the final grant proving partly incorrect. Balance 
was due tn adjustment of unforeseen old hire charges bills of trucks 
etc. used in the works. 
F. Transport & Commui~icatiocts: (Other t h a n  Roads) 
F. I-Ports & Pilotage: 
F. I (2) - M i w  Shore Establishment: 

The original budget grant was enhanced by obtaining a Supple- 
mentary Grant of Rs. 4.76.900 under this head to meet additional 
expenditure on the purchase of stores as well as for meeting the c a t  
of stores received during the year in respect of the indents placed 
during past years. As the tlme of final re\,iew of the grant during 
March. 1968. the existing grant was found rnsuf?icient and an addi- 
tional amount of Rs. 5.63.400 was provided by reeppropriabon du? 
to increase in the rates of Dearness Allowance and payment of Over. 
time Allowance to more staff than originally anticipated, adjustment 
of more works vouchers relating to past years and increase in the 
cost of fuel and other stores. The actual expenditure, however, ex- 
ceeded the final grant by Rs. 4,00,589 under this head mainly due t 7  
rdjustment of old debit vouchers towards the close of the year in 
respect of purchase of H.S.D. Oil and Motor spirit for which indents 
Were placed during 1965-66 and 1966-67, 
F. 2-Road & Water Transport Schemes: 
$. 2(1)-Motor Transport Organisation: 



An amount of Rs. 16,300 was provided by reappropriation on ac- 
count of increase in the rates of Dearness Allowance and more ex- 
penditure anticipated on overtime allowance to the staff. However, 
the actual expenditure exceeded the final grant by Rs. 1,02,322. The 
excess expenditure was mainly due to adjustment of recovery claims 
pertaining to 1966-67 during March. 1968. 

G. SFores t s :  
G. 3 (1) -Conservaizcy & Works: 
G. 3(1) (1)-Timber and other produce removed from the f o ~ e s t  b!/ 

Govt. Agency: 

0 gr.4o.000 VI,40~000 38,82,582 7,42,582 

A provision of Rs. 91.40.000 was made to meet thc cost of depart-- 
mental extraction of timber. The expenditure under this head. 
however, exceeded the sanctioned grant partly due to increase in  
the rates of adjustment of arrears of freight charges for carriegc of 
timber (Rs. 2.45 lakhs) which had been enhanced with effect from 
1st February, 1967 and partly due to adjustment of expenditurc relat- 
ing to past year during 1967-68 (Rs. 4.98 lakhs). 

The excesses under the above heads were counter-balanced to 
some extent by savings under other group-heads. bringing down the 
net excess under the Grant as a whole to R.. 64,50.698 which may 
kindly be recommended for regularisation by Parliament in accord- 
ance with Article 115 of the Constitution. 

The note has been vetted by Audit. 



APPENDIX X 

MINISTRY OF HOME AFFAIRS 

Note for regularisation of the excess in respect of Grant NO. ' 5 2 -  
Tribal Areas' (Vo ted)  for 1967-68. 

The amount expended in excess of the Voted Grant wa3 

Rs 93.75,374 as shown below:- 
Ks. 

Original Grant 21173J3,000 

Supplementary Grant 76,73@0 

The excess of Rs. 93,7534 is the net result o f  excesse; and 
savings under the various heads of the Grant. The excesses Gccur- 
red mainly under the following heads for the reasons given below:- 

-- . - 
Major Head "2)" Final Grant Expardimre E x o s .  

(Figures in lakhs of Rupeest 

A. $1). -Frorrrier Cautabulary LY 
Militia. 

The excess was due to certain adjustments in March 1968 ( S u p  
plementary) accounts on account o f  cost of supplies rcceived 



through Army sources at the fag end of the year as also in the 
earlier years. The adjustments were unexpected and hence neces- 
sary provision could not bc inade in time. 

(Figures in lakhs of rupees) 

A.  ~ ( 3 ) .  -1CJtscel1aneorrc 
Final Grant Bxpendlturc Excess 

An amount of Rs 3.57 lakhs was reappropriated from this Group 
sub-head due to non-implementation of the Scheme for Civil Polm 
The excess, however. occurred mainly due to adjustment of book 
debits of over Rs. 11 00 lakhs on account of past years habillties 
after the close of the financial year when no Supplementary Grant 
or advance from the Contingency Fund of India could be taken 10 
cover the excess expenditure 

(Figures rn lakhs ot Rupees, 
- - 

Major Head "28" Final Grant bxpend~ture Excess -- --- - - 

The excess was mainly due to grant of Dearness Allowance at 
increased rates which could not be anticipated earlier and also due 
to grant of advance increments to some graduate teachers. who 
completed B.T. training. 



The excess was mainly due to discharge of certain liabilities of 
the previous year, drawal of arrears of pay by certain personnel 
in the revised scales, payment of Dearness Allowance at enhanced 
rates and increased expenditure under travelling allowance owing 
to  extensive touring by the National Smallpox Eradication Pro- 
gramme staff. 

(Figures in lakhs cf Rupees! 
-- - -- - 

.Major Head "50" Final Grant Expenditure Excess 

The excess 1s mainly due to urgent repairs having been under- 
taken to avoid collapse of ordinary Basha tvpe build~ngs dunng 
the monsoon. 

,1:1gure~ In 1~:an. ol Kupe2,, 

Fmal Gmnt Expenditure Excess - - - 

The excess was mainly due to unanticipated increased expend- 
ture on clearance of land-slips and renewal of log bridges that had 
been washed away during the rains Such works had to be under- 
taken to avoid dislocation in communications in politically impor- 
tant Areas 

F I I ~  I (;VJ Expenditure Excess 
I Figures i I.-khs of Rs 'I 

1) I-l'ublrc Works 
I(&-Tools & Planr 

0. 20.00 



The excess was mainly due to unanticipated receipt of cne 
T.M.B. Truck and purchase of more tools and plants than antici- 
pated for proper maintenance of Road works in NEFA. 
-. - 

Final Grant EjXpe.lditure Excess 
{Figures in Lakhs of Rs.) 

- - - 

- 7 .- 

The excess was due partly to receipt of some indented materials 
which were not anticipated earlier (Rs. 20.89 lakhs) and partly to  
unanticipated adjustment of advance payments for materials sup- 
plied (Rs. 12.94 lakhs). 

Extra expenditure was anticipated under some group heads in 
the grant (includmg the group-heads B.2(1). D.1(2) (1) and 
0.1 (2) (2) at the time of the ten-monthly review of the Grant. 
However it was noticed that against the total final Grant of 
Rs. 2249.96 lakhs, NEFA Administration had been able to spend 
Rs. 1338.52 lakhs only during the first ten months of the year leav- 
ing a balance of Rs. 911.44 lakhs which was considered suffcient to 
meet the expenditure during the remaining two months of the year 
including the anticipated excess expenditure under these heads. 
This expectation, however, did not materialise. 

The above excesses amounting to Rs. 131.67 lakhs as well as 
minor excesses under some other heads were partly counter balanc- 
ed by savings under some heads of the Grant, bringing down the 
net excess in the Grant as a whole to Rs. 93.75,374. 

It  is requested that this excess expenditure may be recommended 
for regularization by Parliament under Article 115 of the Constitu- 
tion. 

This note has been seen by Audit. 



APPENDIX XI 

MINISTRY OF INFORMATION AND BROADCASTING 

Note ~ O T  regukrrigation of excess w e r  voted Grant No. '6LMinistry 
of Information and Broadcasting' for the year 1967-68. 

The actual expenditure against the Grant No. '(30-Ministry of 
Information and Broadcasting' exceeded the grant by Rs. 31.658, as 
indicated in the Table below: - 

original Supplementary Tot.il Actual Excess 
Grant Grant Grant Expenditure 

- - - - 
K\ Ks R\ Ks Kr 

: x 22,000 2 48,000 20,70,000 21 ,or ,658 + 31,658 

'l'he details of actual expend~turt arc as fol l~ws :- 
-- - - - -- - --- - - - - - -- 

Sub-head Fin .I Actual Excess (t) 
Grant Expenliturn Savings (-1 

2. The reasons for the excess under the various sub-heads are 
cxpla~ned hereunder: - 

Out of thr excess of Rs. 4,340 under thls sub-head, an amount 
of Rs. 1,244 is due to a wrong adjustment of the pay and allowancca, 
for the pcr~od from 12th February to 29th F e b ~ u w ,  1068 of an 
0fRcer who did not belong to this Min~stry. The mount wM adjut- 

under Grant No. '&-Other Revenue Expenditure of the 
Ministry of 



Information and Broadcastme, uiiiier which t h a e  is a saving of Rs 16,18,386 as 
per Appropriation Accounts 1A:7-68, In conformity with the recommendations 
contained in para 7 of Sixternr\~ Report of the PubUc Accounu Cornminee. (First 
Lak Sabha) this amount may be excluded from the scope of regularisation by 
Parliament. This position has also been accepted by the A. G .C .R . New DelN. 

$e lud ing  this amount, the excess unda this sub-head is Rs. 3, 096 only which is 
mainly due t c  the adjustment in March 1968 Final accounts of the pay and allow- 
a n c e  of an o 5 i c a  transferred t o  the Ministry of Information and Broadcastirlg 
from the Directorate of .4dvenisfng and Visual Publicity in Decembu, 1967. AS 
the debits were adjusted after the clme of the year, no a u i m  to povlde addi- 
tional fun& could be taken 

(ii) Allowances. Hon efc. (+) Rs. 25, 750 

The excess is mainly due t o  larger expenditure than amicipated on travel- 
ling allowance and overtime allowance tawards the close of the year. More fre- 
quent tours, rnastly by alr, had to be undmtaken i n  public interest by certain 
officers and pesonal staff of Ministers, etc. 

(iii) Other Charges ( - 1  Rr, r 2, 534 

The excess IS mainly due to non-inclusion of a bablhty of F& 2, Otr4 in 
the departmental figure due to ovasight. As the amount was adjlated by the 
Accounts Office in Marcti 19od (Supplementary) accounts after t t r  close of 
the financial year, n bas too late to m a n g e  for funds t o  cover the e x c m  

After excluhng the amount of Rr 1,244 representing the  wrong adjust- 
med referred to above, the n d  e x c s s  rwLring r e g u b r b t i m  works out to 
Rs. 30. 414which is only 1 .47qof  the Final Grant. It is requested that thh 
excss  may be recommended for reg:!larifatian by ParUamert i n  accordance 
with Article 115 of the Constitution of India. 

This note been vetted by a u h t  



APPENDIX XI1 

MINISTRY OF LAW 

Note for regularisation of excess eqendi ture  over voted Grant NO. 
'71-Ministry of Law' as disclosed in the App~opriatwti Accounts 

(Civil), 1967-68. 

The Appropriation Accounts of Grant No. '71-Min~stry of Law' 
disclose an excess of Rs. 92,584 as shown below:- 

Frnal Grwr 

Ks. 
32.34.WC 

:l crud Espend~ I U T ,  E s ; c s  
Ks. lb 

6335,584 929584 

2 The excess \vhich 1s t h e  net result of excesses and savlngs under 
t h t s  varmus sub-heads In the grant occurred mainly under the group 
head 'A.3-Law Commission' The factors which led to the excess 
espenditure of Rs 1 18 lakhs under the  above group head are ex- 
p l a l n d  below - 

( I )  The excess 15 rna~r~ly due to T.A. and D.A. amounting to 
Rs 1.24 lakhs In respect of Secretary. Department of Le- 
gal Affairs, and hls personal staff on account of tours ab- 
road undertakcn by them In connectlun w ~ t h  the work of 
the Kutch Tribunal. Though the Secretary and his per- 
sonal staff were on the strength of the Department of Le- 
gal M a n ,  M~nlstry of Law, they were exc:uslveiy em- 
pbyed on the work relatlng to the Kutch Tribunal which 
was under the adminlstrabve control of the Min- 
istry of External Affa~rs The work of the Kutch Tribu- 
nal w ~ t h  ~ t s  headquarters at Geneva was of such a nature 
that Its course as well as the number of tours to  be under- 
taken by the omccrs and staff connected therewith could 
not be foreseen. No provision was, therefore, made In 
the budget of the Ministry of Law for the expcndlture on 



T.A. and D.A. of the officers and staff of this Ministry who 
worked on the Kutch Tribunal. The excess is also partly 
due to T.A. (Rs. 2.000) of the st& on the Gandhi Murder 
Commission which was set up by the Ministry of Home 
Affairs with Shri J. L. Kapur. Chairman, Law Commission. 
as its Chairman. The staff for the Gandhi Murder Com- 
mission was also provided by the Law Commission. No 
provision was made in the Law Ministry's Grant for the 
expenditure on T.A. and D.A. of the staff of this Commis- 
sion. It was anticipated that the Gandhi Murder Com- 
mission may not have to undertake tours but would work 
at the Headquarters only namely. Delhi. However, a few 
tours had to be undertdcen by them. 

(ii) Secretary. Department of Legal Affairs. tras transferred 
as Member. Law Commission. on the 3r:d January, 1967: 
but he continued to perform the dutles connected with 
the work of the Kutch Tribunal and was awav from India. 
The Law Commission could not anticipate the receipt of 
air passage bills in regard to his foreign tours, except for 
one bill for Rs. 8,579 received in May, 1967, Most of the 
debits on account of his T.A. and D.A. and those of his 
personal staff in connection with the work of the  Kutch 
Tribunal were raised by the Accounts Ofacer in March. 
1968-Preliminary and March l%ELSupplementary, Ac- 
counts when it was not possible to arrange for additional 
funds. As the Law Commission were not in possession 
of information relating to the air passage bills. they ac- 
tually surrendered a sum of Rs. 16.500 at the  time of h a -  
lisation of the Grant. 

(iii) As has been pointed out above, the l u w  Cornmlssion could 
not anticipate that heavy debits on account of T.A and 
U.A. of the officers and staff connected with the work of 
the Kutch Tribunal would be raised at the  end of the fin- 
ancidl year; otherwise the Commission would not have 
surrendered the saving of Rs. 16.500 a t  the time of revlew 
of the grant and this Ministry would have taken steps to 
arrange for an advance from the Contingent?; Funci of 
India. The work relating to the  'Kutch Tribunal' was of 
a 'topsecret' nature and no information relating to t h r  
tours of the ofRcers and staff connected therewith wns 
available from the Ministry of External ARain. Thnt 
Ministry did not also request this M~nis t ry  to make any 



provision for the T.A. and D.A. of the Secretary, Depnrt- 
ment or Legal Affairs, and his staff, in the Taw Ministry's 
grant. By the time information became availabic from 
~ u d i t . '  It  was too late to take an advance from the Con- 
tingency Fund either. It is regretted that such :i situr- 
tion arose. Every effort will be made to avoid such sltua- 
tions m future. 

3. The amount of the excess works out only to 1.48 per cent of the 
total budget provision of Rs. 62,34,000. It is requested that the ex- 
cess of Rs. 92.584 over the sanctioned grant may kindlv be recon:. 
mended for regularisation under Article 115 of the Constitution. 

4. This note has been vetted by Audit. 



APPENDIX XI11 

MINISTRY OF SHIPPING AND TRANSPORT 
(ROADS WING) 

Note for submstotl to Public Accounts Committee regarding the 
regularisation of Excess over Voted Grant No. '%Roads' as disclosed 

in the Appropriation Accounts (Civil) 1967-68. 

Total Grmr Actual Expenditure Escess 

Rs. Rs. Rs. 

Amount surrendered dur- 
ing the year 17.37.000 

The excess of Rs. 18.48.544. which 1s the net result of excesses 
and savings under the various sub-heads in the Grant. occurred 
mainly under the Group-Heads 'D.1-Maintenance of National High- 
ways' (Rs. 35,80.583) and 'D.3-Maintenance of Border Roads' 
(Rs. 4.32,923). There was also a small excess of Rs. 30,223 under 
the Group-Head 'C-I-Construction of Border Roads'. The reasons 
for the excess are explained hereunder: - 
(i) Sub-head 'C. I-Construction of Border Roads' 

The excess of Rs. 30,223 was mainly due to additional espendl- 
ture having been incurred on restoration of damages caused to 
roads in the border areas by heaw rains. 

( i i)  Group Head 'D.1-Maintenance of National Highwavs' 

A provision of Rs. 700 lakhs was made under this Group-head 
in the Budget Estimates and the allotments to the States were res- 
tricted to this amount. The expenditure booked under the Grant. 
however, amounted to Rs. 7,35.80383, revealing an excess of 
Rs. 35,80,583 under this Group-head. There was excess expenditure 
totalling Rs. 39,23,155 in  certain States. as showr. below: - 

Andhra Pradesh (Rs. 1,44,738). Assam (Rs. 8.09,571) , Naga- 
land (Rs. 67.514), Manipur (Rs. 5,56.635). CPWD (Rs 2.940) 



71 

Bihar (Rs. 39,051), Gujarat (Rs. 1,37,355), Maharashtra 
(Rs. 1,13,515), Madhya Pradesh (Rs. 12,48,586), Mysore 
(Rs. 40,696), Orissa (Rs. 2,97,326), Rajasthan (Rs. 39,145), 
U.P. (Rs. 3,88,480), W. Bengal (Rs. 37,012) & Delhi 
(Rs. 591). 

As a result of savings amounting to Rs. 3,42,572 in other States, the 
net excess under this Group-head was reduced to Rs. 35,80,583. 
Expenditure to the tune of Rs. 1.33,246 correctly adjustable under 
Grant No. 135.-Capital Outlay on Roads (voted) in which there 
is an overall saving of Rs. 2,94,93,718 as per the Appropriation 
Accounts, was misclassified and wrongly adjusted under this Grant 
in Assam and Nagaland (Manipur) Circle of Account. Likewise. 
an expenditure of Rs. 17,212 was wrongly adjusted under this Grant 
in Mysore Circle of Account. This expenditure was correctly adjust- 
able under Grant No. 15.-External Affairs in which also there is 
a saving of Rs. 16,52,615 as per the Appropriation Accounts. In 
conformity with the recommendations contained in paragraph 7 of 
Sixteenth Report of the Public Accounts Commitk (First Lok 
Sabha), these amounts m a  br excluded from the scope of regulari- 
sation by Parliament. This position has also been accepted by the 
A.G.C.R., New Delhi. The remaining excess of Rs. 34.30.125 was 
mainly due to the fact that the States had to ~ n c u r  extra expendi- 
ture on unavoidable repairs in order to keep the lines of communi- 
cations in tact. 

Further misclassifications to the extent of Rs. 2.28.556 have been 
pointed out by Audit in the Assam and Nagaland Circle of account 
under Croup-head D.1. However. these are still under verification 
by the A.G.. Assam & Nagaland who is awaiting full details of the 
expenditure f w n  the Government of Manipur. The amount. if any. 
which is finally establishd us m~sclassified may also require exclu- 
sion from the excess of Rs. 34.30.125 refrred to above. A further 
submission will be made to the Public Accounts Committee in this 
repard as scum as the position is intimated by Audit finally 

( i l i )  Group-Heud 'D.3--Ma111tct1anc'u of Border bmds '  

The original provision under this Grouphead was Rs. 2.18,88,000. 
.in amount of Rs. 27.89,000 was surrendered/reappropriakd from this 
head due to transfer of certain border roads for maintenance from 
Scale I ta Scale 11 and reduction in the allocation for maintenrmm, 
leaving the final provision ns Rs. 1,80.99,000. The tlctual exvendl:ture. 
h o m e r ,  exceeded this amount by Rs. 4.32.923. The excess was maln- 
!y due to restoration of damages caused ta roads in the border weas 
bv the unprecedentrd rains and snowfall during 1967-68. 



2. The mad works under the administrative control of this Minis- 
try are,executed through the agencies crf the State f ublic Works De- 
partments and the Central Public Works Department. Provision in 
the budget is made on the besis of estimates received from the vari- 
ous executing agencies. The Government of India invariably im- 
press upon the States the need for restricting the expenditure to the 
amount of the allotment and th~s stipulation i s  also made in letters 
sanctioning the allotment of funds, In view of these instructions, i t  
was not expected that the grant would be exceeded. In the absence 
of any firm indiaation from the States about the likelihod of addi- 
tional expenditure being incurred by them upto the end of January, 
1968, no steps could be taken to obtain Supplementary Grant. For 
the same reason, an advance from the Contingency Fund of India 
could also not be obtained. Some of the States, however, failed to  
restrict the expenditure to the allotment m d e  to them. 

3. In accordance with the existing instructions, the State Govern- 
ments are required to furnish monthly returns of expenditure against 
the grants ~anctioned by the Government of India. These returns 
are scheduled to be received by the 20th of the month following the 
one to which they relate. Experience has, however, shown that the 
submission of these returns by the States is not very regular. I n  
pursuance of the recommendations of the Public Accounts Commit 
tee in para 2.35 of their Twelfth Report (Fourth Lok Sahha) ncces- 
sam follow-up instructions were issued to the States in  A ~ r i l .  1MHiff 
and the imwrative need for the prompt submission of monthly re- 
rums of expenditure against the allotments was once again impre?- 
~ e d  uoon them. A further attempt to restrict expenditure to tbe 
amount of the sanctioned grant is also being made through ?5e Rc- 
gional Ofaces set up in the various regions end it is hoped t h a t  the 
position woukl improve In future. In the light of the observationis 
made by the Public Accounts Committee (Fourth L,ok S a b h ~ i  In 
their Thirty-first Report. certain additional measures to tighten the* 
control further are also under the active consideration of :he G w -  
ernment of India. 

4. After exclud~ng the amount of Rs. 1.50.458 wpresenting the 
misclassifications referred to above. the net ovemll excess under this 
Grant requiring regularisation works out to Rs 16.98.086 It i s  w- 
quested that this exceeds. wh~ch uccurred due to the reasons eunlain- 
ed abive. may he recommended for regularisatior u n d ~ t  Arlr-lr 116 
of the Constitution. 

5. This note has been vetted by Audit. 



MINISTRY OF SHIPPING AND TRANSPORT 
(ROADS WING) 

Dated New Delhi, the 12th June, 1988 

SUBJCCT:-Regularisatton of Excess over voted Grant No. '83-Roa& 
as disclosed in the Appropriation Accounts (Civil) for 
1967-68. 

Reference is Invited to this Ministry's 'Note' regarding the regu- 
larisation of Excess in Grant No. '83-Roads' for 1967-68, forwarded 
to the Lok Sabha Secretariat under Ministry of Finance, Budget 
Division's Office Memorandum No. F. 5(1)-B 69, dated the 15th 
May, 1969. In this 'Note'. while explaining the excels of Rs. 35.80,583 
under the Group Head 'D-1-Maintenance of National Highways'. it 
was s t akd  that the excess was partly due to rnisclassification of ex- 
penditure and that, whereas misclassifications to the tune of 
Rs. 133,246 and Rs. 17.212 under this Grant had been verified by 
Audit in Assam and Nagaland (Manipur) and Mysore Circles ~f 
Account, respectively. further misclassifications to the extent cf 
Rs. 228,556 in the former circle of Account were still under veri- 
fication by Audit Thtb Committee were informd that a furthrr sub- 
mission in this regard would be made to them as soon as the posi- 
tion was intin1a:cd flnally by  Audit. 

2 The Accountant Generid. .?isam and Nagaland. Shlllong. has 
now Intimated that. 111 all a sum nf Rs 2.51.338 was m i s ~ l ~ ~ f i e d  
and wrongly adjusted undrr t h  s Grant In his Circle of Account 
The m~sclassified amount was correctly ad jus lb le  under Grant 
Nn '135-Capital Outlay on Roads' (Votctd) In which there is an over- 
all saving of R 5  :! 94 93.718 ns per the Appropriation Accounts. 

3 I n  cotifcmnkty ivlth thc recmnrrwndlrt~ona contained 1x1 ?am- 
graph 7 of S~>;tr.nth Report of the Public Accounts Committee 
( F m t  Lok Sabticl). thc nriwuniz o f  Rs 17 212 and Rs. 1.51.338 wrong- 
ly  adjusted under this Grunt in  M V M ~  and A w m  and Nagaland 
(Msnlpur) C1rclc-s of Accounts, r c - p t ~ t ~ v e l y .  may be excluded from 
the scope of rc~gu1ur:utton by Pnrlinrncnt. The net overall excchr;~ 
undrr this Grant requiring I-egul:~rtsatlon. therefore, works out to  
Hs 13.78.994 which mnv k~ndlv  he rwmrnnwnded bv tht. Committee 
lor re#ulnrlsatbn under A r t  115 uf the Constitution 



APPENDIX XIV 

DEPARTMENT OF COMMUNICATIONS 

P. & T. BOARD 

Dated, at  New Delhl-1. the 15th May. 1969. 

Note for segularisatmn of excess w e r  voted "Grant No. 95-P.&T. 
Worktng Expenses" as disclosed in the Appropriation Accounts 
for the year 1967-68. 

The final accounts for the year 1967-68 disclosed an excess of 
Rs. 1,24,24.596 over the Voted Grant No. 95-Posts and Telegraphs-- 
'Workin Expenses' as detailed below: - 

Amount of Voted Grant Rs. 1.87.80.76.000 

Actual Expenditure Fk. 1.89.05.00,596 

Excess over the grant Rs :.24,24,596 

2. The budget grant for 1967-68 was Rs. 1.75,64.51,000. 

A supplementary grant of R s  12.16,25,000 was obta~ned In the 
February. 1968 Sess~on of Parliament to meet add~tlonal expenditure 
due mainly to (1)  Increase In t h ~  rates of dearness allowance, sanc- 
tioned a f t r  the framlng of budget est~matrs.  to whole-tlme em- 
ployees with effect from 1-2-1987. 1-6-1967 and 1-11-1967 and consc- 
quential Increases in the r a k  of consol~dated allowances to extra 
Departmental Postal emplo.!.ees (11) ant lci~ated larger expendlturc 
on Maintenance of Assets and Petty and other works and ( t i i )  larger 
transfer of collections of advance Rentals under OYT and othcr 
Schemes. 

3. At the time of fixmy: the  Find Grant, the actuals f o r  thr first 



10 months were available and those compared with the actuals for 
the previous two years as given below:- 

(Figures in Crores of Rs.) 
-- - . 

Year 
Actwls Actuals Total 

first last 2 Expendi- 
lo months months ture 

Against the sanctioned grant of Rs. 187.81 cmres, the expenditure 
upto Januaq.  1968 amounted to Rs. 130.30 crores leaving a balance 
of Rs. 57.51 crores which on the trend of actuals of the previous 
years was considered sumcient to meet the expenditure for the last 
two months of 1967-68. The actual expenditure during the last two 
months, however. amounted to Rs. 58.75 crores resulting in an excess 
of Rs. 1.24 crores ( i .e .  0.66 per cent of the sanctioned grant). 

4. The above excess of Rs 1.24 crores over the voted grant was 
the net result of excesses and savings as indicated below:- 

5. The reasons for the cxccrrst?s and Savings are explained 
below : - 
( A )  Petty and other works 

This head accommodates expenditure on Petty Works of e Capital 
nature met from Revenue. The actual expenditure under this head 



upto January, 1968 amounted to Rs. 12.26 crores. This compared 
with the  corresponding expenditure of the  previous years as under: - 

(Figures in Crores of Hs.) 

Actual~ Actual~ Total 
first 10 last z Expendi- 

months months ture 

The sanctioned grant under this head (including the supplementary 
grant of Rs. 1.35 crores) was Rs. 16.50 crores. Actual expenditure 
for the first 10 months amounted to Rs. 12.26 crores. The expendi- 
ture of the last two months of 1966-67 was Rs. 5.74 crores but this 
was rather high. It was estimated that  the expenditure in the last 
two months of 1967-68 would be Rs. 4.63 crores. The Final Estimate 
was. therefore. raised to Rs. 16.89 crores by reappropriating to thls 
head savings of Rs. 39 lakhs from other heads. Instructions were 
also issued to the Heads of Circles etc. to exercise economy In es- 
penditure and to keep the expenditure within the grant The actual 
expenditure in the last 2 months of 1967-68, however was Rs 6.99 
crores in\,olwVing a net excess of Rs. 2.36 lakhs. 

This excess of Rs. 2,36 lakhs was the result of the excesses and 
savings under the following units of Pettv and other work:.. 

11-A-Expenditure on .4nnu:ll open Ilsrimatc\ anJ  
Petty works. 
.4pparatus & Plan1 . 

11-%Expenditure on other Hcvenuc ut,r.k\. 
5 

I a n d  . 4 



- - . - - - - -- - - . - -- .- - -- - - - - 
I 2 3 - -  _ _ _  --__- _ _  ___I_-- _ _._- 

Telegraph & Telephone Lines & Radio Commu- 
nications I 4 4  

Apparatus & Plant . IOO 
Net other units 9 

-- - 249 13 

Net Excess 236 

The excess under "Expenditure on other Revenue W o r b T e l e -  
graphs and Telephone Lines & Radio communication and Apparatus 
& Plant" was mainly due to (i) increase in issue price of Telecom- 
munication line stores and apparatus and plant received for works 
and (ii) carrying out of more urgent revenue earning works such 
as meeting demands for providmg telephone facilities and teleprinter 
and telex connections. The cumulative effect of these was known 
after the close of the year when the final account  were closed, by 
Which time it was too late to make reappropriation or obtain sup 
plementarg grant or apply for an advance from the Contingency 
Fund of India. 

(B) Otlrer heads 

The excess of Rs 49 lakhs was made up of the following excesses 
and savings 



CC-1A-General Store Depot 

(E) Freight on Depot Transfers and issues of 
stores . 

H-11-Stationery & Printing . . -- -,? 

Net other heads 

-- - -  - 

Net excess 49 

The excess under maintenance of assets was mainly due to increase 
in cost of labour and materials, and undertaking of more mainkn- 
ance and repair works. The excess under J-11-Post Offices was 
mainly due to increase in rates of dearness allowance. Increase in 
the charges payable to the Central Bureau of Investigation resulted 
in the increase under CIA-Establishment and other charges paid to 
other Government. Departments etc. Larger adjustments for un- 
serviceable stores and for rate revision increased the expenditure 
under CC-IV-Misc. Stores and Workshop Expenditure. The small 
excess of Rs. 6 l a b s  under CCII-B-Contingencies was due to more 
labour charges and overtime payments. 

(C) Savings 

(i) There was a saving of Rs. 1.61 lakhs under "Contribution to 
Telephone Development Fund". This head provides for transfer of 
an amount equivalent to the receipts of Advance Rentals under 
O.Y.T. and other Schemes to the Telephone Development Fund. 
The savings were due to lesser receipts of these advance Rentals 
than anticipated. 

(ii) CCIA-General Store Depot- 

(E) Freight on Depot transfers and wue of stores 

The savings of Rs. 14 lakhs were due to non-adjustment of Rail- 
way credit notes. 

(iii) H 111-Stationery and Printing. 



The saving of Rs. 22 lakhs was due to less printing work done 
at Government and Private Presses than anticipated. 

(iv) The balance of other savings was made up of small amounts 
under various other units. 

6. I t  is requested that the net excess of Rs. 1,24,24,596 may be 
recommended for regularisation by Parliament under Article 115 
of the Constitution of India. 

7. This has been seen by the Accountant General, Posts & Telc- 
graphs. 



DEPARTMENT OF PARLIAMENTARY AFFAIRS 

Note for regularisation of excess over grant disclosed in the Appro- 
pnation Accounts (Civil) 1967-68 under Grant No. 100-Depart- 
ment of Parliamentaty Affairs. 

(All  voted) 1967-68. 

Total Gram . 4 c r d  expenditurr Ersess 

Rs. 6.00,ooo Rs. 6,02,052 , +)Ks. 2,052 

The excess is under the Sub-head 'Other Charges'. This minor 
excess occurred due to adjustment of debit of Rs. 2,483 on account 
of three typewriters purchased in March. 1968 for which no provl- 
sion was made during the year 1967-68. 

The excess is nominal ; it works out to 0.34 per cent. I t  may 
kindly be recommended for regularisation under Article 115 of the 
Constitution. 

This note has been vetkd by Audit. 



APPENDIX XVI 

MINISTRY OF FINASCE 
(DEPARTMENT OF ECONOMIC AFFAIRS) 

New Delhi, the 16th April, 1969. 

SUWECT:-Regularisation of Excess i i c  the Voted p r t i v r ~  of Grant 
No. 117-Commuted Value of Penstons i n  the Appropria- 
tion Account JOT the year 1967-68. 

- - 
Rs. 

The Excess of Rs. 13.18,710 which is the net result of excesses 
and savings under the various sub-heads of the Grant occurred 
xna~nly under the sub-heads 'A.1(1)--Ordinary Pensions' (Rs. 3.16.301) 
and 'A.2.-Defence Services Pensions' (Rs. 10.82.913). 

The estimates and the final grant under sub-sead 'A.1 (I).-Ordi- 
nary Pensions' are fixed on the basis of information furnished by the 
Accountant General. Central Revenues. Onginally a provision of 
R?1. 10,00,000 was made, which. on t.he basis of the requirements 
intimated by the Accountant General, Central Revenues, was subse- 
quently raised, by reappropriation of funds, to Rs. Rs. 11,00,000. How- 
ever, the actual expenditure under this sub-head was Rs. 14.16,301 
und exceeded the anticipated requirement by Rs. 3.16.301. 

The es t imab  and the final grant under the sub-head 'A.2.-Defence 
St.rvices Pensions' ere fixtd on the basis of the requirements in& 



mated by the Defence Accounts Officers. Originally a sum 01 
Rs. 3,41,05,000 was provided under this sub-head; but a t  the time 
of finalising the Revised Estimates the requirements were placed 
at Rs. 3,99,05,000, which exceeded the original provision by 
Rs. 58,00,000, and this excess was duly covered by obtaining a Sup- 
plementary Grant. At the time of review of the Grant the expendi- 
ture was expected to go up further and a sum of Rs. 54,000 being the 
amount of savings available under other Sub-heads was reappro- 
priated to this sub-head, thus fixing the final provision at 
Rs. 3,99,59,000. However, the actual expenditure was Rs. 4,10,41,913. 
thus resulting in an excess of Rs. 10.82.913 over the final provision. 

The expenditure under this Grant is of an unpredictable nature. 
as it is not possible to anticipate precisely the commutation cases 
which would be received and finalised and also the bills which would 
be received and paid during the year. Tn the circumstances the 
excess may kindly be recommended for regularisation under Article 
115 of the Constitution. 

This has been seen by Audit 



APPENDIX XVII 

MINISTRY OF FINANCE 
(DEPARTMENT OF ECONOMIC AFFAIRS) 

New Delhi, the 21st April. 1969. 
Memorandum 

SUBJECT: -Excesses in  the Approprkt iow as reported in the Appro- 
1)riatiotl Accounts for 1967-68 relating to the Ministry 
of Finance. 

Grant No. 120-Loans and Advances by the Central Government. 

The Grant 'Loans and Advances by the Central Government' is 
a composite Grant covering the requirements of all Administrative 
dinistries and Union Territory Administrations for aving loam 
and advances, whether to State and Union Territory Governments 
with legislatures or. to other parties. W h l e  the loans to State Gov- 
ernments arc 'Charged' on the Consolidated Fund of India under 
Article 293 (2) of the Constitution, the other loans and advances are 
subject to thc Vote of the Lak Sabha in terms of Article 113(2) ibid. 
Further, though the Demand is presented on behalf of the Ministry 
of Finance, provisions for inclusion therein are proposed by almost 
all the Administrative Ministries and other authorities who operate 
on and control the respective allotments placed a t  their d i s p d ,  
subject to renppropriations, where necessary, being made by Finance 
Mlnirtry . 



2. The excess occurred under the Sub-head 'A. 2 Other Ways 
and Means Advances' because the ways and means advances made 
to two States ( V E .  Maharashtra and Rasjasthan) during the year 
for Plan Schemes exceeded the amounts formally sanctioned by the 
MinistrieslDepartments by way of LoanslGrants to those States for 
Plan Schemes, as explained below:- 

Central assistance for State Plan and Centrally Sponsored schemes 
(excluding assistance for Irrigation and Power Projects and assist- 
ance released through the National Cooperative Development Cor- 
poration) is released in the form of monthly ways and means 
advances to the State Governments on the basis of the ceilings of 
assistance communicated to them a t  the commencement of each 
gear. These advances are initially debited entirely to the Loan 
Read but are written back before the close of the year to the rele- 
vant Heads (Loans or Grants-in-aid as the case may be) on the 
basis of formal sanctions issued by the MinistriesJDepartments con- 
cerned. To the extent the Plan Ways and Means advances ~ema in  
uncleared. those are treated as loans to the State Governments and 
recovered as in the case of other over-payments. 

The allocations of Central assistance to States are determined 
on the basis of the outlays approved for the various sectors in the 
State Plans and for the Centrally Sponsored Schemes. If the ap- 
proved outlays materialise, the entire Central assistance allocated to 
the States has to be paid to them. It was on this basis that Plan 
advances were released to the State Governments with reference 1 
the ceilings of Central assistance communicated to them. Howevct . 
due to short-falk in performance in two States under certain sectors 
e.g. Agricultural Production. Medical and Public Health, Housing. 
etc. ways and means advances to the extent of Rs. 5,01,65,698 sanc- 
tioned to them remained uncleared after adjustments on the basis 
of f o n d  sanctions issued by the administrative MinistriesjDepart- 
ments had been carried out by the Accounts Officers. Immediate 
action was, however, initiated in the following year to effect the 
recovery of uncleared advances and interest thereon, as soon as thew 
were bmught to the notice of the Mmistry of Finance by the State 
Accountants General and the Governments of Maharashtrrr and 
Rajasthan repaid the uncleared advances together with interest 
thereon during the year 1968-69. 

3. The total excess of Rs. 5.01.65,698 was partly counter-balanced 
by saving of Rs. 2,60,57,455 under other provisions for loans to States 
leaving an uncovered excess of Rs. 2,41,08,243. The excess came to 



light after the close of the year when it was not possible to provide 
additional funds. 

4. The payments of Central a&istance to States for implementing 
the schemes included in the State Plans will, with effect from 1969-70, 
be in the form of block grants and loans and will not be tied to indi- 
vidual Heads of Development. Moreover, formal sanctions except 
In the case of assistance released through the N.C.D.C., will be issued 
only by the Ministry of Finance and not by other Ministries. This 
would enable the Ministry of Finance to keep a better watch over 
the releases to the State Governments and would help in minimising 
the chances of ways and means advances remaining uncleared at the 
end of the year. 

5. In view of the position explained above, it is requested that the 
excess of Rs. 2,41,08,243 over the sanctioned Appropriation may 
kindly be recommended for regularisation under Article 115 of the 
Constitution. 

6. This Memorandum has been seen by Audit. 



APPENDIX XVIII 

MINISTRY OF HOME AFFAIBS 

Note for regularisatiorl of excess over Voted Grant disclosed in  the 
Appropriation Accounts (Civil) 1967-68 under Demud "NO. 125- 
Other Cnpital Outlag of the Ministry of Home Affairs". 

Amount expended in excess of the Grant for the year ended 
31st March, 1968. 

\'nted : Seven lakhs. nineteen thousand, three hundred and sixty fii.e 

Rs. 
Final Grant 

Rs. Rs. 
.%ctual Excess 

Expendiurc 

original Grant Rs. 36,61.000 
Supplemenary Grant Rs. 35 ,oo .m . 78,80.?65 1 +)?.19,365 

2. The original provision of Rs. 36.61'000 under this Grant was 
augmented by Rs. 35,00,000 under the subhead 'B.1(2) (2)-Construe- 
tion of Buildings and other Works' subordinate to the Grouphead 
'B.1(2)-Border Security Force', by obtaining a Supplementary Grant 
in the November. 1967 Session of Parliament. Against the final 
grant of Rs. 71.61,000 the actual expenditure amounted to 
Rs. 78,80,365 leaving an uncovered excess of Rs 7.19,365 wh~ch 
required. to be regularised. 

3. The excess y.fhich is the net result of excesses and sentlngs 
under the various sub-heads in the Grant occurred mainly under 
the sub-head 'C.1(1)-Purchase and Distribution of Tear Smokr 
Material'. The actual excess under this subhead was Rs. 12.90,475 
and was due to adjustment in March 1968 (Supplementary) Accounts 
of debits for tear smoke material raised by the Chief Accowrts 
Officer, India Supply Mission. Washington, in his accounts for May- 
August 1966. The funds for meeting bulk of this expenditure w e e  
provided in the year 1968-67 but remained largely unutiliscd, 8s 



indicated below, owing to non-adjustment of the debits in that 
year. 

. - -  - 
Variation 

1966-67 Final Provision Expendiure ( U n u t i b d  
provision) 

Hs. 
Original 5,009000 

Rs. Its. 

4. Efforts were made to locate the missing debits in the oface 
of the Accounts Officer concerned after ascertaining the particulars 
thereof from the India Supply Mission. Washington and the Pay and 
Accounts Offlcer. Department of Supply. As a result cjf these 
enquiries it transpired in March, 1968 that the debits in question 
were pending with the Accounts OfRcer concerned since August- 
November, 1966. Meanwhiie these had been referred by the 
Accounts OfXcer to the Ministry in December. 1967 for classification 
and acceptance of the adjustment in the accounts for 1967-68. The 
classification was communicated to the Accounts Officer in January, 
1968 but the adjustments were riot carried out by him till the end 
of March. 1968. As the debits were pending with the Accounts 
m c e r  since 1966. the Ministry of Home M a i r s  were under the 
impression that these might not be adjusted during the remaining 
few months of the year md thus nu provlslon was made for the 
purpose. The Accounts Officer was, however. requested on the 3rd 
April, 1968 to carry out the adjustments to the extent of funds 
available in the Grant and intimate the remaining amount required 
to be adjusted in the accounts for 1968-69 for arrangmg necessary 
funds in that year. The idjustments were carried out by the 
Accounts Officer for the full amount of debits in March, 1968 (Sup- 
plementary) Accounts. Jt was in these circumstances that the 
excess occurred and could not be covered by provision crf additional 
funds in tlmc by the Ministry. 

5. The excc?iis of Rs 12.90.475 under tile sub-head 'CI(1)' was 
off set to the extent of Rs. 5,71,110 by the savings under Other Sub- 
heads of the Grant leaving a net excess of Rs. 7.19,365. 

6. It  is requested that the uncovered excess of Rs. 7.19.365 m q  
be rwommcnded for regulariutlon under Articlc 115 of the Con- 
stitution. 

7. This note has been vetted by audit. 



APPENDIX XIX 

MINISTRY OF INFORMATION AND BROADCASTING 

Note for regularisation of excess expenditure over Grant No. '127 
Capital Outlay o j  the Ministry of 1nformati.on and Btoadcastintf, 
as disclosed ill the Appropriation Accout~ts (Civi l ) .  1967-68. 

The Appropriation Accounts (Civil), 1967-68, have disclosed an 
overall excess of Rs. 5.673 in Grant No. '127-Capital Outlay of the  
Ministry of Information and Broadcasting'. The excess has arisen 
as a consequence of the  adjustment in March, 1968 (Supplementary) 
accounts of the full amount of a debit of Rs. 6.42,834.60 p. under 
the head 'A-2 Equipment' of this Grant. although the debit included 
an amount of Rs. 97.365 pertaining to the then Maintenance Depart- 
ment now redesignated as Station Engineer. Central Stores. All 
India Radio. New Delhi. and adjustable under the major head '36- 
Broadcasting' (Grant No. '61-Broadcasting', subhead 'A.2(7)-Central 
Stores for Broadcasting Stations'). The debit containing a single 
voucher represented 10 per cent advance payment made by the 
Accounts Officer. High Commission of India in U.K., London in 
respect of 2 .,250 KW SW. Transmitter and spare parts and \vas 
incorrectly classifid by this Ministry to the cspital head ind~catrd 
above instead of partly to the capital head (Rs. 5.45.469.60) and 
partly to the revenue head (Rs. 97,365). However, the  debit of 
Rs. 97.365 was passed on to the Station Engineer, Central Stores. 
All India Radio. New Delhi, in the accounts for February. 1969 and 
has been finally settled by cash payment in the accounts for  
1968-69. If the  debit of Rs. 6.42.834.60 p. could be correctly allocat- 
ed to the two Grants namelv Grant No. '61-Broadcasting' and Grant 
No. '127-Capital Outlay of th r  Ministry of Information and Broad- 
casting', there would ha1.c been a saving of Rs. 91.692 under Grant 
No. '127-Capital Outlay of the Ministry of Information and Hrculd- 
casting' instead of the excess of Rs. 5.673, r;s disclowd in the Appro- 
priation Accounts. The Public Accounts C o m r n ~ t t e ~ ,  in para '; of 
their 16th Report (First Lok Sabha). enunciated the princlplp thnt 
any established misclassification in the Approprlatlon Ar.cclullts, 
which avoids the necessit~. for regularisatic,n of  an\ caxccss I,? 
Parliament would he taken into account in making thy,, rwom- 
mendations to Parliament. In consonance with this princjplc, the 
excess in this Grant. which is due 10 a misrlassifjcatjon may nnt 



considered as requiring a fresh vote of Parliament for regularisa- 
tfon under Article 115 of the Constitution. 

It may also be mentioned that as per the Appropriation Accounrs, 
1867-68, there is a saving of Rs. 1,98,049 in Grant No. '61-Broadcast 
ing'. Even after adjusting the amount of Rs. 97,365 referred b 
above, under that Grant, there will still be a saving of Rs. 1,00,WYL 
under that Grant. 

This note has been vetted by Aualr. 



APPENDIX XX 
MINISTRY OF IRRIGATION & POWER 

SUBJECT:-Regularisation of cxcess in Grant No. 128.--Capital Out- 
lay on Multipurpose Riber Schemes disclosed in Voted 
Grant In the Appropriation Accozclz:~ (Civi l ) ,  1967-68. 

Total G r a ~ r  Actual expenditure E.vcess 
RS , Rs. Ks. 

Z ~ J S O , ~  8,000 25>3743~352 87~25,352 
The Appropriation Accounts (Civil). 1967-68, have disclosed an 

excess of Rs. 87,25,352 in Grant No. 128-Capital Outlay on Multi- 
purpose River Schemes. From the enclosed statement (Annexure) 
showing the final grant. actual expenditure and the excesses/savings 
under various group-heads in this Grant, it will be seen that the 
excess is under sub-head A.2-Damodar Valley Corporation amount- 
ing to Rs. 93.39 lakhs. and A.5-Farakka Barrage Project amounting 
to Rs. 18.48 lakhs. This excess is counterbalanced to some extent 
by the saving of Rs. 24,61,822 under other heads in the grant. 
reducing the net excess to Rs. 37.25.352. 

2. The excess has arisen as a consequence of the adjustment in 
the accounts for 1967-68 on the 11th December, 1968, vide D.O. 
letter No. WM (C)-98-C0 408. dated 1 lth December. 1968 from S h r ~  
K. N. Rao. Senior Deputy Accountant General. Central, Calcutta 
(copy enclosed for ready reference), of a debit of Rs. 93.39 lakhs 
which could nct be adjusied in the accounts for 1966-67 in the 
Rooks of the Accountant General. Central. Calcutta. Thf circurn- 
stsnces under which the debit could not br. adjusted have alread!. 
been placed before the Public tZccounts Committee in reply to h k  
Sabha Secretariat's Office Mrmorandum No. 2 1 16 2 68-PAC. dated 
the 9th August. 1968 (copy enclosed). The adjustment attracts thr 
recommenthtion of the Public Accounts Committee mntained in 
para 4.26 of the 45th Report of the Committee (S. No. 14 of Appen- 
dix XXIII thereto) and has been treated as rectification of an account- 
ing omission. 

3. There was a saving of RB. 39,80.022 in Grant No. 132-Capital 
Outlay on Multipurpose River Schemes, ride page 143 of the Appro- 
priation Accounts (Civil), 396667. which was partly due t(* the 
non-adjustment in the accounts of that year of the debits represent- 
ing payment of Rs. 93.39 lakhs sanctioned to the Damodar Valley 
Corporation. This edjustment has been carried ou t  in the year 
1967-68 and has resulted in a net excess of Rs. 87,25.352 in Grant N o  
128 as explained in paragraph 1 above. After taking into account 
the saving of Rs. 39.80,022 the net excess which requires r~gularim- 
tion, under Article 115 of the Constitutkm of India, in the accounts 
of the year 1967-68 is Rs. 47.45.330 (Rs 87.25,352 minus Rs. 36,,iM6022). 
This m y  kindly be r ~ c o m m e n d d  for regularisation. 

4. This note has been vetted by Audit. 



ANNEXURE 
Orant NO I 28-Caprral Outlay on Mulstpurpose Raer Schemes (AN Votrd) 

- - __--- . -- 
Major Head and Group Final Grant Actual Excess(+) 

Head Expenditure Saving (-) 
-- --  -- - -- 

- -- - (1) (2 )  (3) (4) 
- - - -  - -- -- 

Maior Head '$3' 

A.-Capital Outlp on Multi- 
purpose River Schemes. 

A. I.-Central Water and 
Power Resemh Station 

0 23,86,00 
R 1,77,oW 

A. 2.-Damidnr Valley Car- 
poration. 

0 8Y,oo,ooo 
R - 2 9 , o o , ~  

A .  3.-Power Rcse..rch In- 
stitute. 

0. 6,00.000 
R -5.67,- 

A. 4.-Technical Training 
centres 

0 735,- 
R ---4,45,3m 

A. ~.--l:& Barluge 
him 

0 22,94,og,ooo 
W 36,RR,?00 

A. 6.-Switchgcu 'I'esriw 
and I)evciopmcnt LB- 
b a a t q .  

0 13,00,000 
R --5,15,5m 

Rs. Rs. 



-- -- -. 

-- (I)  --- (2) (3 (4) 
Ks. Rs. Rs. 

A. 7.-Enginming Museum. 

A 8.-Neyveli Training 
h~stzrure. 

0 I,owcx' 
R -77400 22,600 13,723 (-1 926 

A. 9.-Training Institute. 
0 I , O o , ~  
R --I,Co,000 . . 

A. I 0.-Load Despatching 
Training Institute. 

0 4998,000 
R -4398,ooo . . 

Surrenders or withdrawals 
R 22,32,503 22,32,500 . . (-) 22,32,507 

TOTAL zqysO,r8,000 25,3743,352 (-) 87,25,357 - -. . - . . - - -  - - 
Copy of D.O. letter No. W ( C )  98-C0/408, dated the 11th De- 

cember, 1968, from Shri K. N. Rao, Sr. Dy. Accountant General 
(Central), Calcutta, to Shri G. C. Mitree. Dy. Financial Adviser, 
Govt. of India, Ministry of Irrigation and Power, New Delhi. 

Please refer to your D.O. letter No. Bud. 4(7);'6'i-AC-Vol. I1 dat- 
ed 23rd November, 1968 anti subsequent D.O. reminder No. Bud (AC) - 
4 (7) /67-Vol. 11, cia ted 3rd December, 1968 regarding the Appropria- 
tion Account of Gmnt No. 132-Capital Outlay on Multipurpose River 
Schemes for the year 1966-67. The adjustment of Rs. 93.39 lakhs  
has since been carried out in the accounts for 1967-68. 



Copy of OflBce Memorandum No. 2/1/16/2/68/PA.C, dated the 9th 
August, 1968 from Shri K. Seshadri, Under Secretary, Lok Sabha 
Secretariat, New Delhi to the Ministry of Irrigation and Pvwer 
(Shri G. C. Mitroo, Deputy Financial Adviser), New Iklhi. 

Su~~ccrr:-  P.A.C.-Consideration of Audit Report (Civil), 1968 and 
Appropriation Accounts (Civil), 1966-67. 

The undersinged is directed to forward herewith 5 copies of the 
list of points arising aut of the evidence given before the Public 
Accounts Committee at their sittings held on 3rd July, 1968. 

I t  is requested that 40 copies each of the notes containing the 
requisite information duly vetted by Audit may kindly be forwar- 
d d  to this Secretariat by 24th August, 1968 at the latest 

If any delay is enticipated in getting the notes vetted by Audit 
5 advance copies thereof may kindly be forwarded to this Secre- 
tariat in the first instance. 

The receipt uf this O.M. may kindly be aclmowledged. 

List of Points on whlch further information was desired by the 
Public Accounts Committee during their sitting held on 3-7-1988 
(F. N.). 

MINISTRY OF IRRIGATION & POWER 
Appropriation Accounts (Chit), 196667. 

Page No. 143-Grant No. 132--Capital Outlay on MuWpurpwc 
Riwt  Schemes 

(b) A-2-Damodcrt Valley Corporation 

6. Please state the reasons for the saving of Rs. 93.39 lakha under 
thio head. 

Please also indicate why the reasons for the savings were not 
intimated to Audit in time for incorporation in the Appropriation 
Accounts. 



MINISTRY OF IRRIGATION AND POWER 
S V B J E C T : ~ ~ ~  of Audat Rqmrt (Cavil) 1988 and Appt& 

piatcon Accounts (Civil) 1966-67. 

Rqerence: Lok Sabha Secretariat's O.M. No. 2jlj16j2168-PAC, dated 
the 9th August, 1968. 

Point No. &Please state the reasons for the saving of Rs. 93.39 
lakhs under the Head 'A-LDamodar Valley Corporation'. 

Please d s o  indicate why the reasons for the saving were not 
intimated to Audit in time for incarporation in the Appropriation 
Accounts. 

I * 

Replg-The matter has been examined in consultation with 
Audit. The saving of Rs. 93.39 lakhs occurred due to  non-adjuot- 
ment by the A.G., Central Calcutta, of an advance drawn by the 
Damo&r Valley Corporation in the accounts for the year 1966-67 
rs the debit vouchers in question received tram the Reserve Brink 
of India, Calcutta, were misplaced in the Accountant Gemral'a 
O]tBce. The Audit authorities have stated that detailed investiga- 
tions are being carried out with a blew to & responsibility for the 
vmchm king misplaced. 



PRESIDENTS SECRETARlAT 
W h t r a p a t i  Bhavan, New Delhi-r). 

Note for regularisation of Excess expenditure aver ranctioned 
Appropriatwn 'Staff, Household and Allourawes of the President' 
d~ disclosed in the Approp~iation Accounts (Civi l ) ,  196788. 

Original, Supplemcnrar~ Pinar Anual Excess(+) 
Approprlatron. Appropriat~otl. Approprlatton Expendirurt SNims--) 

Rs. Rs. Rs. us. Rs. 

The orlginal appropriation of Rs. 32,37,000 was augmented by 
Rs. 62,000 by t ahng  a supplementary approprlatlon under the sub- 
head 'B. 1-President's S ~ c ~ e t a r ~ a t '  in the February, 1968, Session of 
Parhament. Agalnst the final approprlatlon of Rs. 32,99,000, the 
actual expenditure amounted to Rs. 33,07.059, leaving an uncovered 
excess of Rs. 8,059 which xqulretl to be regulansed. The excess 
occurred ma~nly under the Group Head 'A-Pres~dent's Salary and 
Allowances'-Sub-head 'A 2-Tour Expenses' (Rs. 5,759) and sub- 
head 'B. 2-Military Secretary's Office & Establ~shment (Rs. 6,184) 
and was partly counterbalanced by savings to the extent of Rs. 3,884 
under other subheads. 

The circumstances leading to the excess are explained hem 
under: 

(i) Excess of Rs. 5,759 under the Grouphead 'A-Prendtn(s 
SaIary & Allcnuances'4ub-head 'A. 2-Tsrr Expenses'. 

The excess was due to adjustment in March (Supplementary) 
1868 a c w t s  of a deblt of Rs 34,508 raised by the Accounts 3PRcex, 
Southern Railway. on account of journey undrrtaking bv the Ex- 
President from New Delhr to Madras in April, 1967. The debit w u  
received direct by the A.G C.R.. New Delhi and came to noticc 
only after the close of the year when no action was possible ta pn*. 
vide additional funds to cover the expenditure. 



(ii) Excess of Rs. 6,184 under the Sub-head 'B. LMiLitarY 
Secretary's Ofice and Establishment'. 

The excess was mainly due to the fact that an amount of 
Rs. 4,992 representing telephone charges recoverable from a few 
of3ces situated in Rashtrapati Bhavan for the use of the PBX tele- 
phones installed therein was received after the close of the year 
1967-68 and could not, therefore, be utilised towards payment of 
telepbme bills. as anticipated, and was, instead, accounted for 
under the receipt head only in the year 1968-69. A part of the 
excess is also due to adjustment late in the year of a larger amount 
than anticipated in respect of medical supplies received from 
Medical Stores Depot, Karnal. 

It is requested that the overall excess of Rs. 8,059 which works 
out to 0.24 per cent of the final appropriation, may be recommended 
for regularisation by Parliament in accordance with Article 116 of 
the Constitution of India. 



APPENDIX X2UI 

Explanatory Notes on excesses over Voted Grants and Charged 
Appropriatiuns dzlring 1967-68 vide Para 8 (Pages 7 & 8) 4f 
Audit Report, Railways, 1969 and Para 28 (pages 10 & 11) of AP- 
propriation Accovnts of Railways in India for 1967-68, Part I- 
Review. 

Five voted grants out of twenty, namely, Grants No. 5, 7, 8, 16 and 
20 were exceeded during the year 1967-68. There was no excess 
under any of the ten 'charged' appropriations. 

1.1. The excess was only 0.1 ;'0 in grant 5, 0.7% in grant 7, 0.970 
in grant 8 and 1.8% under grant 16. The excess of only Rs. 273 under 
grant No. 20 was insignificant (vide sub-para V below) and occur- 
red owing ta the provision being rounded off to thousands of rupees 
and such excesses will be avoided in future by f k n g  the provision 
at the next higher instead of the nearest thousand. Every care is 
taken to assess the expenditure under each Grant as precisely as 
possible and to take supplementary grants, where necessary, so that 
excesses are obviated as far as possible. 

1.2. Detailed explanations, grant by grant, are furnished below, 
and the position of the original and the supplementary grants via- 
a-vis the actual expenditure in eech case is shown in the statement 
at Annexure 'A' to these notes. 

1.3. As the excesses to be regularised by Parliament have to take 
into account any erroneous adjustments as between grants, the 
figures listed in Annexure 'A' to this memorandum are of the 
excesses as shown in para 28 a t  page 10-11 of the Appropria- 
tion accounts for 1967-68-Part I-Rwiew (and also Para 8 at p g e  
7-8 of the Audit Report, Railways. 1969) as well as the effect of 
the items of mis-classification of expenditure. 

1.4. It is requested that the P A C .  may be pleased tu recom- 
mend that the aforesaid excesses be regularised by Parliament in 
the manner prescribed under Artick 115 of the Constitution. 

1.5. This memomndum has been seen by Audit. 



I. Excess of Rs. 17,44,809 under Grant No. fi-~evenue--Ordinary 
Working Expenses-Repaits and Maintenance (in relation to 
the voted final grant of Rs. 2,15,26,02,000)-0.10/o 

This grant is for expenditure on the Repairs and Maintenance 
Of Railway Assets, like Track, Buildings, Rolling Stock, Ferries 
Electrical and Signal equipment and installations Machinery etc. 

The excess under this grant occurred chiefly on the N.F. (77 
lakhs) and N.E. (38 lakhs) Railways, with comparatively the small 
excesses on the Northern (8 lakhs) and the Western (5 lakhs) 
Railways. These were partly offset by savings chiefly on the South 
Eastern (43 lakhs), the Central (29 lakhs), the Southern (20 lakhs) 
and the Eastern (18 lakhs) Railways. 

The excess was mainly due to higher expenditure on shed and 
shop repairs to rolling stock, owing to heavier repairs and greater 
replacement of parts found necessary towards the close of thc year, 
increase in prices of materials etc. (53  lakhs) and the adjustment 
of certain arrear debits in respect of storcs (36 lakhs), and some 
minor variations (3 lakhs). These excesses were partly offset by 
savings, chiefly under 'Way and Works', resulting from less expen- 
diture on repairs to and maintenance of bridges, track, residential 
and senicc buildings etc. due, in ter  alia, to measures of economy 
like leaving certain posts unfilled and engaging less labour, non- 
receipt of ballast and other materials and debits relating to them 
to the extent expected etc. (44 lakhs) and the aggregate of fluctua- 
tions in expenbture on electrical and signal and tele-cornmunica- 
tion senices and other expenses etc. (31 lakhs) . 

After including the smount of misclassifications v i : . ,  Rs. 8.81.52'2 
(c.f. Annexures A and B) mainly on the Northern Railway. thc 
excess actually requiring reylarisation by Parliament works upto 
Rs. 26,27,331 in relation to Voted Grant of Rs. 2.15,26.02.000 i . ~ .  
about 0.197. 

TI. E s e s s  of Rs. 97.89,494 under Gmnr No 7--Reve~ue Working 
Erpenses-Uperation ( F u e l )  ( m  telataorr to  voted finaT g r m t  of 
Rs. 1.40.27.04,OOO) -0.7T . 

This grant deals with expenditure on coal and othrr fuel, f r e i~h t  
and handling charges, sales tax, excise dutv and ccss on coal and 
electric current for traction purposes. 

The excess of 97.89 lakhs is only 0.73; of the final grant of 
Rs. 140.27 crores voted bv Parliament. T h o ~ g h  the originating 



tonnage of goods traffic as anticipated in the Budget was not Ir)rely 
to materialise and a saving of about 14 crores waa anticipated due 
to lower level of traffic, a supplementary grant amounting to Rs. 9.06 
cmres was obtained in February/March, 1968 mainly to c w e r  post 
budget increases in prices of coal, diesel oil, electricity etc. (Rs. 6.90 
crores) and increase in fuel consumption due to detention to trains 
(Rs. 1.60 crures). This additional provision, however, proved in- 
sufficient resulting in the excess. The excess occurred chiefly on 
the Northeast Frontier (due mainly to inadequate provision) (40 
lakhs), the Western due tnterslta to provision not made for certain 
arrear payments (38 lakhs), Central (34 lakhs) and the Northern 
(15 kkhs) Railways and was partly reduced by savings, mainly on 
the S m t h  Eastern (18 lakhs) and the North Eastern (15 lakhs) 
Railways the balance of the excess being shared by the Southern 
and the Eastern Railways on which excesses of minor magnitude 
occurred. 

The excess was chiefly under "Cost of other Fuel" anti resulted 
from consumption of more diesel oil consequent on the increase in 
dieselisation and the increase in the average rate of diesel oil (66 
lakhs), adjustment of heavier debits for Excise Duty and Sales Tax 
on Oil towards the close of the year (19 lakhs), heavier adjust- 
ment of "Lmses on Fuel" towards the fag end of the year (32 
lakhs), heavier expenditure on account of i n c m s e  in the sales tax, 
excise duty, etc. on coal including arrears (18 lakhs) and aggre- 
gate of minor variations (1 lakh). 

The above excesses were partly offset by savings on the con- 
sumption of coal owing partly to greater d~eselisetiun and the lower 
level of traffic and partly to fluctuations ~n the average issue rate 
of coal (32 lakhs) and in thc adjustments of freight and handling 
charges on fuel (6 lakhs). 

111. Excess of Rs. 37.32,622 under Grant No. %-Working Expenses- 
Operation other than stag and Fuel ( in  relation to the voted 
final grant of Rs. 40.63.90,000) -0.9%. 

This grant deals with operational expenditure on stationery, forms 
and tickcts. the  handling collection and delivery of pods and ex- 
penses at  out-agencies, compensation for goads lost or damaged in- 
cluding amounts kept in suspense pending settlement of inter- 
railway liability, electrical general services, clothing and stores eh. 

The excess of Rs. 37.33 lakhs was 0.9% of the total grant of 
Rs. 40.64 crores. This was made up of 28 lakhs under final heads 
and 9 lakhs under Suspense. The excess under flnal heads occurred 



chiefly on the South Eastern (43  l a b ) ,  the Central (27 lakhs) end 
the Northeast h n t i e r  (6 lakhs) Railways and was partly reduced 
by savings on the Eastern (25 lakhs), the Southern (13 lakhs) and 
the North Eastern (9 lakhs) Railweys. 

The excess under the final heads was mainly due to heavier pay- 
ment of terminal charges to Port Trust Railways on the South 
Eastern Railway (36 lakhs); these payments used to be taken as  a 
reduction in earnings but were treateti as working expenses accord- 
ing to a decision taken in the course of the year. The other varia- 
tions of magnitude rw.:!t:d frnm the adjustment of morr f! ,~ight 
charges on railwny materials, mostly on the Central Railway (13 
lakhs), more payments of compensation for goods lost or damaged 
(12 lakhs). mainly on the Central and the Western Railways; 

partly offset by sundry net savings due chiefly to fluctua- 
tions in adjustments under the stock adjustment eccount (8 l a k w  
chiefly on the Western Railway and less expenditure under statio- 
nery, forms and tickets and clothng etc. on account of non-receipt 
ef debits to the extent expected (15 lakhs) chiefly on the South 
Idastern, Central and Southern Railways and other minor variations 
(10 lakhs). 

The excess of 9 lakhs under Suspense was due to adjustment of 
more debits for compensation for go& lost or damaged under this 
head pending fixation of inter-Railway liabilities. 

N. Excess of Rs. 9,77,620 under Granr No. 1 6 P e n s i o w t y  Charges-- 
Peruion Fund (in relation to  :he voted final grant of 
Rs. 5,30,47,000) -1.8% . 

This Grant deals with expenditure on the payment of pensionaq 
b g e s  to railway employees governed by the pensionary form af 
retirement benefits. 

The excess of Rs. 9.78 lakhs was 1.8% of the total grant of 
Rs. 5.30 crores voted by Parliament. The excess occurred mainly 
an the Central due to under estimation of fun& (9 l a b ) ,  the South 
Central (7 lakhs) and the Southern (4 lakhs) Railways and was 
partly reduced by savings mainly an the Eastern (7 lakhs) and the 
Western (5 lakhs) Railways, the balance being shared by the other 
Railways etc. 

The excess was due to heavier debits from the Civil Account 
Officers who, under the extant arrangements, are disbursing pension 
to the ex-employees of Railways (5 lakhs) and the transfer of debits 



by dertain Railways to the recently formed South Central Railway in 
the laccounts for March 1968, i.e. after the Axation of the 0nal re- 
quirement (6 lakhs). This was partly offset by savings resulting 
chiefly frvm the aggregate of minor fluctuations, the more important 
of which was in payments on account of ex-gratia pensions to rail- 
m y  staff who had retired under the scheme of Contributory Pro- 
vident Fund, prior to 1-4-1957 (the date with effect from which 
pension scheme was mtroduced on the Railways) (1 lakhj. 

After including the amount of mis-classifications viz., Rs. 5,724 
(c.f. Annexures A & I3), the excess actually requiring regularisa- 
tion by Parliament works upto Ks. 9,83,349 in relation to the voted 
grant of Rs. 5,30,47,000 i.e. 1 .8  per ccnt. 

V. Excess of Rs. 273 under Grant No. 20- Withdrawal from Revenue 
Reserve Fund (in relation to  the voted final grant of 
Rs. 2,15,63,000). 

One of the recommendations of the Railway Convention Com- 
mittee 1965 approved by Parliament provides for the amortisation 
of the unproductive capital in the Railway undertaking commenc- 
ing from 1966-67 by utilising the annual interest accruing to the 
Railway Revenue Reserve Fund (which may be supplemented 
sucb eppropriations from Railway revenues from time to time as 
may be p s i b l e ) .  In the origmal budget for 1967-68 presented tm 
Parliament in May 1967 a provision of 205.49 lakhs was made for bLe 
amortisation of the element of over-capiblisation from the interest 
expected to be available. On the final closing of the accounts for 
1!36647, however, it was observed that the amount of interest 
available for the purpose was found to be 215.63 lakhs ie.  10.14 
kkhs more than the original anticipation. Accordingly, a supple- 
mentary grant amounting to Rs. 10.14 lakhs was obtained froon 
Parliament in March 1968. The actual adjustment in units, however, 
amounted to Rs. 2,15,63,273, creating a small excess of Rs. 273 over 
the totml voted grant which had been rounded off to the nearest 
thowsand of rupees. This explains the minor excess of Rs. 273. Such 
excesses will be avoided in future by fixing the p r o v i s h  a t  the 
next higher thousand instead of the nearest thousand. 



A NNEXURE A 

Statr rnnt  skming fi.xizct.rses w a r  Grunts as rlwcvn in Para 8 of rk Rai/uray Audit Repor! !969 as well as excesses worked out a jw  
tuking into Account items of Mtrclasnficoron. 

Real excess %age of %wdd 
after taking excess 

S. No. Number and Name ot Original Supplementary I h n l  I!xpendi~ure Excess into account (Col. 7 to E.ass 
<;runt Grant Grant Grant Misclassi- Co.. 5) (Col. 8 to fication a& 5) 

J ao-Vir h.Jru~.nls fr*>m Re- 
ve:tuc Kcrrrvc l'und . 2.05.49,ooo , I O . I  $.wm 2,15,63,~00 2,15,53,273 273 373 . . . . 



S. No. Particulars Amount 
,- 

Rs. 
I Excess shown in the Appropriation Accounts . 1744,809 

a (a) Deduct :- 
(i) Expenditure relating to Charged Appropriation 

(Rs. *I) Grant No. 13 ( R s .  8,849 bookadunder 
Grant No. 5 9,610 

(ii) Erroneous adjustment of periodical overhaul to 
Pak. Railways Wagons adjustable with :Government 
of Pakistan under this grant instead of under 'Accounts 
with Government of Pakistan' . . 3,94365 

(iii) Expenditure erroneously booked twice under 
Grant No. 5 14,179 

(iv) Certain expenditure erroneously charged to grant 
No. 5 instead of pant No. I 3 . I 1,62a --- 

4,28482 

(b) .4dd :- 
(i) Expenditure relating to grant 2 booked under grant 

6 (Rs. 799) and 'Deposit Works (Rs. 248,805) . 249,604 
(ii) Expenditw relating to grant 5 erroneously booked 

under grant I 4 . . ~o&poc 
(iii) Intern charges d v e d  from P & T Deparunent 

relating to Grant 13 booked under Grant 5 . 179- --- 
13,10,804 

2647,337 

RealExcesstoberegularis I - 
W b ) .  

Grant No. 16-Pensionary charges-hsion fund 
I Excess shown in the Appropriation Accounts . 
2 Add :- 

Erroneous treatment of recoveries on account of Service 
Contribution from other departments as a duction 
of expcndiNre within the grant instead of unde 
credits and recoveries . Sf19 

- L  

Real Excess to be rrgtUscd by Parliament . 9 3 3 ~  



APPENDIX XXIII 

ACTION TAKEN ON OUTSTANDING RECOMMENDATIONS 
OF THE PUBLIC ACCOUNTS COMMITTEE CONTAINED IN 

THEIR 31ST REPORT 
(4TH LOK SABHA) 

1. RECOMMENDA~ONS/OBSE;RVATIONS THAT HAVE BEEE ACCEPTED BY 

GOVERNMENT 

The Committee in their successive Reports on Excesses over 
Voted Grantscharged Appropriations have been commenting upon 
the delays on the part of MinistriesiDepartments in furnishing 
notes stating the reasons for or circumstances leading to such ex- 
cesses and  emphasising the need for submission of these notes within 
the prescribed time-limit of two months from the date of presenta- 
tion of the Accounts to the House. They had also urged the Minis- 
try of Finance in para 1.5 of their 45th Report (Third Lok Sabha) 
to devise ways and means to avuid such chronic delays on the pert 
of Ministries. They regret to observe that this year also there was 
no improvement. Not a single note relating to Excesses disclosed 
in the Appropriation Accounts (Civil) was received within the 
stipulated time-limit of two months. I t  is hardly necessay tcr point 
out that such delays not only disturb the programme of work of 
the Committee but also result in avoidable delay in the regularisa- 
tion of excesses by Parliament. 

(S. No. 1 of Appendix XXXIV to the 31st &part of the Public 
Accounts Committee-4th Lok Sabha) . 

A revised procedure has since been adopted for the submission of 
notes on excesses (effective from excesses for the year 1967-68), u 
recommended by the Committee ude S. Nu. 31-Para 3.9 of their 
above &port. It is hoped that as a result there will not by any 
undue delays in the submission of notes in future. 
pnishy of Finance (Deptt, of Economic Aflairs) O.M. No. P. 8 

(52) -B 168 dt. 13-6-69]. 



"The Committee would alea like to abserve that dthough they 
have been repeatedly urging upon MinistrieslL)epartments to make 
every effort to avoid excesses, there has been no improvement in 
the matter. During the year under report, Excesses over V o w  
Grants and Chargetl Appropriations as disclosed in the Appropria- 
tion Accounts (Civil) aggregated Rs. 5.09 c m e s  and Rs. 4.34 crores 
respectively as against Rs. 2.95 crores and Rs. 1.99 crores respectively 
during the preceding year. The Committee would like Ministries 
not to lose sight of the fact that an excess over the amount Voted 
by the Legislature represents an unauthorised expenditure which 
vitiates Parliamentary cuntrol. The Committee would like the 
Ministry of Finance to take suitable measures to ensure that such 
excesses over expenditure are reduced to the bare minimum." 

"The Committee find from the notes furnished by the Ministries 
that defective estimation at the time of framing the Budget and 
revised estimates and that failure to anticipate properly the receipt 
of stores and debits relating thereto, absence of adequate provision 
far the adjustment of past liabilities, erroneous adjustments axid 
lack of proper control over expenditure continued to be the main 
causes for excesses during the year under report. Another factor 
which contributed to heavy excesses this year was lack of coordi- 
nation between the Central Ministries of Finance and Irrigation and 
Power and between the Central Ministries of Finance and Transport 
on the one hand and the State Governments on the other". 

[Recommendations No. 2 (Para 1.4) and No. 3 (Para 2.2) of 
Appendix XXXIV to the 31st Report (4th Lok Sabha)] 

Action taken 

The task of framing budget estimates realistically and exercising 
proper control over expenditure devolves primarily on the adminis- 
trative MinistrieslDepertments. Various procedures have been laid 
down by this Ministry in this connection in the G.F.B. which inter- 
aliu include maintenance of expenditure control registers, liability 
register, reconciliation of departmental figures af expenditure with 
the Accounts Offlce figures etc. The administrative Ministries1 
Departments are required to conduct a periodical review of the pro- 
gress of expenditure against sanctioned grants so thrst Supplemen- 
tary Demands can be presented to Parliament, where exceasear are 
anticipated. Further instructions have been issued recently (om 
5th February, 1969) for the pmpes maintenance of Oantrol Register, 



reconciliation of tiepartmental figures of expenditure with the 
Accounts M c e  figures etc. Financial Advisers in the D p r t m e n t  
of Expenditure are also required to undertake a review of the pro- 
gress of expendture under the grants controlled by their associa- 
bed Ministrieslhpartments early in January every year with a view 
to making a realistic assessment of likely excesses/savings under 
each grant. 

2. In order to assist the administrative Ministries in the task of 
framing budget estimates realistically and exercising effective con- 
trol over expenditure, instructions have recently been issued by 
this Ministry (on 18th October, 1968) making i t  obligatory for each 
Ministry to have an internal financial edviser who will be in charge 
of the Budget and Accounts Cells in addition to the Internal Finance 
Cell. The need ~ G T  organising these cells with suitably trained and 
qualified staff has again been urged in these instructions. 

3. It may be mentioned t h t  as  against an excess of Rs. 8.45 
crores during the year 1%67 relating to 26 grants included in the 
Appropriation Accounts (Civil) the excess during the year 1967-68 
amounted to Rs. 5.66 crores involving 18 grants, thereby showing 
improvement in the position. It  is hoped that as a result of the 
measures referred ta above, the position will improve still further. 
Nevertheless suitable instructions have again been issued to  the 
bfhstr ies  with reference to the observations of the Committee 
vide O.M. No. F. 12 (44)-E (Coord) '68 dated 29.4.69 (copy enclosed). 

w i n .  of Fin. (Deptt. of Expen&ture) 0. M. NO. F. 12 (44)-E(Coord) 1 
68, dt 3.7.19691. 



A N N E X U R E  

No. F. 12 (44) -E (Coord) :68 

GOVERNMENT OF IKDIA 

MINISTRY OF FINANCE 

(Departmeut of Expenditure) 

New Delhi, the 29th April, 1869. 

OFFICE M E M O R A N D U M  

SUBJECT: -3 1st Report o j  t / i e  P.A.C. (4th Lok Sabha) -Recornmen- 
dataull Nos. 2 atid 3 regarding control over expetrd~tare. 

Thc Public Aceounts Comniittce in their 31st Report (4th Lok 
Sabha) dealing with cases of "Excesses" over voted grantslcharged 
appropriations relating to the year 1966-67 have observed in 
paras 1.4 and 2.3 thereof a s  under:- 

"The Committee would also like to observe that although 
they have been repeatedly urging upon Ministries1 
Departments to make every effort to avoid excesses, there 
has been no improvement in the matter. During the year 
under report, Escesses over Voted Grants and Charged 
Appropriations as disclosed in the Appropriation Ac- 
counts (Civil) aggregated Rs. 5.09 crores and Rs. 4.34 
crores respectively as against Rs. 2.95 crores and Rs. 1.99 
crores respectively during the preceding year. The Com- 
mittee would like Ministries not to lose sight uf the fact 
that an excess over the amount Voted by the Legislature 
represents an unauthorised expenditure which vitiates 
Parliementary control. The Committee would like the 
Ministry of Financtl to take suitable measures to ensure 
that such csccsscs over expenditure are reduced to the 
bare minimum." (Para 1.4). 

"The Committee find from the notes furnished by the Minis- 
tries that defective estimation a t  the time of framing the 
Budget and revised estimates and that failure to anticipate 
properly the rcccipt cf stores and debits relating thereto, 



absence of adequate provision for the adjustment of past 
liabilities, erroneous adjustments and lack of proper con- 
trol over expenditure continued to be the main causes 
for excesses during the year under report. Another 
hctor  which contributed to heavy excesses this year was 
lack of cooxtlination between the Central Ministries of 
Finance and Irrigation and Power and between the Ccn- 
tral Ministries of Finance and Transport on the one hand 
and State Governments on the other." (Para 2.2). 

2. The Ministry of Finance havc laid doivn detailed procedures 
for achieving effective control over expenditure (vide Rules 65 to 
69 of G.F.Rs. and the various Government of India's decisions thcre- 
under) which inter al ia ,  include proper me:ntenance of expenditure 
control registers and liability register, pmmpt adjustment of debits. 
systematic reconciliation of departmental figures with thc oook.q of 
accounts offices etc. Under this Departmcnt O.M. No. F.lO(3)-E 
(Coord) 67, deted 18th October. 1968. hlinistrics haw also been 
urged to strengthen their Finance. Budget and Accounts cells and 
to place them under the charge of Internal Financial Advisers. 
This should go a long way in overcoming the defects pointed out 
by the Committee. Attention is also invited to the instructinns 
issued in this Department O.M. No. F. 15(1)-E(Coord) '69, dated 5th 
February, 1969, regarding contml of expenditure. 

3. The need for realistic budgetmg and effective control over cx- 
penditure with reference to sanctioned grants end  appropriations 
bas been stressed time and again by the P.A.C. The Comnxttee 
had commented on the cases of excases in thelr reports for !964-65 
and 1965-66 also. The observatmns of thc Comm~ttee havc bcen 
brought to the notice of the Ministries Departments. 

4 The Ahistry of Home Aflairs etc. are once agam requested to 
pay special attention to this task of exercismg effecttvc control 
over the progress crf expend~ture and taking tlmely action for p!.cr 
vision of requisite funds to cover ant~clprrtrd c.ommrtmwt4 durtng 
a financial year thereby avoldmg the occurrtmce of  cxccsses aver 
sanctioned grants. Suitable instruct~ons may alwl k~ndl> !,c ~ssucd 
to all subordinate eu thont~es  m c c r n c d  under them. 

D g u t g  Secretary to the Gotv. 01 lndia 



To 
All MinistrieslDeptts. of the Govt. of India. 

No. F. 12 (44) -E (Coord) 168. 

Copy forwarded to all F. As. and Expenditure Branches for in- 
formation. It is requested that the observations of the Committee 
may bc borne In mind while conduct~ng the reviews regarding prw 
gress of exp:mditure against sanctioned grants to be undertaken by 
F. As. early in January each year [vide this Deptt. Memo. NO. F. 
15(2)-E(Coord) 166, dated 30.12.661 so as to ensure that all antici- 
pated rommitments arc taken into account and necessary provision 
of funds made therefor, thereby obviating excesses over sanctioned 
grants 

Copy LIIAJ forwarded to:-- 

(i)  C. & A. G. of India. 
( i i )  Suprcme Court. 

( i i i )  Election Commission. 
(i\,) Lok Sabhu Secretariat (P.A.C. Branch) 
(v) A.G.C.R.. New Delhi. 
(vi) E.A. Department (Budget Division). 

Deputy Secretary to the Govt. of India. 
Copy for necessary action in so far as they are administratively 

concerned to: - 
(1) Defence Division. 
(ii) A.  8: B. Branch. 
(iii) E.G.I. Branch. 

Deputy Secretary to the Govt. of India 
Recommendation 

The Ministry have further stated that most of the items of 
expenditure on account of which the excess resulted could not be 
anticipated and were of unavoidable nature. A t  that time of the 
year, it was too late to restrict the expenditure to the desired extent. 
I t  was also not possible to make an application for advance from 
the Contingency Fund of India as  the exact picture of the e x m  



expenditure particularly due to adjustment of bills, was not avail- 
able. 

The Committee are not impressed by most of the reasons given 
by the Min'str~. for t he  excess. I t  is not clear why the Ministry 
failed to provlde for payment of bills relating to the previous year, 
as i t  would have been hardly reasonable to suppose that debits 
would remain unadjusted for two years. Not is it clear whether 
the  increase in printing charges occurred so unpredictably as to 
make provlslon for i t  impracticable. As regards the purchase of 
s b f f  cars, the Committee find from the explanation of the Ministry 
that the orders were placed in the previous year. In the circum- 
stances, it is not clear how the necessity for a provision on this 
account escaped the notice of the Ministry. Mention has been made 
in the explanation of the Increase In the price of stores due to de- 
valuation and increase in customs duty. Devaluation occurred In 
June. 1966 and no increases in customs duty also were made towards 
the close of the financial year. The explanation of the Ministry in 
this regard can. therefore, be hardly regarded as tenable 

[S. No. 8 Appendix XXXIV Para No. of Report 2.16 and 2.171 

Action taken 

Though the liability on the items re.;uliln;l in ercc.ss W:i; not 
unforeseen at the time of framing the rcviscd estimates, ~t \say felt 
that adjustments of payments in respect of cer txn items out~tand-  
ing from previous years might not materialist before the cltlst. o f  
the financial year. But towards the close of the year unexprctc~dly 
some pending debits were adjusted and expenditure on ccrta~n 
items could not be avoided. The excess can, therefore, to a g:cat 
extent, be said to be on account of error of judgement on t!lr. scale 
of Likely payments or adjustments. In future greater care will bc 
taken to assess the extent of such liabilities as accurately as pr~:sib!c 
to  ensure that expenditure does not exceed the funds voted 
Parliament. 

min is t ry  of Information 8; Broadcasting 0 . M  N o .  9 (9) 68-B 
Dt. 20-5-1969.1 

Recommendation 

The Committee observe that during the previous year also, there 
was an excess under this Grant to the tun? of Rs 43 lnkhs Corn- 
menting upon the excess, the Pub l~c  Accounts Cornrntttcx ( 1967-68) 
had desired the Ministry to tighten thc procedure of control nvor 
expenditure so that such excesses did not re-ur. 



In a note furnished by the Ministry pursuant to the  above re- 
commendation of the  Public Accounts Committee (1967-68). it has 
been stated as follows: 

"In order to tjghtcn u p  the procedure of control over ex- 
penditure, the Diri.ctorate General, All India Radio have 
issued instructirms to thc various Units of the All India 
RrttlIo that n:, vacant posts for which no provision exist 
in th r  sa!~c!inncd bud.;et - ! ~ o u ! c t  bc fillrd in; that all  
tours should bc : es t r i c td  t r ~  t h c  ab:;olr.~?e minimum; tha t  
all nvnidablc purchaw- s i~ou id  be givg.!n u p  and t h e  
strictcxt control vsercisctl o ~ c r  the purchase of station- 
ery,  furnrture. musical instruments etc.; that t runk 
calls shoilld be e ' in~inatcd un!c.;s ah:~olutely essential; 
th:~t even lwal  calls should be :estricted; that strictest 
economy in the use uf electricity, and power should be 
observed: that strict economy in the consumption of 
petrol anti other motor oil ::i~ould be achieved by reduc- 
ing ti-ic. number of trips of vehicle; t :)  the minimum; that  
hiring of taxis should be discontinued except in unavoid- 
able circumstanct.s and that programmes should be 
repeated on tape to the rnnslmum extent possible". 

The Committcr feel that these instructions have va:ue only if 
the field orgnnisntions in fact act on them in lctter and spirit and  
ensure that the sanctioned budget allotment is not exceeded. T h e  
Committee would like to watch this through the future  Appropria- 
tion Accounts relating to this grant of the  Ministry of Information 
& Bradcasting. 

[S. NO. 10-Appendix XXXIV Para No. 2.19, 2.20 and 2.21 of 31st 
Rcprrt  (Fourth h k  Slabha) 1. 

Action Taken 

The attention of the Field Organisations have been drawn to 
the comments of the P h .C .  and they have been asked to make all  
efforts not to exceed the sanctioned Budget Grant. 

[Ministry of Information and Broadcasting OM. No. 9(a )  68-B (B) 
of 20-5-1969.1 

Recommendat ion 
The Committee are  surprised to learn that  the Ministry  of 

Finance who are expected to give a lead to other Ministries in the ' matter  of flnaneial discipline, should have advised the  Minirtrg to 6 



bsue telegraphic instructions to field offices to defer the expenditure 
to the next financial yea1 whch  was not only in contravention of 
Rule 75 of the General Financial Rules, but also against the repeated 
observations made by the Public Accounts Committee in their suc- 
cessive Reports on Excesses. The Committee take a serious view 
of this. 

[Sr. No. 16 Appendix XXXIV, Para No. 2.36 of Thirty-first Report 
(Fourth Lok Sabha) .] 

The P.A.C. (1966-67). in para 3.8 of their 69th Report (3:.d Lck 
Sabha), had expressed surprise that instructions to postpone pay- 
ments to avoid the excess should have been issued. Pursuant to 
the above recommendation. the Comri,ittee have bceri infc!:!ncd hy 
the Ministry of Finance that, to obviate ::I(!] cases. ncwssary ins- 
tructions had already been issued by them on lot!] August, 1966. 
The Committee regret to observe that the advice @\.en by the 
Ministry of Finance to the Department of Company Aflcirs in this 
case was in direct contravention of their own earlier instructions. 
The Committee trust that such contravention of the Financial Rules 
by Ministries will not occur in future. 

[Sr. No. 17 Appendn XXXiV. Para Xo. 2.37 of Thirty-first Report 
(Fourth Lok Sabha) .] 

Action taken 

These paragraphs pertain to an excess expenditure of Rs. 80.344 - 
incurred by the Department of Company Affairs under Demand No 
77--Other Revenue Expenditure of the Ministry of Law for 1966-67 
In this connection ~t is subm~tted that there was a budget prov.slon 
of Rs. 42.35 lakhs in B.E 1966-67 for all the field offices of the De- 
partment of Company Affairs The Department of Company Aff a m  
estimated the total requirement at Rs 46 63 lakhs, when the rase 
was processed for Supplementary Grant in Fcbruan 1967 In 
other words an increase of Rs 4.28 lakhs wa. askcd for on the 
Budget Estimates After setting off a g a m t  the savings of Rs 75 000'- 
under the Demand. t h e  net requirement amounted to Rs 3.53 lakhs 
The increase asked for was due to such factor. as enhanced Dcw- 
ness Allowance payable to the staff; reorganisation of the olPlcc of 
the Official Liqu~dator,  Bombay and Madras and pavmcnt of srrcbnru 
of rent relating to certain ofRces In hadraq A f t r  a dctntlrd rr- 
view, which generally took into account 11kely c~nnorniw due, 
interdia to the directives for economy and also due to the late 
receipt and Analisation of bills etc. it wt~s considered that a %urn of 
Rb. 2,19,000 would sufFlce As a saving of Rs 75.000 war available 
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in Demand No. 77, the net additional requirement was estimated 
at Rs. 1.44 lakhs and accordingly a Supplementary Demand for that 
amount was sought for. 

A further review of expenditure for these field offices was under- 
taken by the Ministry of Law (Deptt. of Company Mairs)  on the 
16th March, 1967 in the basis of the actual expenditure incurred in 
the previous eleven months. This still revealed a further additional 
requirement of Rs. 1.19 lakhs which could not be met by reappro- 
priation within the Demand in question viz. No. 77. (The actual 
excess, however, eventually turned out to be of Rs. 80,3441- only.) 
As at that stage the Supplementary Grant had already been finalis- 
ed, deferment of the expenditure to the following year was con- 
sidered desirable. The telegraphic instructions to the field o5ces 
to defer the expenditure to the next financial year were issued on 
20th March, 1967 since the time left for the closing of the year was 
very little. The correct approach would have been to apply for an 
advance from the Contingency Fund of India, to cover all incurred 
and committed expenditure in excess of the budget provision. This 
was unfortunately overlooked. The P.AC.'s observation in the 
matter have been noted and are being reiti:-:ted for strict compli- 
ance. 

This note has been vetted by the Accountant General, Central 
Revenue, New Delhi vide his U.O. No. RRI-3169-701189, dated the 
3rd June, 1969. 

[Ministry of Finance (Deptt. of Expenditure) Letter No. 13 (a) 1681FI 
dt. 15-6-69.] 

Recommendation 

The Committee observe from the note furnished by the Ministry 
of Finance that the adjustment of the equipment loan under the 
A.1.D. programme is done by Accounts OfRcers on the strength of 
advice issued by the Ministry of Finance. Out of the total excess 
of Rs. 3,68,87,917, the adjustment of the equipment loan @a 
1,17,22,081) accounts for the bulk I t  is not clear to the Committee 
why the Ministry of Finance, having issued the advice for adjust- 
ment, failed to ask the Ministry of Irrigation and Power to provide 
the requisite funds. 

CS. No. 18 of Appendix XXXIV to the 3lst Report of the Public 
Accounts C o m r n i t t e d t h  Lok Sabha.] 



Action iaken 

Under the extent accounting procedure, the cost of equipment 
received under the A.I.D. programme was treated as a loan to the 
D.E.S.U.jcomposite Punjab Government and, while necessary ndjust- 

Haryana Government 
merits were carried out by the Accounts Officer on the ad\,ice of 
this Ministr),, it was the responsibility of the Ministry of Irrigation 
& Power, to whom copies of the advices issued by this Ministry 
were endorsed. to make necessary budget provision for accommo- 
dating the debits. Although the Ministry of Irrigation and Power 
made provision to accommodate the share of the D.E.S.U. on 
account of debits relating to the materials received under the loan. 
unfortunately, through over sight, they failed to provide for the 
requisite funds in respect of the share thereof of the composite 
State of Punjab. There was thus no failure on the part of the 
Ministry of Finance. 

However. as Central assistance for State Plan Schemes will. from 
lnance the current year 1969-70, be released bv the Ministry of F: 

themselves in the form of block loans and block grants, sanction 
to bans  for individual State Plan schemes by the administrative 
Ministries will no longer be necessary. The accounting procedure 
referred to in the foregoing paragraph is therefore being modified 
so that both the DESU and the Government of Haryana pay for the 
cost of the equipment received for the Thermal Power Station in 
cash. As a result, there will be no further occasion for lapses of 
the type that occurred in 19%-67. 

[Ministry of Finance (Deptt. of Economic Affairs) O.M. So. 8 15:')- 
Bj68 dated 13-6-69.! 

Recommendation 

The Committee also observe from the note furnished by the 
Ministry of Finance that there was delay on the part of Cuvcrnrncnt 
in recovering ways & means advances given to certain States. ??ley 
desire that the Central Government should invariably initiate im- 
mediate steps for the recovery Of uncleared advances, together with 
interest, after these come to notice, 

[S. No. 19 of Appendur XXXlV to the 3lst Report of the Pub& 
Accounts C o m m i t k - 4 t h  Lok Sabha J. 



Action Taken 

The observations of thc Committee have been noted. 

[Ministry of Pinance (Dcptt, of Economic Affairs) O.IVI I iu .  :, ( 5 2 )  
B/68 dated 13th June, 19691. 

The Committee observe that. the excess in this Grant during the 
year 1966-67 w:ls caused by the same factors which were rt.spnr?~ihlc 
for the excess during tnc !\.xccding year. This indicates that even 
after the initial error had come to notice, no remedial steps were taken 
and the lack of coordination bet~veen the Ministrie5 of Finance and 
Irrigation & Power persisted. This the Committee consider highly 
regrettable. The) wtiuld therefore desire that the present proce- 
dure may bc re.;ltw.td 2nd lacuna. if  any, removed, so that requisite 
fund.. I!' necessary. are provided in t:Inc. 

[S. No. 20 of Appendix XXXIV t,) the 31st Report of the Public 
Accounts Comnxttee-4th Lok Sabha]. 

Action taken 

As already submitted t : ~  the Committee In reply to S. I;o. 16 of 
A.pycndix XXIX to their 12th Report (4th Lok Sabha), there is no 
lacuna in the extant procedure. Moreover, from the year 1969-70, 
dssistance to State Governments for State Plan schemes including 
arrear assistance would be released and also provided for in the 
Budge' by the Ministry of Finance themselves. The responsibility cf 
the administlutive Ministries would be confined to the release of 
assistance and providing necessary funds for Centrally-sponsored, 
Central Plan and non-Plan Schemes, and the question of issue of 
sanctions by Finance Ministry on their behalf would not arise. Thus 
under the revised arrangement there would be no scope for excess in 
the Grant due to procedural lapses on the part of the administrative 
Ministries of the type that occurred in 1966-67. 

[Min. of Finance (Deptt. of Econ. M a i r s )  OM. No. 8(52)-B/68 dated 
13-6-1969]. 

Recommendation 

The Committee observed that while there was an excecs of 
Rs. 3,56.539 on account of receipt of more debits than anticipated in 
respect of equipment under Suspense, there was a t  the same time a 
saving of Rs. 2,75,047 on account of delay in receipt of debits h m  



and acceptance of debits by other Departments / Offices concerned 
under the same Group-Head. This indicates the need for closer 
liaison between the purchase and budget wings. The Committee 
trust that necessary remedial steps will be taken in the matter. 

[S. No. 21 Appendix XXXIV. Para Nos. 2.48 and 2.49 of the PAC's 
Thirty-first Report (Fourth Lok Sabha) 1. 

Action taken 

The following steps are being taken to ensure close liaison between 
the purchase and the budget wings: - 

(i) 4 1  major purchases of equipment are arranged through 
the DG SLD on whom indents are placed after ensuring the 
availability of funds in the budget; 

(ii) After the orders are placed by DG S&D on the suppliers on 
the basis of tenders received, close liaison is kept with them 
by personal contacts and furnishing clarifications recluired. 
if any, by personal discussion at  every stage; 

(iii) A close watch is kept on all the indents placed on the 
DG S&D and the orders placed by them on the suppliers. 
The position is reviewed periodically and bottlenecks, if 
any, are again sorted out by personal contacts; 

(iv) All cases in w h c h  the suppliers are not in a position to 
supply the materials by the due dates and conxquentlp 
the dates of delivery of materials are required to be am- 
ended perforce. are taken into account for assessing the 
requirement of funds for the financial pear concerned at  
the time of preparation of Revised Estimates depending 
upon the information received from DG S&D by o close 
liaison with them. In cases where the final settlement of 
certain issues like price finalisation, delivery date regula- 
risation etc. in respect of materids supplied after the sti- 
pulated dates of deliver?;, the matter is pursued with the 
DG S&D to ensure proper utilisation of the provision made 
in the budget; and 

(v) Cases involving major payments to suppliers are pursued 
with the concerned Pay and Accounts Ofllcer nnd the con- 
cerned Accountant General to obtain debits. 

2. In spite of the steps indicated above, some variations between 
the sanctioned grant and the actual expenditure under various h& 
do occur due t6 circumstances beyond hI.R.'s control os a number of 



Agencies are concerned in the process. However, the recommenda- 
tion of the Committee has been noted for guidance and all possible 
steps are being taken to avoid variations. 

3. This has been vetted by Audit. 

[Min. of Infor. & Broadcasting O.M. 4/14/68-B(D), dated 16-6-1969]. 

Recommendation 

The Committee concur in the views of the Ministry of Finance 
and the C.&A.G. that the excess in the present case should be treated 
as a misciassification. They, accordingly, recommend that, in con- 
sonance with the principle enunciated in para 7 of their 16th Report 
(First Lok Sabha), the excess in this case should not be considered 

as  requiring a fresh vote of Parliament for regularisation under Article 
115 of the Constitution. 

[S. No. 22 of Appendix XXXIV to 31st Report of the Public 
Accounts Committee-4th Lok Sabha]. 

Action taken 

The observations of the Committee have been noted. 

[Min. of Finance (Deptt. of Econ. Affairs) O.M. No. 8(52-B/68, dated 
13-6-1969]. 

Recommendation 

The Committee feel that the variations between the final estimates 
approved by the Department's Liaison Officer in Montreal and the 
actual payments made by the Export Credit and Insurance Corpora- 
tion of Canada on account of Machinery and equipment (Rs. 68.80 
lakhs) and Consultancy charges (Rs. 21.08 lakhs) are too wide even 
after making due allowance for the time lag between the presentation 
of invoices and their final settlement by the ECIC. The Committee 
would like to know whether the Department maintains close liaison 
for purposes of budgeting with its Liaison Ofacer in Montreal and 
whether the latter furnishes periodical reports to the Department 
about the progress of payments by the ECIC. 

[Sl. No. 23 of Appendix XXXIV to the Thirty-Arst Report-Para 2.58 
- 4 t h  Lok Sabha]. 

Action taken 
Arrangements have been made under which the Department's 

Liaison Omcer at Montreal reports to the Project Authority by the 
5th of every month progressive total of payments effected by the 



ECIC to the end of the previous month during the financial year and 
the payments expected to be made during the remaining part of the 
financial year on tne basis of the comm~tmcnts already entered into as  
well as new commitments cspected to LIE entered into before the close 
of the financial year. During March, the closinq month of the finan- 
cial year, such ~nformat~on is furnished by him weekl\. and the final 
estimates are based on such information. 

[(Deptt. of A t o r n ~  E n x g y )  0.M. N3. 2315 68-Budget, dt. 11-4-19ti!l]. 

Recommendation 

The Committee feel that the Department could have, after rcccrv- 
ing the  bills of lading. prwided for their 1lab:llty on accou!:t of 
customs duty. 

[Sl. Ko. 24 of -Appendis XXXIV to the Thirty-iirst Report. Pam 
8.61-4th Lok Sabha]. 

Action taken 

The comments of the Comnuttee have been noted I:1 this cnrlnrc- 
tion. ~t may however be stated that as already esplalned in this Dc- 
partment's note on the Excess disclosed in the Appropriation Acc~urlts 
(Ciwl) 1966-67 under Grant No 144-Capital Outlny c-f  the D c p  ~ t -  
ment of Atomic E n e r p .  no prov~sion to cover thl; 1iab.litg waq :n,tdc 
In the final grant. slnce. based on past csper!tncc. ~t Xvn, :!n!i- 
c~pated that there would be adeouate savlngs In the  Votcti G r 4 t n t  
to cover this liab!l~ty. This expectation however. did not rna!er~:i'iw 
owing to recclpt of larger book d e b ~ t s  on account of payment? made 
by ECIC 

[&ptt of .4tomlc Energy. O.M. KO 2:3/5/68-Budget. dt. l?-J-lIHi9] 

Recommendation 

The Committee would like the Ministry of Works, Housing nnd 
Supply and the Department of Atomic Energy to look into the matter 
and resolve it a t  an earlier date. They would also like Government 
to ~ssue  su~table instructions to prevent the recurrcncr of such crises 

[S! Nr 25 of Appendix XXXIV to the Thirty-first Report--Para 
2 M t h  Lok Sabha]. 

Action taken 

The matter has since been resolved and fn accordance with the 
instructions of the Minhtry of Supply C Technical Dcvclapment (b 



partment of Supply) in their letter No. P 11-15(31) 168, dated 10th 
July, 1968 (copy encloseti), the debit wrongly raised against the De- 
partment of Atomic Energy has been withdrawn. 

[Deptt. of Atomic Energy, O.M. No. 23/5,'68-Budget, dated 11-4-1969], 

MINISTRY OF SUPPLY & TECHNICAL DEVELOPMENT 
(DEPARTMENT OF SUPPLY) 

Dated 10th Jul?~.  1968 

The Pay d Accounts Officer, 
Ministry of Mr. I-I. 6; S.. 
New D c l h ~  

Sir, 

I a m  d ~ r c ~ t c d  to rcLfcr to  your letter No OPI l ( 7 3 )  Vol I 1167-68, 
dated 4th Aprli. 1968, on the above-rnrnt~oned stihject. and it '  the 
circumstances rncntloncd therein, as no Bank Conl~nlsslon charges 
e tc ,  were lncurred by the Mlsslon in the tmnsactions under consl- 
deration the levy of 0.1 per cent made by you on t h ~  disbursements 
made for meetlng such expenditure, may be treated as withdrawn 
under intlmatlon to all concerned. 

Yours faithfully. 

I Copy to: - 
r 

1. The Accounts Officer, Tarapur A t m ~ ; c  Powcr Project. Chhatra- 
ati Shivaji Maharaj Marg, Bombay-1 .:.it!) reference to his letter 
o. APS/Accts/26/02, dated 5.12.1967. 



2. Chief Accounts OfBcer. India Supply Mission, Washington, with 
reference to his letter No. Acct.-1/L-091/Stt. dated nil to the Pay & 
Accounts Officer. New Delhi. 

Sd/- 
Officer-on-Special Dztt?! 

(Fertilizer) 

Recommendation 

The Committee understand from Audit that accordmg to the 
orders contn:wd 111 !he Mi~?istry of WHhS letter No PTT-21 (? )  '58  (i). 
dated 17th February, 1968. the departmental charges at O 1 pvr ccnt 
of the contract value of stores are leviable from nnn-commr~cial 
civil Departments of Central Government meant to cover rupcndl- 
ture In connection with bank charges. Since no hank chn:.gcs have 
been incurred b;\- the ISM in the present case drpartnlrntn! charges 
do not anpcsr to be leviable 

The Committee would like the Ministry of Works. Housing and 
Supply and the Department of Atomic Energy to look into the matter 
and resolve it at an early date. They would also like Govt tn issue 
suitable instructions to prevent the recurrence of such cases 

[S. T o  25 (Paras 2.63 6; 2 64) of Appendix XXXIV to  the  31st Rr- 
port (Fourth Lok Sabha) ] 

Action taken 

On 2 representation rtcei\,tJil from the Tarapur Atomic Power 
Project in December, 1967. that departmental charges had errone- 
ously been levied on that Project by the Pay & Account, Officer. 
WH&S this Ministry had investigated the complaint of the Project 
and found that the charges had in fact been recovered ~ncorrcctly 
from the Project. Accordingly suitable instructions were ~ssu rd  to 
thc P&AO. WH&S New Dclhl tvho withdrew the amounts wrmgly 
dub;ted. in July, 1968. Further ncAcessnry instruct~cm havc* also ? w . n  
issued to all concerned through an Office Order circulated by the 
P&AO to ensure that departmental churges in doubtful c a r s  :$re 
not levied without prior consultation with the Overseas Purchase 
Missions who render the requisite senrice on behalf of thc Tdrntor. 
A copy of the inatructions circulated In this regard is also enclosed. 

[Ministry trf Foreign Trade and Supply (Deptt. of Supplv) 0 . M  No, 
PI14 (2) /&9. dated 15-6-IMb] 



OFFICE O F  THE PAY & ACCOUNTS OFFICER MINISTRY OF 
WORKS, HOUSING & SUPPLY, AKB.4R ROAD, NEW DELHI. 

0.0. No. SG-7 Dated 14-4-1969. 
SUMECT:-Depa~tmental  Charges levied bg the ISM., Washington/ 

London. 
The Ministry of Economic and Defence Coordination (Deptt. of 

Supply), New Delhi O.M. No. PII-15 (1) j6Z dated 7th December, 
1962 provides that Departmental charges Q0.1 per cent should be 
recovered from n o n - m m e r c i u l  Civil Departments of the Central 
Govt. (who are normally exempted from payment of departmental 
charges) to covcr kcn1.r charges c tc. incurrcd by ISM, Washingtan. 

2 In :r rcccnt casc perta1n:r;q to the pulchases made by the Tara- 
p u ~  huclear Pr , , t  c t  direct frcirn the Gcncral Electrlc of USA, thls 
oficc had lct,icd thi u\ut l l  d, p ~ ~ ,  tmcnthl charges on thc assunption 
l t i c t  the ISM W ; ~ s h ~ r ~ g , i - ~ i ~  mu51 h ~ ~ . c  mcuired the bank chalges etc. 
A suusequt~:lt po~ti>,,l ot t!lt .lgreemclnt howt$ver, rcvtaled that the 
Bank ch,,ri:ts In cunncctloli with the c lp~nmg of the letter of credit 
etc WCFC ~ K J L  to bc Liornc try the ISM, t u t  were to be fir,.nccd from 
the Loan. This poi~tlon was also conftrn~cd by thc ISM, Washmgton 
and the Depdrtment of Supply Departmental charges already levied 
had thcn to be w~thdrawn.  

3. It is, therefore, erijoincd upon all concerned that, in future  
such departmental charges should not be levied in cases where i t  is 
clear from the particulnr Loan Agreement or other rclevant docu- 
ments that the bank charges etc. are not to be incurred by the ISM, 
hut are to be financed from the Loan or t.3 be borne by the Contrarc- 
tors. In cases of doubt. ISM. Washington should be consult& be- 
fore the levy of departmental charges as it is likely to affect the  
budgetary position in a p r t i cu la r  Financial Year. 

Sd./- 
Pay & Accounts Officer. 

Authority: CPkAO's orders dated 3rd April, 1969 in file No. S?il/ 
G.l (99) XIII]. 

Recommendation 
"The Committee feel thnt a t  the time of making a review of their 

rements for additional funds under the head 'Stores and Marru- 
re Suspense' the Department had no? been realistic in their 

No. 26 of Appendix XXXIV and para 2.67 of 31st Report (Fourth 

Action taken 
e original grant of Rs. 1,352 lakhs under this head was aug- 
d by obtaining a supplementary grant of Rs. 82 ? ~ k h s .  The 



final requirements wcrc thus estltnated a t  Rs. 14.34 lakhs. Agalns; 
this the actual> stood a t  Rs. 1626.64 lakhs resulting in an excess of 
Rs. 186.64 lakhs 

The escess was nlainly on account of procurement of zinc and 
Russian shwta io i  t h i  workshop payment of escalation c h r g e s  to 
Indlan Telcp!~,m~> Inddstrles and devaluat~on of the I n d ~ a n  Rupee 
during June. 1966 csceedlng our  antlc!patlons. The observations of 
the cornm~t tce  h:~\,e been noted 

This has hi,+. .I spen by Acciwntant General Posts and Tcle- 
graphs. 
Dep:: t:; Comniunlcat~ons (P&T) (O.M. No. 7-7 68-B datcd thc 9th 

hlay. 1969). 



assessed as accurately as possible and taken into account in formu- 
Jating the works programme. 

2. The same exercise is repeated while framing the subsequent 
estimates when more accurate forecasts of the supplies from the s u p  
#lying agencies are again obtained. Final grants for the  year are 
fixed and excess funds if any surrendered/additional requirements 
met either through a Supplementary Grant or advance from the Con- 
Singency Fund of Indla. This in short, is the procedure adopted for 
&the framing of estimates undcr Capital Outlay. 

3. During 1966-67, there was an excess of Rs. 460'45 lakhs under 
134-A-IV Telephones-A-General projects, mainly on accounts of 
increased supplies from Mjs.  Indian Telephone Industries, 
_payment of escalation charges due to devaluation, adjustment of CUS- 
;oms duty on imported equipment and increased supplies from the 
stares organisation. At the same time certain stores for Microwave 
<>quipment were not supplied, by the I.T.I. to the extent anticipated 
earlier. If the supply of this equipment had also been received in 
-fu!l, the excess would have been higher. Thcse modifications were 
known to the Department while framing the Revised estimates. A 
supplementary Grant was thercfore, obtained to meet a portion of 
t h e  additional requirements and the balance was met by reapprorie- 
tion of the savings within the grant including transfer of zxpendi- 
t u r f  under "Railwa!- Electri.5cation Scheme" mentioned in para 2.71. 
F o r  technical reasons the re-appropriation orders could not be given 
~ f f e c t  to. The result m s  that the actual expenditure under several 
heads showed variations con;?ared to the original grant under those 
heads. The observations of the Public Accounts Committee, how- 
ever, have been noted. 

This has been seen by Acccuntant General, Posts and Telegraphs. 
'[Deptt. of Communications (P&T) O.M. No. 10-5168-P (BC) , dated 

29th April, 19691. 

Recommendation 
The Committee e r e  surprisell to note that the Dcpartrncnt gassed 

a re-appropriation order under the Head for a sum in excess of the  
provision made in the Budget. 

fS1. No. 28 Appendix XXXIV pam 2.71 of the 31st Report Fourth 
Lok Sabha). 

Action taken 
The observations of the Committee are noted and such reappra- 

priations will be avoided in future. 
tOBB (aii) LS9. 



This has been seen by Accountant General, Posts end  Telegraphs* 

Deptt. of Communications (P&T) (O.M. No. 7-7,'68-B-I datcd, t h e  
9th May, 1969). 

"The Committee would like to observe that, as there is usually 
no element of uncertainty or unforeseeability in expenditure on p a y  
and allowances, there should normally be no excess on this account." 
[S. KO. 29 (Para 2.73) of Appendix XXXIV to the 31st Report (4th 
Lok Shbha) J .  

Action taken 

Suitable instructions have been issued to the Ministries/Depart- 
ments vide O.M. KO. F. 12 (44) -E (Coord.) /68-I, dated 17th Decembtlr. 
1968 (copy enclosed). 
rMin. of Fin. O.M. No. F.12 (41) -E (Cocrd.) '68, dated 3rtl .July 19691: 

GOVERSXIEST OF ISDIA 

MINISTRY OF FISAXCE 

(Department of Expenditure) 

New Delhi, dated the  17th December, 196h. 

OFFICE MEMORAPV'DUM 

S L L ' B J L C T : ~ ~ ~ ~  Report of the P.A.C. (4th Lok Sabha)- 

The Public Accounts Committee, while commenting on certain 
cases of excesses under the heads relating to pay and allowances of 
staft in the grants /appropriations of some Ministr~es/ Departments, 
have observed as follows in paras 2.72 and 2.73 of their 31st R e w  
(4th Lok Sabha) dealing wlth the cases of excesses over voted grants  
and charged appropriations disclosed in Appropriation Accounts for 
1966-67 : - 

"During the course of their examination d excesses, the Com- 
mittee clme across a number of cases in which more ex- 
penditure on account of pay and allowances to the s M  
was adduced as one of the main reasons for excesses. In 
one such case (Grant No. ISBotan ica l  Survey of India), 
wages paid to the labour force in the Indfan Botanic Gar- 
den, Calcutta, which had been in employiherrt even before 



the Gartlen had been taken over by the Central Govern  
ment, was stated to be principal reason for excess in that 
Grant. In another case Grant No. 21-Taxes on Income 
(including Corporation tax, etc.) a part of the excess was 
stated to h a w  been caused by payment of arrears of pay 
and allowances to the probationary I.T.Os, in a particular 
circle for which no provision was made. Additional ex- 
penditure on account of filling up cf vacant posts was also 
stated t.3 have contributed to the excess. In yet another 
case relating to Department of Company Affairs (Grant 
No. 77-Other Revenue Expenditure of Ministry of Law) 
payment of arrears of pay to officers in Company Law 
Bcard Services anti filling up of certain vacant posts in the 
Office of the Official Liquidator, were cited inter alia as 
reasons for excess." 

"The Committee would in this connection like to observe that, 
as there is usually no element of uncertainty or unforesee- 
ability in expenditure on pay and allowances, there should 
normally be no excess on this account." 

The Ministry of Home Affairs etc. are requested to note the e b o w  
observations of the Committee end also issue suitable instructions 
to all concerned for ensuring that the budgetary requirements are 
correctly estimated and provided for in time so as to avoid such 
excesses over the sanctioned grants/appropriations. 

Depu:y Secy, to the Govt. of India. 

All Ministries/Deptts, of the Govt. of India. 

Recommendation 
Subject to the above observations, the Committee recommend4 

that the excess referred to in pam 2.1 above be regularised in the 
manner prescribed in Article 115 of the Constitution. 

(S. No. 30 of Appendix XXXIV to 31st Report of the Public Accounts 
C o m m i t t e d t h  Lok Sabha) . 

Action taken 

The Excess Demands for 196667 were laid before the Lok Sabha 
in its November-December, 1968, session and were passed in the 



Budget Session 1969. The connected Appropriation Bill received the 
assent of the President on 26th March, 1969. 

[Min. of Fin. (Deptt. of E. M.) 8(52)-B/68 dated 13th June, lIKi91. 

Recommendation 

The Committee are in broad agreement with the suggestion of 
the Ministry of Finance conkined in paras 3.7 and 3.8 above. In re- 
gard to the suggestion contained in sub-para 3.7 (iv), however, t l V  
woultl like ta observe that their experience of the receipt of direct 
Notes on Excesses from the individual Ministries has not been very 
happy. They, therefore, desire that the submission of Notes on Ex- 
cesses, duly vetted by Audit, should be centralised in the Budget 
Division of the Ministry of Finance, who should be responsible for 
furnishing them tom the Committee immedmtely after the prescfita- 
tion of the Appropriation Accounts to Parliament or by the 10th of 
April. whichever is later. Subject to this modification, the Commit- 
tee desire that the procedure suggested by the Ministry of Flnnnre 
in paras 3.7 and 3.8 above may be introduced with effect from the 
Excesses relating to the year 1967-68. 
(S. No: 31 of Appendix XXXIV of 31st Report of the Public Accwnts 

Committee-lth Lok Sabha) . 

Action taken 

The revised procedure for submission of notes has been g \ x n  
effect to from the excesses relating to the year 1967-68. 
[Min. of Fin. (Deptt. of E. Aff.) O.M. No. 8 (52) 168 dated 13t!l J i l ~ e ,  

19691. 

Recommendation 

The Committee also desire that the new procedure, as set forth 
in Paras 3.7-3.8 of this Chapter, should also be followed with nccc5- 
sary modifications by the Ministry of Railways in respect of Grants 
relating to that Ministry. 

(S. No. 32 Appendix XXXIV Para No. 3.10 of 31st Report of the 
P.A.C. 1968-69). 

Action taken 
The recommendation has been noted in the Ministry of Raibays.  

This has been seen by Audit. 

mn. of Rly. (Rly. Bd.) O.M. No. 68-B(C)-PAC/IV/31 doted 31st 
May, 1969lJyaistha 10, 18911. 



blThe Committee note that excess occurred under the subhead 
"A. 3. Tour Expenses" where the actual expenditure amounted to 
Rs. 14,07,629 against original provision of Rs. 9,25,000 and the finally 
revised provision of Rs. 12,30,500. They are not convinced by the 
argument that the debits in respect of tours from the other Ministries 
could not have been anticipated. As the Committee understand the 
position, the debits are periodically raised by the Railway and De- 
fence Departments. Since these debits arise out of requisitions issu- 
ed by the Ministry of Home Affairs for railway accommodation and 
security arrangements for tours undertaken by Ministers, it is ncrt 
clear why it was not possible for the Ministry of Home Affairs before 
they came up with a Demand for Supplementary Grant in March 
1967, to review the position of outstanding requisitions on which de- 
bits had not been received and to make suitable provision for the 
expenditure on that account." 

(Para 2.8 S. No. 4 Appendix XXXIV to the 31st Report of the PAC. 
4th Lok Sabha). 

Action taken 

The above observations of the Public Accounts Committee are , 
based on the presumption that the debits raised by the Railway and 
Defence Departments in respect of tours of Ministers/Deputy Minis- 
ters arise out of requisitions issued by the Ministry of Home Affairs. 
The correct position in this regad,  however, is that requisitions for 
railway and air accommodation are issued by the PAs/PSs to the 
Ministers/Deputy Ministers concerned and not by the Ministry of 
Home Affairs. The Railway/Defence authorities send the bills arising 
out at these requisitions to the Ministries concerned who accept and 
pass the same on to the A.G.C.R. for adjustment. The Ministry of 
Home M a i m  came to know of the tours undertaken by a Minister/ 
Deputy Minister, and the expenditure incurred thereon, only when 
such expenditurn is shown by the Ministry concerned in their month- 
ly statements sent to the Ministry ai Home Affairs. These s t a b  
ments do not give any indication of the requisitions in respect of 
which bilb are pending. In  the circurnstancxq it WPS not ~ ~ ~ g i b k  



for the Ministry of Home Affairs to anticipate the expenditure on re- 
quisitions for railway/air accommodation for which debits h d  not 
been received upto the close of the financial year, 1966-67. How- 
ever, in order to avoid similar excess in future, instructions h a w  
now been issued to the Ministries to forward monthly statements 
showmg the expenlditure involved on aceaunt of anticipated debi ts  
arising out of the requisitions issued on the Railway/Defence eutho- 
rities. They have also been requested to ensure that the ten-month- 
ly estimates furnished by them to the Ministry of Home Mai r s  in- 
variably include the anticipated debits on account of tours under- 
taken/likely to be undertaken by the Ministers/Depty Ministers. A 
copy of the instructions is enclosed. 

CMm. of Home Affairs O.M. No. 53/7/69-ACI dated 8th M a y ,  19G91. 

Recommendation 

The Committee arc not convinced by the explanation given by 
the DepartmeP of Company Affairs for the excess in Grant No 77. 
It is clear from the facts of the case that had the Department of 
Company Affairs exercised a close watch over the progress of 
expenditure during the course of the year. it would have been 
possible for them to cover the excess and that sufficient care was 
not taken while making a review of their requirements for addi- 
tional funds. 

[S. No. 14 Appendix XXXIV-Para No. 2.34 of Thirty-firJt Report- 
Fourth Lok Sabha.] 

Action taken 

In this connection i t  is submitted that the instructions contained 
in the General Financial Rules are being followed in all respects 
at the Headquarters as well as in the Fleld Ofices in rcspcct of the 
maintenance of Control Over Expend~ture .registers. Standlng ~ n s -  
tructions have been issued to all the Field Offices that the progress 
of expenditure against each detailed head in the sanctioned grant 
should be carefully noted in the Accounts Books and the day to day 
transactions and figures thus compiled for the calendar month should 
be reported to the Department in the first week of the following 
month with explanations for important variations against the 
monthly average. This report is not held over pending rctqncilia- 
tion of the Field Ofice figures with those of the A.G.'s Office but 
such reconciliation is got done in the first fortnight of every mor.th. 
The Field Officers first report the figures oi expenditure as they 
appear in their books and thereafter send the reconciled figures. 



'These monthly statements of expenditure when received from the 
field Offices are scrutinised and posted in the Control Over Expendi- 
ture register maintained officewise for the purpose. This Control 

cover Expenditure register indicates Departmental as well as recon- 
c i l ~ d  figures of uctual expen'diture for every month separately and 
.also the progressive expenditure upto the end of each month. On 
the basis of these monthly statements of expenditure the position 

.of the grant is reviewed quarterly in order to watch the trend of 

. espenditure. 

2. With a view to determining the quantum of the Supplemwitary 
Gran t ,  the position of the grant as a whole was reviewed in January 
1967 on the basis of the actual expenditure incurred during the first 
nine months and the expenditure likely to be incurred during the 
remaining three months of the financial year 1966-67. The review 
revealed that additional funds to the extent of Rs. 3,53,100 might 
'be required to meet the excess expenditure. Against the probable 
total requirements of Rs. 3,53.100 only Rs. 2,19,000 were provided; 
'Rs. 1,44.0001- by way of Supplementary grant and utilisation of a 
saving of Rs. 75,000 under Demand No. 77, thus leaving a deficit 

.of Rs. 1.34.000~-. Accordingly, further efforts were made to effect 
as much economy as possible to cover this deficit but the scope for 
substantial economy being very limited in an Establishment budget, 
i t  could not be achieved to the full extent needed to cover the deficit. 
Review of the grant as a whole was again made on the basis of 

,eleven months actual which revealed that the gap had been nar- 
rowed down from Rs. 1,34.000'- to only Rs. 1,19.000'- and finally the 
actual gap was only Rs. 80,344'-. 

3. On the basis of the above facts it will be observed that a close 
wstch over the progress of expenditure had been maintained 
throughout and all possible efforts were made to restrict the ex- 
penditure to the sanctioned budget grant. 

4. This 'Note' has been vetted by the Accountant General, Central 
Revenues, New Delhi, vide his office D.O. letter No. RR18-1 69-7C 190 
dated the 5th June, 1969. 

[Ministry of Industrial Development, Internal Trade & Company 
Affairs (Deptt. of Company Affairs) O.M. No. F.8 (6) ;BGT 68 
dnted 10th June, 19691. 

Recommendation 
The Committee also notice that out of the total excess of 

3 s .  80,344 a little over one-fourth (Rs. 29,277) was due to payment 



of Dearness Allowance at enhanced rates to employees at Xanpur,. 
Calcutta, Delhi, Bombay, Madras and Emakulam. The Comnlitlee. 
find that the orders for enhancement of Dearness Allowance with. 
retrospective effect were issued by the Ministry of Finance well 
before the close of the financial year, i.e. on t,he 19th October, 1966. 
I t  is not, therefore, clear why the Department of Company Affairs. 
had any difficulty in estimating their expenditure for Dearness 
Allowance and in making provision therefor. The Committee would! 
like to know whether the Department did estimate the'r req?lirc:- 
ments and, if this was done, why the excess occurred. 
[S. No. 15 Appendix XXXIV Para No. 2.35 of Thirty-first Report. 

Fourth Lok Sabha.] 

Action taken 

Kind attention of Public Accounts Committee :s invited to para 
2(iv) of Appendix XV at  page; 81-83 of their 31st Rcport \vhich. 
reads a; follows:-- 

"The other significant factor which disturbed the Revised Esti- 
mates for 1966-67 was the order issued on 19-10-1966 for the slightly 
upward revision of the Dearness Allowance with retrospective effect. 
from 1-12-1965 and the grant of further increased rates of Dearness 
Allowance with effect from 1-8-1966 to the Central Government 
E;>i$oyees. The ~ina:icial cffect of this item was Rs. 1,11,300 -". 

2. The above liability of Rs. 1,11.300 -un account of D.A. rates. 
enhanced with eff'ect from 1-8-1966 was not included in the Revised 
Estimates for 1966-67 since by 19-10-1966. when the order was issued,. 
the Estimating authorities had already ~ubmit ted  their proposals. 
This was, however, included in both the reviews made on the basis 
of actual expenditure incurred in the first nine months and eleven 
months of the year. The Supplementary Grant proposal for 
Rs. 3,53,100- was made on the basis of the first review, and included 
the above liability. Againrt the proposal of Rs. 3.53.100 -, a Sup- 
plementary Grant of Rs. 1,44,000 - was agreed to, which included 
Hs. 1,37,2001- on account of arrear of rent of office premises occupied. 
by the Regional Director and the Registrar of Companies, Madras 
The explanation given below Demand No. 77 in the Supplementary 
Demand for Grants 1966-67 presented to Parliament in March, 1967 
had, therefore, to be ameded accordingly. 

3. In this connection, a statement showing the budgrtarv position 
of the Field Offices; Post Budget additional requirement-.; Revised 
Estimates as proposed and accepted; review of exvenditure b r d  
on nine months and eleven nsn ths  actuals is enclosed. 



4. Against the requirements of Rs. 3.53 lakhs, based on 9 months; 
review, additional funds to the extent of Rs. 1.44 lakhs only were 
provided by way of Supplementary Grant. The subsequent review 
in March, 1967, emerging on the basis of eleven months expenditure,. 
also showed the inadequacy of the Supplementary Grant of Rs. 1.44 
lakhs. The correct approach, a t  that time, would have been to get 
an advance from the Contingency Fund of India, which unfortu- 
nately, was overlooked. 

5. Th:s 'Note' has been vetted by the Accountant General, Cen- 
tral Revenues, New Delhi his office D.O. letter No. iiR18-1/68 
70 190 dated the 5th June, 1969. 

[Ministry of Industria! Development. Internal Trade and Company 
Affairs (Deptt. of Company Affairs) O.M. No. F. 8 (6)/BGT/= 
dated 10th June, 19691. 



. ~ f ~ l c m n l t  thorcitig thc nrrdgctary Pmirion of the Field [ ) f i ces  under the Departmetit of Company Affairs during the year 1966-67 

Post I3urlgct Additional Requirements Revised Estimates Total Requirements 
of funds based on 

c;r\)up I1en.l.: Sul>-l 1r:l.l.; I3udgct Total 
listirn:t~e~ Ilcarnc<s Reorgani- Rent of Require- As As finally 9 months 11  months 
1+6-'7 r\lhwartcc sarion of Offkc pre- mentq originally accepted Review Review 

thc O.L. rniscs of p r o p o ~ d  
I3nmhay ROClRD 

Madras 
--- -- 

A: I-Krgi.;tri~r. ]\>in! Slc,ik ( ~ ~ ' r i r  
panics . . . . . 2 5 -  I I . X ~ W  . \ ( ~ , . ~ c v J  . . 2(.77,500 2>.X1.700 25,20,200 26.76,f00 2 6 , 1 8 , ~ ~  

& ~ - O t t i ~ t l  ~ , ~ q u i ~ l ~ t t ~ ~ r  un,lrr 
C I I ~ ; ~ ~ I I ~ S  ;L.t , . . . ( I .W.?~ ' . t . L i x ~  . , I  , , l o . < m ~  . . x.6 l.IW 7,91.300 7,32,300 7,85,200 7,72,800 t; 

I j-Kcgi~~nnI Ofii,v. ' Rrpi~mal 
t4 

l ~ i r e ~ f ~ v ~ ~  . . .  6.q I.QOO ! ! ) .I I,%CV, ( a 11. I c.?w x.-o.yn o . i % y o  9 ~0 .500  9>17,500 9,02,5m 

~ . j - l ' ub l i i  'I'ru<rcc . . , s3.500 (,-) 3 , m  '.J.XJO 57.107 4 3 . 0 ~ ~  32.500 29,500 

11 I ,  1) -&~nrpan~c. l'ril~r~rrnl 2.6fr .m < j ) z . f w  2 -  2 .  2 . 5 8 . 0 0 0  2,51,100 2 , 5 0 , 3 ~  
-up- - - 

J2.?5.@'*, ( 4 )l.ll..lfX? ! : 1 1 . l 0 . X ~  I , : ~ . . ( I . ' ; c * !  j 6 . h l , l r , f ~  . I ~ I . ~ ~ . ( , Q O  ~I~l.YJ.vj0 46 h3,l'o 45.73,3~* 

- - -  -. . 

0 I'trlc iniltr ic . the I I . I ~ I ~ I I \  ,'I Ks. 1.1 I .  ILD - CVI :ICC 'unt l ) . t \ .  rates P I I I I ~ C C ~ I  u i l l1  1)enrrress A ~ ~ I J ~ L  urr, e O I I / ~  

ec-2 jr '"1 1 - i  r&f> \v!i~cti \\..I, rv~t iriclu 1c.l in thc 1bxiw.l 1:~fimarcc for lyhh-6- bqth by 
thr  Ikparrmc:~t .I-I I the lhnictrv i * f  I:I!I:I~'c. :I.; 1.1 19- ro- 1966 when the orJcr< wcrc issued. nudgct ICctimates 1966-67 - 6 ~ ~ 4 , 0 0 0  
the 1:qrmnring au~h..rttie* ha 1 .klrca,lv whnlr~[c.i t l~cir  p r ~ q ~ w 1 ~ .  Revised I?~rimatc% 1966-67 - 7,48,400 

'Tl>tal Requiremen .; 1566-67 - 8 , 5 9 > 7 ~  
Difference bctwccn Keliwd Estimates 

196667 and Total Requirements - 13rI ,300 



3. RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE NOT BEEY 
a c c m  BY THE C O M . M - I ~ E  AND WHICH REQUIRE mWmunoN. 

NIL 

(See  Chapter I)  



4. RECOMMENDATI~N~/OL~SERVATI~ONS IN RESPECT OF WHICH GOVERNMENT 
HAVE FURNISHED INTERIM REPLIES. 

Recommendation 

The Committee also notice that the excess under the Television 
Centre is substantial. Here even the liability for payment of 
arrears of fees to staff artistes seems to have been ignored while 
provision of funds was made. The bulk of the excess was due to 
purchase of film which occounts for more than two-thirds of the 
excess under this head. The Committee would like the Ministry 
to examine, in consultation with the Ministry of Flnance, whether 
adequate and satisfactory urrangements for control of espenditure 
on the Television Centre exist, as the excess amounts to as much 
as 14 per cent of the original grant. 

[S. No. 9-Appendix XXXIV Para No. of the Report-2.18.1 

Action taken 

The accounts of the Television Centre are being exarnlned a ~ i d  
the result will be intimated in due course. 

[Deptt. of Inf. 8. Broadcasting O.M. No. 9(9) '68-(B) dt. 20-5 69 J 



Summa y of Main Coitclusior-ls/Rccommenddti~zs 

Sr. Pdra No. Ministry/ 
NO. of the Department 

Report concerned 

x I .6 &\inistry of 1:i ante The Committee have been repeatedly urging Ministries/&- 
~ 1 1  h\inistrjes partments to make every effort to avoid excesses. They, however, 

regret that the positwn has deteriorated instead of improving. h- 
ing the year under report, Excesses over Voted Grants/Charged A p  
propriations as disclosed in the Appropriation Accounts (Civil), " 
(Defence Services) and (Posts and Telegraphs) aggregatetl Rs. 26-07 
crores ( -18  per cent of the total grants) as against Rs. 12-50 crores 
(-09 per cent of the total grants) during the preceding year. Like- 
wise, excesses disclosed in the Appropriation Accounts (Railways) 
during the ymr  under report aggregated Rs. 171.33 lakhs (-11 per 
cent of the grant) as against Rs 7.69 lakhs (.005 per cent of the grant 
during the preceding year. The Committee would like concerted 
steps to be taken to improve budgeting procedures so as  to minimise 
excesses over Grants. The Committee hope that with the app in t -  
merit of Internal Financial Advisers in each Ministry/Departrnent 
the position in this respect may improve. 



- -- - - - ~ - 
a 2.4 Ministry of Finance The Committee note that the excess in this Grant was chiefly 

due  to  over-assessment of customs duty on imported stores i n  t h e  
absence of invoices. During the year 1965-(35 also, there was an  
excess of Rs. 26 lakhs under this Grant for the same reason. Com- 
menting upon that excess, the Public Accou~ts  Committee (1967-68) 
had in paras 2.16 and 2.17 of their Twelfth Report (Fourth Lok 
Sabha),  expressed surprise that there was an over-assessment of 
duty to the extent of Rs. 42.48 lakhs on imported paper, which was 
not a new item. Elsewhere in this Report the Committee have drawn 
attention to an  over-charge of customs duty on certain ordnance and t; 
M T  stores which resulted in an excess of Rs. 4.33 crores under Grant 
No. %Defence Services, Effective-Army. The Committee trust 
that  thv Ministry of Finance will examine how best the  system of 
provisional assessments could be streamlined to avoid gross over- 
assessments of this kind. In particular, it might be worthwhile exa- 
mining nhethcr  in the interests of accuracy of assessment. i t  would 
be possihle to base provisional acscssmrnts on the value of imported 
stores as evidenced hv contracts or other form of collateral docu- 
ments available with Government Departments, 

2.8 hiinistry of Home (i) T h e  Cornmittre are cmcm-ml  over the  lack of control over 
Affairs expenditure revealed in this case. The allotment under the head 

"E.1 (5) (2) (1)-Other Suspense Accounts--Charges" was reduced by 



Rs. 26.61 lakhs by re-appropriation, but eventually there was an ex- 
cess of Rs. 22.49 lakhs under this hcad. Likewise, the allotment under 
the head 'E.2 (1)-Capital Outlay on Public Works-Original Works 
-Buildings' was rc'duced by Rs. 5.56 lakhs; and there was an excess 
of Rs. 3-06 lakhs. 

(ii) In the opinion of the Committee, bulk of the excess of Rs. 64-51 
l a k h s w h i c h  comes to nearly 10 per cent of the final grant-was due 
to failure to anticipate properly the receipt of stores and debits re- 
lating thereto and to make adequate provision for adjustment of past 
liabilities. A proper watch over the progress of works was also not 
kept. The Committee trust that necessary steps for strict enforce- 
ment of the rules and instructions relating to control over expendi- 
ture will be taken by the Ministry of Hvme Affairs and proper liai- 
son maintained with the Accounts Officers so that it may have cor- 
rect advance information about the debits that are likely to materia- 
lise and could take steps to provide for them. Particular attention 
will have to be paid to the proper maintenance of Liability Register 
to keep a w ~ t c h  on adjustment of past liabilities. 

The Committee also find that a part of the excess was due to -m- increased expenditure on account of pay and allowances. As observ. 
ed by the Public Accounts Committee in para 2.73 of their 
31st Report (Fourth Lok Sabha). there is usually no element of un- 
certainty or unforeseeability in expenditure on pay and allowance;. 
There should normally, therefore, be no excess on this account. Tile 



--- - -  ---- 

Committee trust that necessary steps will be taken by the  Ministry 
of Home Affairs/Andamans Administration to prevent excesses on 
this account. . . 

2.13 -Do- The Committee observe that the bulk of the excess under 
this Grant also was due to failure to anticipate properly the receipt 
of stores and debits relating thereto and to make adequate provision 
for the adjustment of past liabilities. There was also a failure to  
exercise proper control over expenditure. The Committee desire 
that the Ministry of Home Affairs should impress upon the NEFA 
Administration the imperative need for strict compliance with the t; 

w rules and instructions regarding contro! over expenditure and pro- 
prr maintenance of Liability Register. The Administration should 
also have a closer liaison with the Purchase Organisations/suppliers 
in respect of inclcntd stores and with the Accounts Officer, from 
whom tlc3hits for cost of st!jres are awaited. so that liabilities can be 
accurately anticipated in time and budget provision made therefor. 

2 23 hlinisrry(~"St~ipj~ir~~: Euccsses ill thr  grants relating to 'Communications' and 
& 'I'rm~porr 'I<o 111s' havr becf~rnc an :~rlnunl phr,nomenon. The Committee had 

in para. 3.35 of their Ttvf)lfth Reprrrt (Fourth Lok Sabha), while com- 
mcwting on excess under Grant No. 91-'Communications' that occur- 
red in 1965-66 stressed the need for better co-ordination between the 
Ministry of Transport on the one hand and the State Governments on 



the other. so that such escesses could be avoided. In para 2.27 of 
their Thirty-First I iep l - t  (F3urth Lok Sabha), the Commit- 
tee again drew attention to th is  matter when an excess 
under this ( ; r a ~ ~ t  during 1966-67 came to their notice. Xcst- 
of India lo obtain rnonthly returns of expenditure from the State 
1v the excesses are dur  to thc failure of the Government 
of India to obtain monthly returns o[ expenditure from the State 
C;ovc~rnnients. TI>(- Commit tcv n-oulii i I kt ,  ( iovernment to take effect- 
tivc steps to ensure that expenditure figures under this and other 
connt.ctcd Gsants are collcct~d from thr. State Governments in time 
itnct that t h e  rzp~~ntl i tur ;  is 1i:n;lcd s t s i c t l  to thc amounts voted by 
Parliii:lwnt. T h e  Committee hope that the establishment of Regional 
O!?ire~ I S !  the hI1ni511.b- of Transpnrt nvuld hclp to realise these ob- I 
j~ct ivvs Thc Comrnittw also note that Chvcrnment are contemplat- g 
in: "rcs!.tb~in addit i .  nal nll ;~siir.c-s" t t l  tighten control over expenditure 
under thcsc grants. Thr Committee \vould like a decision on this 
point t l r  bc speedily taken. 

,Mit~isr ry of H< m c  Thth cornrnlttct- oi)sct\e troln the explanation given for the 
.%ffairs ( " ~ C C S ~  that t he  dchta  the ad j l~s t~nent  of tvhlch caused an excess, 

tvere r e f e r 1 4  h~ the Arco~tnts Officc~ t o  the Ministry of Home Affairs 
I:) Dcc.ernlw~. 1967 f o ~  arccptante of t k  adj~lstnlent in the Accounts 
f(,r 1%-6s. Th15 was dulv con~municated by the Ministry to the 
Accounts Oficcr In January, 1968 but a t  that stage the Ministry did 
not makc a provtswn for the a d ~ u d m c n t  of the debits. The Commit- 
t w  are  hnrdly convincfd by the Nmistry's explanation that the debits 
were pvndlng ~ v i t h  tllc Accounts Officer slncc 1966 and that, there- 

- .- - -- *-be.-- -- -- - -- -- P - - -  --- 



- - -  
2__ 

fore, they were under the  impression that  these might not be adjust- 
c t l  during the remaining few months of the Year. The Committee 
4 ,Lls t  tha t  the  h$inistrv will maintain a closer liaison with the A ~ ,  
counts Officer in fu tu re  and make due provision for all debits accept, 
tld by them. 

A l i ! l ; c ~ : ~  .. * *f The Committee note that  there has been an excess of 
I;\. ~ . 4 1 , 0 ~ . ~ 1 : 3  under. this grant and this is the third year in succession 
iv\lr.I.e such ( xcrc,ss~i  ha\(' occurred. This is indicative of a regrc,- 
l:l\,ip lack (.0-0l(]inati!111 hciwetn thc Ministry of Finance and  the 
Aclministl ati\.r: \!ini -tl 1C.S - 

.L A ;> ,  ~h~ ~ ~ ! ~ ~ ~ i t t ~ ~  note that  with effect from 1969-70, payments 
c,f Central ;\5sistancc, t c t  7,hr States f o r  implementing the schemes in- 
cluded in the S t a t r  P I ; ~ I ~ S  will be in the, iorm of block grants and 
loans and ;vill lrrt t,<' t : , . c i  tc: irulivitlual Heads of Development. p,lsr, 
fo,.n,al s a n c t i o n s  c .sc~l ) t  in thv cay() of assistance released through th ' e c " ~  . : ,pc . r ; l t i~c  Ikvc.lopmc~nt Corporation will he issued only 
,,:, ~ , ~ i . ; t ~ ~  ~ i n n n r c  and not h y  thr. other Ministries. The 
(-c,mnlittpc. t! List tll:1t the  \)r~i)"sml c,hanws iviI1 t?nah\r the h1inistrv 
,,, I;inn1 ,c.,, t,, ;' bvttc-r \vatr.\> ovrr  t\lc r t~\cwws to the State GO;- 
c,,.,!rllc,r,t.: ; , , , j  } , , . ] I '  in rnirl~rilising t h ~  r>hanccs of ways  and means  ad- 
,.a,,crs rtllnainjng unrlenrcd a t  t h e  end of t hp  w a r .  T h e  Committee 
wol ,~d  likr t ( ,  \ ~ : ~ t c h  the results thrt)ugh fu tu re  Appropriation Ac- 
counts. 
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The Committee note that an excess to the tune of Rs. 1.95 
crores was on account of payment of pay and al!owance of the Army. 
the staff rn hlanufacturing and Research establishments and Military 
Farms. That there should have been such a substantial excess in 
respect of an item. the expenditure on which in capable of a reason- 
ably accurate assessment, does not speak well of the standards of 
budgeting i n  the hlinistry. The Committee would like the Ministry 
to take steps to see that hudgeting is toned up. 

An excess of Rs. 63 lakhs has been attributed to payment of 
arreals of rent by the Mihtary Lands & Cantonment Directorate and 
adjustment of rental charges on account of debits raised by the Dir- 
ector of Estates In respect of C.P.W.D. buildings occupied by the n 

Defence Services towards the close of the financial year when the PY 
above d r b ~ t s  could not be covered. The Committee are un- 
able t o  accept this explanation. They feel that as the rent 
in respwt of C.P.W.D. buildings under the occupation of 
the Defence Forces was a known factor, payments on account 
thereof could have been anticipated and provided for. The Commit- 
tee also desire that the Director of Estates should avoid rush af de- 
bits towards the fag end of the year. 

Subject to the above observations, the Committee recom- 
mend thet the Excesses referred to in para 2.1 above be regularised in 
the manner prescribed in Article 115 of the Constitution of India. 





1 5 .  Sat r j l u u i ~ i  ,% bona, 3 141, 8 3 J. Pcc~pic'a )'iibl~d;ing I I x ~ b r ,  
hlohl. All bur, Mod ii.a111 jhilf41 IioaJ, NCW 
L I U I C ,  lklhi .  LK!:I. 
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